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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 277 OF 2022

IN THE MATTER OF:

LIYAKAT ALI & ORS. ....APPLICANTS
VERSUS

STATE OF UTTAR PRADESH & ORS ....RESPONDENTS

ADDITIONAL REPLY ON BEHALF OF RESPONDENTS/14
INDUSTRIAL UNITS, ALONGWITH AFFIDAVITS

MOST RESPECTFULLY SHOWETH:

1. That the present Additional Reply is being filed on behalf of
the Respondents/14 Industrial Units, which has been
impleaded as Respondents in the present Original
Application. The 14 Industrial Units are owned by 10
entities, whose Affidavits are being filed along with this
Additional Reply.

2. That the present Additional Reply is being filed limited to the
queries posed by this Hon’ble Tribunal in relation to the
manner in which waste management, with regard to fly ash
and plastic waste, is being carried out by the Answering
Respondents. The Answering Respondents, in the present
Additional Reply, have also addressed submissions with
regard to the water quality in River Kali and its associated
drains, a report in respect of which has been submitted by
the Uttar Pradesh Pollution Control Board [UPPCB] to this
Hon’ble Tribunal in the present matter on 02.01.2023.



1518
2

SUBMISSIONS IN RESPECT OF OVERALL WATER QUALITY
IN RIVER KALI AND ASSOCIATED DRAINS

3. It is respectfully submitted that the 14 industrial units,
which have been arrayed as Respondents in the present
matter, have been taking all measures to ensure that their
Effluent Treatment Plant [ETP] is functional at all times and
the discharged effluent, after treatment, meets the standards
prescribed by the regulatory authorities. The same is also
evident from the report dated 18.07.2022 submitted to this
Hon’ble Tribunal by the Uttar Pradesh Pollution Control
Board [UPPCB], wherein it has been clearly indicated that
the quality of effluent being discharged by the 14 industrial
units in question is within specified norms and the same is
also being monitored through the Online Continuous

Effluent Monitoring System [OCEMS].

4. In the latest report submitted by UPPCB, on 02.01.2023,
samples from various drains [Kukra drain and Begrajpur
drain], along with River Kali, have been taken by the
authorities, with Kukra drain mostly carrying domestic
sewage and Begrajpur [Dhandera] drain mostly carrying
industrial sewage. As is clear from the report, although some
of the parameters are within the prescribed norms, the
values of other parameters are exceeding the specified norms
in the samples collected from both the Kukra drain and

Begrajpur drain.



1519
3

S. It is humbly submitted that there are hundreds of industrial
units in District Muzaffarnagar, which discharge their
effluents in the drains in question. The Answering
Respondents are not aware of the quality of effluent being
discharged by the other industrial units and whether the
same is within the prescribed norms as the same can only
be ascertained by the regulatory agencies. However, as can
be ascertained from the report dated 18.07.2022, in so far as
the Answering Respondents are concerned, the effluent
being discharged from their premises is duly treated and is

within the specified norms.

6. The Answering Respondents agree that steps can be taken
for improvement of water quality in the area and are willing
to offer full cooperation to the administration and the
regulatory agencies in that endeavor. The steps for
improvement will necessarily involve measures being taken
at multiple levels, with all stakeholders making a
contribution. All industries in the area will need to make sure
that they have ETP’s installed which are working efficiently
and ensuring that the discharged effluent is within the
prescribed limits. Considering the fact that the values of
several parameters in even the Kukra drain, which carries
domestic sewage, are also exceeding the specified norms, the
residents of the area [both urban and rural] will also need to
be made aware of measures to improve the quality of sewage

and avoid pollution.
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7. The said exercise shall have to be undertaken at a macro

level, with the involvement of all stakeholders and as

submitted earlier, the Answering Respondents will be willing

to render all cooperation, which is sought from them, to the

district administration and the regulatory agencies in this

exercise.

SUBMISSIONS IN RESPECT OF WASTE MANAGEMENT (FLY

ASH AND PLASTIC WASTE)

8. The following chart indicates the average quantity of fly ash

and plastic waste generated at the industrial units of the

Answering Respondents [over the last three months] and the

mode adopted for disposal of the same, with the changes

effected by the Answering Respondents, pursuant to the

observations of this Hon’ble Tribunal, also being highlighted.

S.| Name of

Quantity and Mode of

No| the
Entity

Disposal of Fly Ash

Quantity and Mode of
Disposal of Plastic Waste
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M/s.
Silvertoan
Papers
Ltd.
(Unit-1),
9th Km.
Bhopa
Road,
Muzaffar
nagar
[Both
Units]

¢ Quantity [Average of Last
Three Months]|: 730 MT
[Disposed of in brick

manufacturing process]

e Earlier, some amount of

fly ash was being
disposed of through land
filling on the plot owned
by Mr. Arshad Ali. Now,
the same is not being
done.
[Agreements with Shiva
Brick Udyog, Suraj Brick
Field and Green House Bio
Energy Private Limited are

attached as Annexure-1

(Colly)|

e Quantity [Average of Last
Three Months]: 64 MT
[All Plastic Waste sent to
cement plants co-
after
by

Management,

processing, pre-

processing, Dew
Resource
which collects the waste
from the Units]
[Certificates of co-
processing are attached as

Annexure-1 (Colly)]

e Silvertoan Papers Limited
is also in the process of
establishing a Waste to
Energy  Plant, where

plastic waste will be used

as a raw material/fuel.

The Plant is likely to
become operational in
March, 2023 and

thereafter all plastic waste
generated at the two paper
mill units shall be utilized
in the Waste to Energy
Plant.
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M/s. e Quantity [Average of Last o Quantity [Average of Last
Silverton | Three Months]: 3222 MT | Three Months]: 193 MT
Pulp & | [Disposed of in brick| [All Plastic Waste from
Papers manufacturing process or| both units disposed of
Pvt. Ltd.| sent to cement plants] through gasifier installed
9th Km. |[Agreements with Mechfin| at Unit-2]

Bhopa Infra (brick manufacturing)

Road, and Bulk Ash Supplier

Muzaffar |(sent to cement plant) are

nagar attached as Annexure-2

[Both | (Colly]]

Units]

M/s. e Quantity [Average of Last @ Quantity [Average of Last
Garg Three Months]: 825 MT Three Months]: 56.2 MT
Duplex & | [Disposed of in brick| [All Plastic Waste sent to
Paper manufacturing process] Nuvoco for co-processing]
Mills Pvt.

Ltd., 8.5|eEarlier the fly ash was|[Agreement with Nuvoco
Km., being disposed through |Vistas Corporation Limited
Bhopa land filling but now it is |and Certificates of co-
Road, being utilized in brick |processing are attached as
Muzaffar manufacturing. Annexure-3 (Colly)]

nagar.

[Agreement with Mechfin
Infra (brick manufacturing)

is attached as Annexure-3

(Colly)]

e Earlier, plastic waste was
of
through the gasifier of

being disposed

sister concern at
Silverton Pulp & Papers
but now it is being sent to

Nuvoco for co-processing.
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M/s. eQuantity [Average of Last o Quantity [Average of Last
Shree Three Months]: 98 MT Three Months]: 20 MT
Sidhbali [Disposed of in brick| [All Plastic Waste sent
Paper manufacturing process]| either to UltraTech Cement
Mills Ltd., or to other cement plants
Bhopa eEarlier the fly ash was| through Dew Resource
Road, being disposed through| Management]
Muzaffar | land filling but now it is
nagar being wutilized in brick |[Agreement  with Dew
manufacturing. Resource Management,
along with recent
[Agreement with Balaji| Certificates of co-
Brick Field is attached as | processing, are attached as
Annexure-4 (Colly)] Annexure-4 (Colly)]
M/s. e Quantity [Average of Last|e Quantity [Average of Last
Meenu Three Months]: 79.14 MT | Three Months]: 42.06 MT
Paper [Disposed of in brick|[All Plastic Waste sent to
Mills Pvt.| manufacturing process] Nuvoco or to other cement
Ltd., 9.5 plants through Dew
Km., e Earlier the fly ash was|Resource Management]
Bhopa being disposed through
Road, land filling but now it is|[Agreement with Nuvoco
Muzaffar | being wutilized in brick |Vistas Corporation Limited,
nagar manufacturing. Dew Resource Management
and Certificates of co-
[Agreement with Shiva|processing are attached as

Bricks Supply is attached

as Annexure-5 (Colly)]

Annexure-5 (Colly)]
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M/s. e Quantity [Average of Last|e Quantity [Average of Last
Tehri Three Months]: 683 MT Three Months]: 88.26 MT
Pulp & | [Disposed of by sending| [All Plastic Waste sent
Paper Ltd. | the fly ash to cement| either to UltraTech Cement
(Unit-1), plants through Bulk Ash| or to Nuvoco]

9th Km.,| Suppliers]

Bhopa [Letters issued by Bulk Ash | [Agreement  with  Ultra
Road, Supplier are attached as|Cement, Nuvoco Vistas
Muzaffar |Annexure-6 (Colly)] Corporation Limited and
nagar Certificates of co-processing
[Both are attached as Annexure-
Units] 6 (Colly])]

M/s. e Quantity [Average of Last|e Quantity [Average of Last
Tirupati Three Months|: 29.05 MT | Three Months]: 47.23 MT
Baalaji [Plastic Waste is being
Fiberrs [Currently, the fly ash is|utilized as a raw material in
Private being disposed through|the Pyro Fuel Oil Plant
Limited, |land filling by  an|installed at the Unit]

Bhopa independent contractor

Road, Mr. Sandeep Kumar. e There was a period of one
Muzaffar |However, the Unit is in| year, from October, 2021
nagar talks to have the fly ash| to October, 2022 during

utilized in either cement
plants or brick kilns and
shall be entering into an
the

agreement for said

purpose within two days]

which the Pyro Fuel Oil
Plant was not working due
to a technical fault. During
this period, the plastic
waste was disposed of by
sending it to Nuvoco for co-
processing, with some of

the plastic waste also being
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stored, which is now being
used in the Pyro Fuel Oil
Plant.

[Application for consent,
along with the Consents
under the Water Act and the
Air Act for the Pyro Fuel Oil
Plant, and the Certificates
of

attached as Annexure-7

(Colly])]

co—processing are

M/s.
Bindals
Papers
Mills Ltd.,
Bhopa
Road,
Muzaffar

nagar

e Quantity [Average of Last
Three Months]: 1681 MT
[Disposed of by sending
the fly ash to either M/s
J.K. Cement, Aligarh or

to other cement plants

through Bulk Ash

Suppliers]

[Purchase Order of J.K.
Cement and Letters issued
by Bulk Ash Supplier are

attached as Annexure-8

(Colly)]

No plastic waste generated

at Unit.
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M/s
Shree
Bhagesh
wari
Papers
Pvt. Ltd.
(Unit-1),
9th Km.,
Bhopa
Road,
Muzaffar
nagar
[Both
Units]

e Quantity [Average of Last
Three Months]|: 612 MT
[Disposed of in brick

manufacturing process]|

e Earlier the fly ash was
being disposed through
land filling but now it is
being utilized in brick
manufacturing.

[Agreement with Green

House Bio Energy Private

Limited

is attached

Annexure-9 (Colly)]

e Quantity [Average of Last
Three Months|: 42.30 MT
[All Waste
either to UltraTech Cement

Plastic sent

or to Balaji Polypacks]

of

processing and Tax Invoices

[Certificates co-

are attached Annexure-9

(Colly)]
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10. | M/s. Quantity [Average of Last|Quantity [Average of Last
Galaxy Three Months]: 20 MT Three Months]: 15 MT
Papers

Pvt. Ltd., |Currently, the fly ash is|All Plastic Waste sent to

Jolly being disposed through | Nuvoco.

Road, land filling By Bharat

Muzaffar |Traders at Plot No. 18,|[Certificates of co-
nagar Village Bilaspur, | processing are attached

Muzaffarnagar. However, | Annexure-10 (Colly)]

the Unit is in talks to have

the fly ash utilized in either
cement plants or brick
kilns and shall be entering
into an agreement for the
said purpose within one

week.

The Unit is very old and
has only got a boiler and no
turbine due to which fly
ash generation is very less.
The production at the unit
is also only around 1300-
1400 MT/month because
of the old machinery.

FLY ASH
9. As is evident from the above chart, in so far as fly ash waste
management is concerned, most of the industrial units are

sending the generated fly ash to cement plants or brick kilns
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for wutilization, either directly or through third party
contractors. Pursuant to recommendations made by UPPCB,
steps are being taken by the industrial units to ensure that
precautions observed during the transportation of fly ash are
made more robust, so as to make sure that there is no
erosion of fly ash during transportation.

10. Some of the industrial units, till now, had been disposing
of the generated fly ash by means of dumping in vacant low-
lying plots, with all endeavors being made to dispose of the
same in a scientific and environmental friendly manner.
However, certain inherent problems are associated with
disposal of fly ash through dumping. Certain deficiencies
have also been pointed out by the UPPCB in this regard and
environmental compensation has also been imposed on the
industrial units for the same, which, as indicated in the
report dated 02.01.2023 submitted by UPPCB, has already
been deposited by the industrial units. This Hon’ble Tribunal
also, during the hearings in the present case, has indicated
that fly ash should be utilized rather than being dumped.

11. Having regard to the recommendations of the UPPCB and
the observations made by this Hon’ble Tribunal, all
industrial units, arrayed as Respondents in the present case,
which were dumping the fly ash generated at their unit, have
decided that in future, the entire fly ash generated at their
units shall be sent for utilization, either to cement plants or

to brick kilns, with no fly ash being disposed through
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dumping. Agreements in this regard have been entered into
by all the industrial units except two [Tirupati Baalaji Fiberrs
Private Limited and Galaxy Papers Private Limited], which,
as indicated in the chart, are at an advanced stage of talks
with cement plants and brick kilns to utilize the fly ash and
are likely to enter into an agreement for the said purpose

within one week.

PLASTIC WASTE

12. It is categorically submitted that the entire plastic waste,
which is generated at the industrial units of the Answering
Respondents from waste paper, is sent for co-processing and
the Agreements/Tax Invoices/Certificates evidencing such
disposal are being attached along with this Reply. Measures
are also being taken by the Answering Respondents to make
the said process more robust and efficient and the Answering
Respondents shall be willing to implement any improvements
or recommendations, which are suggested either by this
Hon’ble Tribunal or the regulatory authorities, to bring about
improvements in the system of plastic waste management
being employed by them.

13. It is respectfully submitted that the conclusion drawn by
UPPCB, in its report dated 20.10.2022, that certain amounts
of plastic waste are not being reported by the industrial units
for proper disposal, is fallacious and based on assumptive

calculations. UPPCB, while calculating the amount of plastic
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waste generated at a particular unit, has proceeded on the
assumption that the quantity of plastic waste generated is
likely to be 1.5% of the production of the industrial unit, with
the figure of total production being taken as the maximum
production capacity indicated in the Consent to Operate
issued to the concerned industrial unit, which is not met in
most of the cases.

14. The problem with the one size fits all approach adopted by
the UPPCB is that it has lost sight of some extremely
important aspects. Plastic waste is generated at a paper mill
unit as a part of the production process, because of waste
paper being used as a raw material. However, the amount of
plastic waste generated is dependent on a number of factors,
especially the quality of waste paper being used during the
production process, with higher quantity of plastic waste
being generated in case of poor quality waste paper.

15. The Answering Respondents, in order to make the
production process more efficient and improve the quality of
the end-product, use high quality waste paper as raw
material, thus resulting in extremely low quantity of plastic
waste generation, with the quantity of plastic waste at times
being as low as 0.3-0.6% of the total production. In fact, one
of the Answering Respondents, namely Bindals Papers Mills
Limited, does not even employ waste paper in its production

process, resulting in zero plastic waste generation at its unit.
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16. Hence, this Hon’ble Tribunal, in case the need is felt to do
so, may direct the regulatory agencies, including UPPCB, to
do a more accurate monitoring of the plastic waste being
generated at the industrial units of the Answering
Respondents and submit a revised report on that aspect, and
the Answering Respondents undertake to offer full
cooperation in that exercise. Further, as indicated earlier, the
Answering Respondents also undertake to implement any
measures for improvement of the plastic waste management
system, which may be suggested either by this Hon’ble
Tribunal or by the regulatory agencies.

17. It is also pertinent to mention that there will always be a
variation between the quantity of plastic waste generated at
a unit in a particular month and its disposal, as a number of
factors, including weather, go-ahead from the co-processing
unit etc. have a bearing on the waste being sent for disposal.
Thus, the industrial units sometimes store the plastic waste
at their unit and the same is sent to the co-processing units
for disposal in due course.

18. It is also apposite to highlight that apart from the
Answering Respondents, there are a large number of
industrial units in Muzaffarnagar [around 80 in number,
including other paper mills, rolling mills etc|, which generate
fly ash and similarly, a large number of other paper mill units
[around 34 in total] which generate plastic waste. Hence, it

will be in the interest of the environment of District
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Muzaffarnagar if whatever measures/suggestions/directions,
which are issued by this Hon’ble Tribunal in the present case
in relation to fly ash or plastic waste management, are also
made applicable to all the industrial units generating such
waste in District Muzaffarnagar.

19. That in the light of the above facts and circumstances, it
is most humbly prayed that this Hon’ble Tribunal may kindly
be pleased dispose of the present Application.

FILED BY:
DIRasASN Snaswa.
[UTKARSH SHARMA]
Counsel for Respondents/ 14 Industrial Units
139, Setalvad Block,
Supreme Court, New Delhi-110001

Mob:+91-9312061203
Dated: 18.01.2023 E-mail: utkarsh.sharma7@gmail.com
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BEFORE THE HON’BLE NATTIONAL GREEN TRIBUNAL -
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.277 OF 2022

IN THE MATTER OF: f
LIYAKAT ALI & ORS. ..APPLICANT =~
VERSUS
STATE OF U.P, & ORS. ...RESPONDENTS
AFFIDAVIT

I, Amy Garg, S/0 Mr. Sanjay Garg, aged 35 vears, R'o 214/1, Kundanpura,

Muzaffamagar, Unar Pradesh-251001, do hereby solemnly affirm and declare

ra
&
i

as under:- Faalt e

b

l. That I am the Company Secretary at Silvertoan Papers Limited and am
fully conversant wath the facts of the present case. | am also duly

authonzed on behalf of the Company to affirm this Affidavit. -

(

2. That T have redad and understood the contents of the accompanying
Additonal Reply, which has heen drafted under my instructions and 1
state that the contents of the same are tue and correct 1o the best of my
knowledge denved from the records maintained during the course of
usual business by Silvertoan Papers Limited. e 7

3. That the Annexures annexed 1o the present Additional Reply are gue
and correct copies of their respective originals.

Mpr"l y

VERIFICATION

Venfied at MuzalTaragar on this day of January, 2023 that the contents of the
above alhdaat are true o my knowledge, ng part of it is false, and nothing

matenial has been concealed therelyom, O’;{/ _
i DEPONENT
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T. ' PRINCIPAL BENCH, NEW DELHI
i ORIGINAL APPLICATION NO.277 OF 2022
¢ IN THE MATTER OF: [~
LIYAKAT ALI & ORS. ....APPLICANT

VERSUS

_ STATE OF U.P. & ORS. ....RESPONDENTS
g AFFIDAVIT v
I, Gaurav Kumar, S/o Mr. Shudhir Kumar Chaudhary, aged 32 years,

H.No.34, Alipur Kalan, Muzaffarnagar, Uttar Pradesh-251301, do hereby

solemnly affirm and declare as under:-

33

R 1.  That I am the Environmental Manager at Silverton Pulp And Papers
Private Limited and am fully conversant with the facts of the pres
case. [ am also duly authorized on behalf of the Company to affirm this

! Affidavit.

. 2.  That I have read and understood the contents of the accompanying

b Additional Reply, which has been drafted under my instructions and I @é
g state that the contents of the same are true and correct to the best of na@‘i

: knowledge derived from the recordg maintained during the course of

'E usugl business by Silverton Pulp And Papers Private Limited.

.
‘,_mm&P‘Wﬁiﬁ e =
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3. That the Annexures annexed to the present Additional Reply are true \

and correct copies of their respective originals.

VERIFICATION

Verified at Muzaffarnagar on this day of J anuary, 2023 that the contents of the 0\\
above affidavit are true to my knowledge, no part of it is false, and -
material has been concealed therefrom.

1%’*

For Silverton Pulp & Papers Pv. Ltd,

DEPONENT
Authorised Signalary
the rlennner s _", it
f '1 :y'-‘-h
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7~ BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
' Pl KN PRINCIPAL BENCH, NEW DELHI
‘ ORIGINAL APPLICATION NO.277 OF 2022
' IN THE MATTER OF: e
b LIYAKAT ALI & ORS. ....APPLICANT :

VERSUS A
: STATE OF U.P. & ORS. ....RESPONDENTS °
AFFIDAVIT

I, Parvindera Singh, S/o Mr. Ram Swaroop Singh, aged 40 years, R/o Village
: Gogwan Jalal Pur, District Shamli, Uttar Pradesh-251305, do hereby sole 16,,‘; P\‘ﬁ

R

; affirm and declare as under:-

1. ThatI am the Environmental Manager at Garg Duplex and Paper Mills

Private Limited and am fully conversant with the facts of the present N
' case. I am also duly authorized on behalf of the Company to affirm ﬂ@" W
: Affidavit.
§ 2. That I have read and understood the contents of the accompanying
Additional Reply, which has been drafted under my instructions and I
l state that the contents of the same are true and correct to the best of my .
' knowledge derived from the records maintained during the course of
L usual business by Garg Duplex and Paper Mills Private Limited.
: K [YAG For G g Per s ALY
TARY Auth. Signatory
i WA

78 1AN 2073
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3.  That the Annexures annexed to the present Additional Reply are'true
and correct copies of their respective originals, . arg Dupex And Paper Mits PV Ltd

Au%tqw,,‘é N

L )
bat

DEPONENT

VERIFICATION

Verified at Muzaffarnagar on this day of January, 2023 that the contents of the N
above affidavit are true to my knowledge, no part of it is false, and nothj
material has been concealed therefrom.

For Garg Duplex And Paper M@
Auth.glg:‘ajw

DEPONENT

sgn r€aG - A1y
~a to the Get - !

13, st b i p AR NAGAR
I:.“,.DAJ naT pals 7 AF L

: . \‘
pRERNANTYAGI def ?E;

NOTARY
14 JZAFFARNAGAR

28 JAN 2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAR#Y 727"~
PRINCIPAL BENCH, NEW DELHI gt
ORIGINAL APPLICATION NO.277 OF 2022

IN THE MATTER OF:
LIYAKAT ALI & ORS. ... APPLICANT
VERSUS
STATE OF U.P. & ORS. ....RESPONDENTS
AFFIDAVIT '

I, Pradeep Sharma, S/o Mr. C.P. Sharma, aged 49 years, R/o Adarsh Colony,
Muzaffarnagar, Uttar Pradesh-251001, do hereby solemnly affirm and declare
as under:- %rq . |

1.  Thatlam the Manager (Environmen
versant with the facts of the present

t) at M/s Shree Sidhbali Paper Mills

_ Private Limited and am fully con
-m this

case. I am also duly authorized on behalf of the Company to afhi

Affidavit. %?Ak’ i

-;Thdr I have read and understood the contents ol the accompanying
"ﬁd\ﬁlm(m’ll Reply, which has been drafted under my instructions and I
) sr:m, that the contents of the same are true and correct to the best of my
~dge derived from the records maintained during the course of

A k/n(n-vl(,
Paper Mills Private Limited. e
L3 .

« qusual business by M/s Shree Sidhbali
- Additional Reply are true vk

IR
' 3. That the Annexures annexed to the present
and correct copies of their respective originals. ;
[
:"ﬁr/
o AR PEPONENT
V'E.RIFICATION ‘ |
Verilied at Muzalfarnagar on this day of January, 90928 that the contents of the
above affidavit are true to my knowledge, no part of it is false, and nothing
: : -l therefrom.
material has been conceale . |
"-'}:'j-};.‘// 3 DEPONENT

isti. Notary
Muzaiamagar (U P
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
8 PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.277 OF 2022
N THE MATTER OF: %%g
LIYAKAT ALI & ORS. ..APPLICANT |
VERSUS
STATE OF U.P. & ORS. ..RESPONDENTS
AFFIDAVIT

g

I, Agraj Gupta, S/o Mr. Vipin Gupta, aged 30 years, R/o H.No. 1704, West
%aushala, Muzaffarnagar, Uttar Pradesh-251002, do hereby solemnly affirm
gnd declare as under:- ‘{‘

1.  That I am the Environmental Manager at Meenu Paper Mills Private
§ Limited and am [ully conversant with the facts of the present case. I am

g also duly authorized on behalf of the Company to affirm this Affidawvit.




' 1540 24

®,

2. That I have read and understood the contents of the accompm&ﬁg
Additonal Reply, which has been drafted under my mstructions and 1
state that the contents of the same are true and correct to the best of my
knowledge denved from the records mantained during the course of

4
usual business by Meenu Paper Mills Private Linuted. {-’)

»

3. That the Annexures anmexed to the present Addjtiom{l Reply are true

and correct copies of their respective originals. ‘/X A \}_7

y DEPON

VERIFICATION

Verified at Muzaffarnagar on this day of January, 2023 that the contents of the
above affidavit are true to my knowledge, no part of it is false, and nothing

material has been concealed therefrom. W
D NENT

.

i [T TR
o 1 Eeit oy e ‘Amininokna
T Mersigng - A

T Tann e
£ ey

Dis

agar (i) L -
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BEFORE THE HON’BLE NATIONAL GREEN TRIB
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.277 OF 2022

IN THE MATTER OF:
LIYAKAT ALI & ORS. ...APPLICANT
VERSUS C
STATE OF U.P. & ORS. ...RESPONDENTS Ty
AFFIDAVIT ‘0

I, Kishor Kumar Gupta, S/o Late Mr. Banwari Lal Gupta, aged 61 vyears, R/o ~
59, Lal Bagh, Street No. 6, Gandhi Colony Muzaffarnagar, léﬁ"f Pradesh- ¢4

251001, do hereby solemnly afiirm and declare as under:- % (Q;_.

1. That T am the General Manager (Environment) at Tehn Pulp and Paper
Limited and am fully conversant with the facts of the present case. I am
also duly authorized on behalf of the Company to athrm this Aflidawit. ; (

4 .

2. That 1 have read and understood the contents of the .aCCO.l:ﬂ ng ?Qs.
Additional Reply, which has been drafted under my mstructions and 1 .
state that the contents of the S?il}le are true and correct to the best of my
knowledge derived from the records maintained during the course of ¢
usual business by Tehn Pulp and Paper Limited. Lo ‘G,

b

3. That the Annexures annexed to the present Additional Reply are true
. = > S : s | : tv__.\_
D

and correct copies of their respective OIIgllluIEf
e

oy "I./

.\;,_

VERIFICATION Ty

above alhdavit are true to my knowledge, no part of it 1s false, and no
! material has been concealed th

M.':‘ZZ“ ‘#*{‘LWC% EPON/ENTI‘-/

jeponent is/are |denhﬁed by Sﬂf‘

1 Mnsamh-» 4one | o exan
s de.ponert W Higesta

: nenr of the afticavit whi
-2n reéad gu! ang explail

f-e deponent fee char F/
pKtR‘; A::{fﬁoq "\!"‘l"" Ao APMA AR
am?AFFARNAG“F j s 2023
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI ;
ORIGINAL APPLICATION NO.277 OF 2022 h‘ (\
IN THE MATTER OF: -

LIYAKAT ALI & ORS. ....APPLICANT
VERSUS
STATE OF U.P. & ORS. ... RESPONDENTS
AFFIDAVIT
Yy,

[, Shailender Kumar, S/o I.ate Mr. Ramesh Chand, aged 40 years, R/o 8‘%%
Main Road, Janakpuri, Muzaffarnagar, Uttar Pradesh-251002, do hereby
solemnly affirm and declare as under:- @
1 That T am the Senior Accountant at Tirupatibaalaji Fiberrs Private
Limited and am fully conversant with the facts of the present case. [ am

also duly authorized on behalf of the Company to affirm this Affidavit.

[

That 1 have read and understood the contents of the accompanying
Additional Reply. which has been drafted under my instructions and I
state that the contents of the same are true and correct to the best of my
knowledge derived from the records maintained during the coygse of
usual business by Tirupati Baalaji Fiberrs Private Limited. ,‘—% S

3. That the Annexures annexed to the present Additional Reply are true
and correct copies of their respective originals. i !
g DEPONENT
%

VERIFICATION 0

Verified at Muzaffarnagar on this day of January, 2023 that the contents of the
above affidavit are true to my knowledgegno part of it is false, and nothing
material has been concealed therefrom. /Q*/p

NG
PONENT
q ~ 3 3 lh - ‘
s
uﬁy@% t%\- ablve, Jf(_' ! o F “
e deponent is/are identifiet by She q&‘ i
e been satisfier 7' salf iofaphining
“he deponent derpla !

26

(4(;% % % -
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.277 OF 2022
IN THE MATTER OF:

LIYAKAT ALI & ORS. ....APPLICANT
VERSUS

STATE OF U.P. & ORS. ....RESPONDENTS
AFFIDAVIT NOTARY

[, Manoj Kumar, S/o Mr. Yash Pal Singh, aged 51 years, R/0 63/1, Kiran City
Bhopa Road, Muzaffarnagar, Uttar Pradesh-251001, do hereby solemnly
affirm and declare as under:- NOTARY

1. That I am the General Manager (Q.C & EHS) at Bindals Papers mills

Limited and am fully conversant with the facts of the pr{scnt case. lam

also duly authorized on behalf of the Company to affirm this Affidavit.

2. That I have read and understood the contents of the accompanying
Additional Reply, which has been drafted under my instructions and I
state that the contents of the same are true and correct to the best of my
knowledge derived from the records maintained during the course of
usual business by Bindals Papers Mills Limited *, 2 -~ N

3. That the Annexures annexed to the present Additional Reply are true
and correct copies of their respective originals. M/"’/:;

/W\’ 1 GNDEPONENT
VERIFICATION

Verified at Muzaffarnagar on this 28 day of January, 2023 that the contents of
the above affidavit are true to my knowledge, no part of it is false, and
nothing material has been concealed therefrom. ‘.,::’j —

EPONENT
;\/wdl.OPP

¢ deponent who understaid
ontent of the affigavit whi
«e&n read out and explain
ne to the deponent fee cHAr:

AR DISET MUZATFARNAGA

13@ fad By

TARY
MUZARFARNAGAR

28 JAN 203

27
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
2 ORIGINAL APPLICATION NO:277 OF 2022
““IN THE MATTER OF:
LIYAKAT ALI & ORS. ...APPLICANT

VERSUS

STATE OF U.P. & ORS. ..RESPONDENTS
AFFIDAVIT NOToF

I, Aditva Kumar Kaushik, S/o Mr. Vinod Kaushik, aged 42 years, R/o H.No.
| 99, Gali No. 13, Vishwakarma Chowk, Ganga Vihar, Sarwat, Muzaffarnagar, q/
| Uttar Pradesh-251001, do hereby solemnly affirm and declare as under:- ™ OTA Y

1. That T am the Manager (Environment) at Shree Bhageshwan Papers
~ Private Limited and am fully conversant with the facts of the present

case. I am also duly authorized on behalf of the Company to affirm this

¢ Affidavit. | NOT A?/ "

2 That I have read and understood the contents of the accompanying
Addiuonal Reply, which has been drafted under my mstructions and 1

state that the contents of the same are true and correct to the best of my

N

knowledge derived from the records maintained during the czlrse of
usual business by Shree Bhageshwari Papers Private Limited 5" ©

8. That the Annexures annexed to the present Additional Reply are true

and correct copies of their respective originals. _ RO e
~ m

“Of"  DEPO

VERIFICATION

Verified at Muzaffarnagar on this day of January, 2023 that the contents of the
above affidavit are true to my knowledge, no part of it is false, and nothing
material has been concealed therefrom. ?" P;S\)“ \
N 7 DEPO
,g m\; 0N e
nﬂ.lﬂ

N— e rhé [oaay dDCN.-e- :-‘*
vYKE A I‘YAGI o ntislarf' rientit g \(&;ﬂ/t 9,6‘04

ARY ----------------- "_‘ - a?‘fﬂm k\
‘ ' MUZAFFARNAGAR ;«;':egeeg:ggs Wi 3 .;51.'23 h. \632
| | ;‘Z'}t:"reﬂf: oul 5 / xplained A

28 JAN 2023

:?_\-rnv mt;ﬂU MUZARFARMAGAS

B T ——
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BEFORE THE HON'BLE NATIONAL GREEN lmnum >
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.277 OF 2022
IN THE MATTER OF:

LIYAKAT ALIX ORS. «.APPLICANT

. VERSUS

STATE OF U.P. & ORS, ..RESPONDENTS
AFFIDAVIT

1. Shravan Kumar Goel, S/0 My, Daya Ram Goel, aged 51 years, R/o 607508,

Avadh Vibar, Jasath Road, Muzillmagar, Uttar 7 "“9}1' -251002, do hereby

solemnly allivm and declare as under:-

L That T am the Senior Accountant at Galaxy Papers Private Limited and
am ully conversant with the facts ol the present case. T am “f!im dluly

f . k - - - * *'o >
authorized on behall of the Company to allirm this Allidavit, / )'1'4_

2 That T have read and understood the contents ol the accompanying %
Addinonal Reply, which has been drafted under my instructions and 1 ¢
state that the contents of the same are true and correct to the best ol my
knowledge denved from the records maintained during the course of
" " " > vi iy 4 T,
usual busmess by Galaxy Papers Private Limited. - 2
3. That the Annexures annexed to the present Additional Reply are true ~
and correct copies of therr respective originals., Ko
X DEPONENT
VERIFICATION :
Verlied at Muzallarnagar on this - day of January, 2023 (hat the contents of the
above allhdavit are true to my knowledge, no part of it is [alse, and nothing
matenial has been concealed therefrom. AN TN P
C DEPONTN |
- G ietf.w Lﬂ“*‘
= - ¥
?'?\ Y N tlw deuuncnl as;’nre Itll nlanr-cl hy HI
5 h"
A : ! [ have s lisfied mysell hvemm
5 depanent who understand the nlJ :r \
# the afhdawil which has been read ont & |l R
& @}‘.? “— explained by me to the nppunen ‘de
! 2 chargud R, , @
NO m ., MOTA NOTARY, OISTT MuzmmRmG ;

PRER Yg“l VAU
M\.J,m,m,m.,\l' 2 9 JAN 2023
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This Fly ash dispose of Agreement (Agreement) is made on this 17" Day of November 2022 at
Muzaffarnagar Uttar Pradesh 251001 by and between and the agigement shall be effective from
17.81.2022 A

Silvertoan Papers Limited (U21012DL1990PLC231573), a company registered under the

Companies Act 1956 and having its registered office B-6/205 Laxmi Complex, Subhash Chowk ,

Laxmi Nagar Delhi 110092 having Corporate office at 9™ KM Bhopa Road, Muzaffarnagar,
Z

Uttar Pradesh 251001. (hereinafter called as * First Party”) O,

AND

M/S SHIVA BRICK UDHYOG, Proprietor Ship Concern, Proprietor Mr Nitin Agarwal, Office
at Village Bagheri, Tehsil, Sadar, MUzaffarnagar, 251001 (hereinafter called as “ Second Party)

A. First Party has a plant at 9 KM Bhopa Road, Muzaffarnagar, Uttar Pradesh 251001
which generates Fly Ash and it need to be disposed off in an environmental friendly and
useful manner.

B. SHIVA BRICK UDHYOG is a Manufacturer of bricks, intends to utilize Dry Fly ash
generated from First Party as raw material

C. First Party offered to supply Fly Ash per month and Second Party agreed to lift per
months from the plant of First Party.

NOW THIS AGREEMENT WITNEESESTH AS UNDER %
<

1. Scope of Supply
1.1 First party will supply fly ash generated at plant to Second Party and Second Party
barring shall lift the fly ash barring unforeseen situations, annual shut down and
routine break down maintenance and reason beyond the contro} of Second Party,
However Shiva Bricks may increase lifting quantity based on thei;%equirement under
the said agreement T&C and ,

12 First Party would be in a position to allot the flyash subject to its availability and
" force majeure conditions.

" \13 First party would provide priority loading to the truc'ksf vehicle, closed body
L' trugks of Second Party. 3

11 L

5
A
z.

31
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2. Working hours
Loading and delivery of fly ash in fully covered carries shall be allowed round the
clock on all days including Sundays and holidays as per the decision of plant
head/Engineer-in Charge of First Party,
2

“

3. Delivery Pont -

3.1 Second Party shall arrange to transport the fly ash by road and all costs towards
transportation will be borne by Second Party and no Liability towards Transportation
of any type or any nature will be borne by Second Party and no liability towards
transportation of any type or any nature will be borne by First Party :

3.2 Second Party shall comply with all required legal Formalities Including necessary
permission & permission for removal & transportation of fly ash from power plants.

3.3 Second Party shall strictly adhere to all statutory & regulatory requireg_ents
concerning Environment health & safety (EHS) and also comply with relevant
prevailing statutory & EHS norms for such Industries.

3.4 Second Party will not be responsible and not liable for payment for any damages
& compensation its authorized transporter will be held responsible for any kind of
injuries or accidents to their employees, laborers, drives, cleaners and others

3.5 This agreement shall be come into effect or effective for both the parties w.e.f
17.11.2022 and shall be on force for 5 years from the effective dates of agreement.
However. We both will be mutually reviewing the contract as and when for
sustainable long term business relationship.

2
o
A
-

Each of the parties represent & warrants to others party that

The execution of this agreement has been duly authorized and constitute valid and
legally binding obligation of the parties, enforcement in accordance with its terms.

. The execution, delivery and performance of this agreement does not constitute a
violation of any legal or contractual constraint validated applied to it.

'/The partties shall obtain and maintain all consents, permission for performing its
. responsibility under this agreement. s

- Y -~ _ ——
! Y @R TEIGT T
}I! [

32
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The parties shall act and conduct themselves in such a manner so as not to have an
adverse effect on the rights &entitlement of the other party under this agreement.

1
Governing Law and Jurisdiction >

This agreement shall be governed by and construed in accordance with the laws of
India and Courts of Uttar Pradesh shall have exclusive jurisdiction under this
agreement.

%,

Relationship

The arrangement under this agreement between the parties shall be on Principal to
Principal basis and shall not create any principal and agent relationship nor shall this
agreement be deemed to create any partnership, joint ventur®,association, and trust

between parties.

IN WITNESS WHEREOF the parties have set their hands and signed'ﬂlis agreement

on the day and date in presence of the witnesses therein below. 0
For Silvertoan Papers Limited /Fer Shiva Bricks Udyog
For Sitvlytaan Pebers Linlied Fa fga g M
I/ A\M il
1ok Signamcy \ TJ‘[L]'\-'__I_;
. Authorized Signatory Authorized Signatory

\ v
%

In presence of witness

noof

T in 9

33



Certificate No.
Certificate Issued Date
Account Reference
Unigue Doc. Reference
Purchased by
Description of Document
Praperty Description
Consideration Price (Rs.)
First Party

Secend Party

Stamp Duty Paid By

Stamp Duty Amount(Rs.)

Government of Uttar Pradesh

34

INDIA q%f&ﬁJDICIAL

e-Stamp

IN-UP74479756954662U
24-Aug-2022 10:35 AM
NEWIMPACC (SV)/ up14743204/ MUZAFFARNAGAR SADAR/ UP-MJF
SUBIN-UPUP1474320441310712954086U

SILVERTOAN PAPERS LIMITED MUZAFFARNAGAR
Article 5 Agreement or Memorandum of an agreement

Not Applicable

SILVERTOAN PAPERS LIMITED MUZAFFARNAGAR
Not Applicable
SI.VERTOAN PAPERS LIMITED MUZAFFARNAGAR

10
(Ten only)

',w-i'.-nd

nawly

thm-ise.{i Sig

(N .‘D
gygﬁf,ﬂv@ E:Ef’.‘“
Ir. 2 ‘.'.NO""‘R‘(

CARMAGAR

2 6 NOV 2022

Mt -



1551

This Fly ash dispose of Agreement (Agreement) is made on this 26" Day of November 2022 at
Muzaffarnagar Uttar Pradesh 251001 by and between and the agreement shall be effective from
26.11.2022

Silvertoan Papers Limited (U21012DL1990PLC231573), a éompany registered under the
Companies Act 1956 and having its registered office B-6/205 Laxmi Complex, Subhash Chowk ,
Laxmi Nagar Delhi 110092 having Corporate office at 9'" KM Bhopa Road, Muzaffarnagar,
Uttar Pradesh 251001. (hereinafter called as “ First Party”)

ol
¥.i
L~

AND

M/S SURAJ BRICK FIELD, Proprietor Ship' Concern, Proprietor Mr Mohammad Javed, Office

at 60, Rathedi, Muzaffarnagar, Uttar Pradesh, 251001 (hereinafter called as “ Second Party)

T,
< .

A. First Party has a plant at 9" KM Bhopa Road, Muzaffarnagar, Uttar Pradesh 251001
which generates Fly Ash and it need to be disposed off in an environmental friendly and
useful manner.

B. SURAJ BRICK FIELD is a Manufacturer of bricks, intends to utilize Dry Fly ash
generated from First Party as raw material

C. First Party offered to supply Fly Ash per month and Second Party agreed to lift per
months from the plant of First Party.

NOW THIS AGREEMENT WITNEESESTH AS UNDER
Jy‘./
%

1. Scope of Supply
1.1 First party will supply fly ash generated at plant to Second Party and Second Party
barring shall lift the fly ash barring unforeseen situations, annual shut down and
routine break down maintenance and reason beyond the control of Second Party,
However Second Party may increase lifting quantity based on their requirement under
the said agreement T&C and

1.2 First Party would be in a position to allot the flyash subject to its availability and
force majeure conditions.

" "1.3 First party would provide priority loading to the trucks/ vehicle, closed body

"< U\ trucks of Second Party.

o

R

[ et

/6 NOV 2022

Inc-
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2. Working hours

Loading and delivery of fly ash in fully covered carries shall be allowed round the
clock on all days including Sundays and holidays as per the decision of plant
head/Engineer-in Charge of First Party,

3. Delivery Point

3.1 Second Party shall arrange to transport the fly ash by road and all costs towards
transportation will be borne by Second Party and no Liability towards Transportation
of any type or any nature will be borne by Second Party and no liability towards
transportation of any type or any nature will be borne by First Party .

3.2 Second Party shall comply with all required legal Formalities Including necessary
permission & permission for removal & transportation of fly ash from power plants.

3.3 Second Party shall strictly adhere to all statutory & regulatory requirements
concerning Environment health & safety (EHS) and also comply with relevant
prevailing statutory & EHS norms for such Industries.

3.4 Second Party will not be responsible and not liable for payment for any damages
& compensation its authorized transporter will be held responsible for any kind of
injuries or accidents to their employees, laborers, drives, cleaners and others

3.5 This agreement shall be come into effect or effective for both the parties w.e.f
26.11.2022 and shall be on force for 5 years from the effective dates of agreement.

However. We both will be mutually reviewing the contract as and when for
sustainable long term business relationship.

Each of the parties represent & warrants to others party that

The execution of this agreement has been duly authorized and constitute valid and

S _legally binding obligation of the parties, enforcement in accordance with its terms.

™~

Tﬁe\ execution, delivery and performance of this agreement does not constitute a
“. vidlation of any legal or contractual constraint validated applied to it.

Th(: pames shall obtain and maintain all consents, permission for performﬂ;g its

resﬁonmm lity under this agreement. X

For Silvertadn FIEF
"
ot

NOV ;02:

36
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The parties shall act and conduct themselves in such a manner so as not to have an
adverse effect on the rights &entitlement of the other party under this agreement.

4

S

Governing Law and Jurisdiction

This agreement shall be govemed by and construed in accordance with the laws of
India and Courts of Uttar Pradesh shall have exclusive jurisdiction under this
agreement.

?".
Relationship

The arrangement under this agreement between the parties shall be on Principal to
Principal basis and shall not create any principal and agent relationship nor shall this
agreement be deemed to create any partnership, join!hvenrure, association, and trust
between parties. E

IN WITNESS WHEREOF the parties have set their hands and signed this agreement
on the day and date in presence of the witnesses therein below.

%,

For Suraj Brick Field

= i
O UL

Authorized Siglﬁ'atory: Authorized Signatory

In presence offWitness

[ TR 1.&-2&?
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This Fly ash dispose of Agreement (Agreement) is made on this 02 Day of December 2022 at
Muzaffarnagar Uttar Pradesh 251001 by and between and the agreement shall be effective from
02.12.2022

Silvertoan Papers Limited (U21012DL1990PLC231573), a company registered under the
Companies Act 1956 and having its registered office B-6/205 Laxmi Complex, Subhash Chowk ,
Laxmi Nagar Delhi 110092 having Corporate office at 9™ KM Bhopa Road, Muzaffarnagar,
Uttar Pradesh 251001. (hereinafter called as “ First Party”) 2

AND

Green House Bio Energy Private Limited, a company registered under the Companies Act 2013
and having its Principal Business at 09, Village Shikarpur, Shgmll Muzaffarnagar, Uttar
Pradesh, 251319 (hereinafter called as “ Second Party)

A. First Party has a plant at 9" KM Bhopa Road, Muzaffarnagar, Uttar Pradesh 25}001
which generates Fly Ash and it need to be disposed off in an environmental friendly "and
useful manner.

B. Green House Bio Energy Private Limited is a Manufacturer of bricks, intends to utilize
Dry Fly ash generated from First Party as raw material

C. First Party offered to supply Fly Ash per month and Second Party agreed to lift per
months from the plant of First Party. %
>

NOW THIS AGREEMENT WITNEESESTH AS UNDER

1. Scope of Supply
1.1 First party will supply fly ash generated at plant to Second Party and Second Party
barring shall lift the fly ash barring unforeseen situations, annual shut down and
routine break down maintenance and reason beyond the controg of Second Party,
However Second Party may increase lifting quantity based on their féquirement under
the said agreement T&C and

=TI 1.2 First Party would be in a position to allot the flyash subject to its availability and

T
L& 4T A s force majeure conditions.
Ry "’*-i.'f',; N\ )
i e/ Sibhion r"?"r\ i\\3 First party would provide priority loading to the trucks/ vehicle, clo&;d body
A =t bl d

{ | 'J'_;"."}III-_-_,-;_,— ] Q?}\/ \ tr\%cks of Second Party.

| e 1
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2. Working hours
Loading and delivery of fly ash in fully covered carries shall be allowed round the
clock on all days including Sundays and holidays as per the decision of plant
head/Engineer-in Charge of First Party,

-
[}

3. Delivery Point

3.1 Second Party shall arrange to transport the fly ash by road and all costs towards
transportation will be borne by Second Party and no Liability towards Transportation
of any type or any nature will be borne by Second Party and no liability towards
transportation of any type or any nature will be borne by First Party '

3.2 Second Party shall comply with all required legal Formalities Including necessary
permission & permission for removal & transportation of fly ash from power plants.

3.3 Second Party shall strictly adhere to all statutory & regulatory requirements
concerning Environment health & safety (EHS) and also comply with relevant
prevailing statutory & EHS norms.for such Industries. '

3.4 Second Party will not be responsible and not liable for payment for any damages
& compensation its authorized transporter will be held responsible for any kind of
injuries or accidents to their employees, laborers, drives, cleaners and others

3.5 This agreement shall be come into effect or effective for both the parties w.e.f
02.12.2022 and shall be on force for 5 years from the effective dates of agreement.
However. We both will be mutually reviewing the contract as and when for
sustainable long term business relationship. 2

Each of the parties represent & warrants to others party that

. ">, The execution of this agreement has been duly authorized and constitute valid and
. ’\_ Tcgally binding obligation of the parties, enforcement in accordance with its terms.

The execution, delivery and performance of this agreement does not constitﬁ;e a
. violation of any legal or contractual constraint validated applied to it.

4 v & /l For Silvertdan Paperg Limited
o : -- ;/_"*‘—’”d. A

7 DEC 202
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The parties shall obtain and maintain all consents, permission for performing its
responsibility under this agreement.

2,
The parties shall act and conduct themselves®in such a manner so as not to have an
adverse effect on the rights &entitlement of the other party under this agreement.

%,

=

Governing Law and Jurisdiction

This agreement shall be governed by and construed in accordance with the laws of
India and Courts of Uttar Pradesh shall have exclusive jurisdiction under this

agreement. N
k)

Relationship

The arrangement under this agreement between the parties shall be on Principal to
Principal basis and shall not create any principal and agent relationship nor shall this
agreement be deemed to create any partnership, joint venture, association, and trust
between parties. 3

IN WITNESS WHEREOF the parties have set their hands and signed this agreement
on the day and date in presence of the witnesses therein below.

For Silvertoan Papers Limited For Green House Bio Energy Private"Li_mited

AU-P.:'n 20

Authorized Signato ﬁl—'ized Signatory

In presence of witness

o]

 ginogtece/LT/RT 2. &9%“\‘ 'L/

y ‘.1 g 13

41
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DEW RESOURCE
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Authorization No: 164745/UPPCB

Receipt & Processing Certificate

Issued to: M/S. Silvertoan Papers Limited
Reference: DEW/SPL/004
Date: 15-October-2022

This is to certify that we have received the following quantities sent by M/S. SILVERTOAN PAPERS

LIMITED at our processing site Surju, Muzaffarnagar, UP and the same quantity has been processed.

Month Type of Waste Material Quantity Received (ton)

September Plastic Waste 80.79

Vehicle wise receipt details are as under.
Date Vehicle No | Company Name State | Location Material Qty (MT)

name
05-09-2022 gpleK%o fi'r':]’ﬁgga” Papers | yp | Muzaffamagar | Plastic waste | 14.82
12-09-2022 gPlZAK56O E’;Kﬁggan Papers UP Muzaffarnagar | Plastic waste | 15.00
19-09-2022 gpleY%o a'::]’ﬁgga” Papers | yp | Muzaffamagar | Plastic waste | 17.00
27-09-2022 gPlZAX56O ‘E’i'rl:]/ﬁggan Rapers UP Muzaffarnagar | Plastic waste | 16.70
30-09-2022 gpmxsm fi'::]’ﬁgga” Papers | yp | Muzaffarnagar | Plastic waste | 17.27
TOTAL 80.79

For DEW RESOURCE MANAGEMENT

Director/ Authorized Signatory

©1827/1, 1829/1, 1830/1 & 1831/1, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)

@+91 9911013931 | & www.dewrm.com | = info@dewrm.com

GSTIN : 09AATFD2410L1Z7
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Authorization No: 164745/UPPCB

Receipt & Processing Certificate

Issued to: M/S. Silvertoan Papers Limited
Reference: DEW/SPL/005
Date: 19-November-2022

This is to certify that we have received the following quantities sent by M/S. SILVERTOAN PAPERS
LIMITED at our processing site Surju, Muzaffarnagar, UP and the same quantity has been processed.

Month Type of Waste Material Quantity Received (ton)
October Plastic Waste 87.55
Vehicle wise receipt details are as under.
Date Vehicle No | Company Name | State | Location Material Qty (MT)
name
03-10-2022 | UP12AM7650 E’i'r';]’ﬁgga” Papers | yp | Muzaffarnagar | Plastic waste | 13.10
10-10-2022 | UP12AX5606 fi'r'xﬁgga” Papers | yp | Muzaffarnagar | Plastic waste | 14.50
13-10-2022 | UP12AX5606 E’i'r';]’ﬁgga” Papers | yp | Muzaffarnagar | Plastic waste | 15.40
17-10-2022 | UP12AX5606 fi'xﬁgga” Papers | p Muzaffarnagar | Plastic waste | 15.50
21-10-2022 | UP12AF5606 E’i'r';]’ﬁgga” Papers | yp | Muzaffarnagar | Plastic waste | 14.55
UP12AX5606 fi'xﬁggan Papers UP Muzaffarnagar | Plastic waste | 14.50
TOTAL 87.55

GSTIN : 09AATFD2410L1Z7

o 1827/1, 1829/1, 1830/1 & 1831/1, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)
@+91 9911013931 | & www.dewrm.com | £ info@dewrm.com
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DEW RESOURCE

MANAGEMENT

Receipt & Processing Certificate

Issued to: M/S. Silvertoan Papers Limited
Reference: DEW/SPL/007
Authorization No: 164745/UPPCB
Date: 06-January-2023

44

This is to certify that we have received the following quantities of Plastic Waste sent by MI/S.
SILVERTOAN PAPERS LIMITED at our processing site Surju, Muzaffarnagar, UP and the same

quantity has been processed.

Month Type of Waste Material | Quantity Received (ton)

December | Plastic Waste 36.50
Vehicle wise receipt details are as under.
Date Vehicle No | Company Name | State | Location Material name | Qty (MT)
04-12-2022 | UP12BF6918 | SPL upP Muzaffarnagar | Plastic waste 21.25
20-12-2022 | UP12BF6918 | SPL upP Muzaffarnagar | Plastic waste 15.25
TOTAL 36.50
TRUE COPY

o 1827/1, 1829/1, 1830/1 & 1831/1, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)

+91 9911013931 | &

www.dewrm.com | £ info@dewrm.com

GSTIN : 09AATFD2410L1Z7
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45

ANNEXURE-2 [COLLY

GSTIN : 09AOPPB9401H1ZV Mob. : 9810839149

'Mechfin Infra

An ISO ; 9000 - 2008
Deala In : Fly Ash, Fly Ash Brick, CLC Blocks etc.
Village : Ranauli-Latifpur, Near Shiv Mandir, N.T.P.C Road, Dadri (G.B. Nagar) U.P.
www.mechfinitra.com / e-mail : mechfininfra@gmail.com

Ref. No.
To,
The Managing Director
Silverton Pulp and Papers Private Limited
9t Km, Bhopa Road,
Muzaffarnagar — Uttar Pradesh

Subject: - Tendering for purchase of Fly Ash

Dear Sir,

We wish make the tender to purchase and lift the FLY Ash from your premises
situated at 9Th Km, Bhopa Road, Muzaffarnagar to make further use in our
manufacturing unit of Fly Ash Bricks in the name and style of M/s Mech Fin
Infia, situated at Village Narouli, NTPC, Dadri Road, Greater Noida, Gautam
Budh Nagar-203207, Uttar Pradesh, India.

We wish to.offer our best rate to purchase the material as below.

Material - FLY Ash
Rate _ 50,00 Per MT Ex-Factory
Taxes - [Extra

We will lift the material from your premises by our own transportation in closed
containers. ' '

Kindly give acceptance for the same.

TRUE COPY
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ANNEXURE-3 [COLLY]
GSTIN : 09AOPPI§9401H12V ‘Mob : 9810839149
Mechfin Infra

An ISO : 9000-2008 ;
Deala In : Fly Ash, Fly Ash Brick,CLC Blocks etc.
Village : Ranauli- Latifpur,Near Shiv Mandir,N.T.P.C Road,Dadri (G.B.Nagar ) U.P.

wwv.}.mechfininfra.com / E-mail :- mechfininfra@gmail.com

To, Date: - 01.04.2022

The Managing Director
Garg Duplex and Paper Mill Pvt Limited

8.5 Km, Bhopa Road
Muzaffarnagar

Subject: - Tendering for purchase of Fly Ash

Dear Sir,

We wish make the tender to purchase and lift the FLY Ash from your premises situated at
8.5Th Km, Bhopa Road, Muzaffarnagar to make further use in our manufacturing unit of Fly
Ash Bricks in the name and style of M/s Mech Fin Infra, situated at Village Narouli, NTPC,
Dadri Road, Greater Noida, Gautam Budh Nagar-203207, Uttar Pradesh, India.

We wish to offer our best rate to purchase the material as below.

Material - FLY Ash
Rate - 00.00 Per MT Ex-Factory
Taxes - 00.00 '

We will lift the material from your premises by our own transportation.

Kindly give acceptance for the same.

MECHF|N INF

TRUE COPY

G Scanned with OKEN Scanner
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: SUPPLY AGREEMENT
E BETWEEN
Nuvoco Vistas Corporation Limited
5
AND
‘ " Garg Duplex And Paper Mills Pvt Ltd
=

THIS SUPPLY AGREEMENT ("Agreement”) is made at Mumbai on 1% day of June. 2022

Nuvoco Vistas Corporation Limited, a Company incorporated under the Companies Act,
1356, having its registered office at Equinox Business Park Tower-3, 4th floor, LBS Marg,

Kdrla (West), Mumbai 400070. and its Eastern Operations Office at DLF IT Park - 1, Block C,
ll,th floor, New Town, Rajarhat, Kolkata 700 156 - India, hereinafter referred to as “Nuvoco®,
(which expression shall unless it be repugnant lo the context or meaning thereof, be
dgemed to mean and include its affiliates, successors-in- interest and permitted assigns) of
the FIRST PART;

-

H

And

§
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r-ﬁf("\'g[:._ i And Papar Mills Py Ad
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Garg Duplex And Paper Mills Pvt Ltd having its registered office at 8.5 Km.Bhopa Road,
Muzaffarnagar (U.P.) 251001 which expression shall, unless repugnant to the meaning or
context thereof, include its successors and assigns of the SECOND PART.

NUVOCO & Garg Duplex And Paper Mills Pvt Ltd _shall be individually referred to as
Party and collectively as Parties.

WHEREAS

A. Nuvoco is an entity engaged in the business of manufacturing and sale of different
types and grades of cement. Nuvoco has the capability, expertise and experience in
using its cement manufacturing process for the purpose of disposal/co-processing of
waste material in an environmentally-friendly manner, while simultaneously
producing cement of desired quality in a single combined operation through the
cement kilns at its cement plants all over India.

B. Garg Duplex And Paper Mills Pvt Ltd is desirous of delivering this plastic waste to
the Nuvoco Cement Plant for its scientific disposal/co-processesing.

NOW IT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Disposal

Subject to and in accordance with the terms and conditions set forth in this Agreement,
Garg Duplex And Paper Mills Pvt Ltd shall deliver the Waste to Nuvoco for co-

processing through Harshit Trading Company thereof.

Garg Duplex And Paper Mills Pvt Ltd hereby represents and assures Nuvoco that it
will obtain and maintain all approvals, clearances, registrations or any permission needed
to supply the Waste to Nuvoco Plant for co-processing as also comply with all applicable
laws issued by Central and State Government and Statutory Bodies, Authorities or
agencies. Upon request of Nuvoco, Garg Duplex And Paper Mills Pvt Ltd shall furnish
copies & field visits to its sites thereof for Nuvoco's record as Nuvoco is assured also to
comply with the guidelines for co-processing of plastic waste in its Kiln as per rule '5 (b)’
of Plastic Waste Management Rules, 2016 and its subsequent (amendments) in the

rules.

54
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Garg Duplex And Paper Mills Pvt Ltd hereby specifically agrees and confirms that it is
fuliy authorized to undertake the work entrusted herein and will adhere to the provisions
of the Environment Protection Act, 1986 read with plastic waste management rule 2016
and subsequent (amendments) in rules and any other applicable rules, as amended

from time to time.

iv. Nuvoco shall process and dispose-of the Waste delivered by Garg Duplex And Paper
Mills Pvt Ltd by co-processing of the plastic waste in its Kiln as per rule ‘5 (b)’ of Plastic
Waste Management Rgles, 2016 and its subsequent (amendments) in the rules.

v. Parties shall carry out monthly reconciliation of Waste accepted by Nuvoco.

vi. Garg Duplex And Paper Mills Pvt Ltd hereby specifically agrees and confirms that all .

wastes for co-processing in Nuvoco cement plant from its premises will be only carried
out thorugh M/s Harshit Trading Company who has been engaged as a facilitator by

Nuvoco for the supply.

2 Facilitator

Nuvoco has engaged facilitator M/s Harshit Trading Company for facilitation of different
activities i.e, Segregation, Sorting, Drying, Shredding & Transportation of waste as desirous
for co-processing in its Cement plant after the waste has been carried from Garg Duplex

And Faper Mills Pvt Ltd .

3 Disposal Certification

Subject to and in accordance with the terms and conditions set forth in this Agreement,
Nuvoco shall issue a certificate to Garg Duplex And Paper Mills Pvt Ltd , certifying the
scientific disposal of the monthly quantity of Waste delivered by Garg Duplex And Paper
Mills Pvt Ltd and accepted for disposal by Nuvoco at the Cement plants within 10 days
after the month end supply. Nuvoco shall issue Disposal Certificate to Garg Duplex And

Paper Mills Pvt Ltd.

Nuvoco will issue the waste disp-osaf certificate mentioning_ the name of Garg Duplex And
Paper Mills Pvt Ltd along with the quantities of Waste delivered through the facilitator at

the Nuvoco Cement Plants.

For Gara Duniex And Paper }/’
%, .
| ¥ L=

95
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4 Confidentiality

5

5.1

5.2

5.3

531

532

During the Term, the Parties may have access to or obtain certain confidential
information from either party. The Parties undertake to maintain confidentiality of
information so derived and not, either by itself or through its employees, agents or
subcontractors, disclose to any third party or use for any purpose other than mentioned
in this Agreement, without the written permission, except as may be required under any
law. This clause will not apply to information available in public domain.

Terms and Termination:

Term

This Agreement shall be valid and binding from the date of its execution till two (2)
years of its execution. The Parties may mutually agree to extend the period of this
Agreement by such additional period as they may deem fit.

Termination

5.2 Parties may terminate the Agreement after giving a notice in writing of Sixty (60)
days to the other Party of its intention to terminate the Agreement.

Commercial Terms

All commercials terms as applicable in this agreement will be settled between Garg
Duplex And Paper Mills Pvt Ltd and M/s Harshit Trading Company with respect to
handling of the waste in the premises of M/s Harshit Trading Company and its
transportation from Garg Duplex And Paper Mills Pvt Ltd to the facilitation yard

prior to sending the waste from facilitator premises to Nuvoco Cement Plant for co-
processing.

Based on the commercial terms as agreed between Garg Duplex And Paper Mills Pvt
Ltd and M/s Harshit Trading Company, Nuvoco & the facilitator M/s Harshit Trading
Company will be having separate commercials for the same. '

56
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Force Majeure

The Parties hereby agree that in the event performance, in whole or in part, of any
obligation under this Agreement, by any Party hereto, is prevented by circumstances or
events that are beyond the reasonable control of such Party, or by causes against which
the Party could not reasonably make provision (including but not limited to acts of God,
strike or lockout, fire, explosion, shutdown of Cement Plant for any reason, failure of
essential means of transportation or communication, riots, insurrections, tidal waves,
flood, earthquakes, industrial disturbance, inevitable accidents, war (undeclared or

declared), embargoes, blockages, legal restrictions or governmental restrictions and the’

like), pandemic, epidemic, the Party who is prevented from performing shall be excused
from performing for a reasonable period of time, taking into account the cause and its

duration (or potential duration).

7 Governing Law & Dispute Settlement

This Agreement shall be construed and interpreted in accordance with and governed
by the laws of India and the courts at Mumbai, India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

i.

ii. The Parties agree that any dispute, difference, disagreemehts arising out of or relating
to this Agreement ("Dispute’) shall be first sought to be settled through amicable
discussions between high level officials of each Party and if no amicable settlement to
any such Dispute is achieved within sixty (60) days of the notice of such Dispute
existing by either Party to the other, then the Parties shall resolve such Dispute
through arbitration. The arbitration shall be governed by the Arbitration and

Conciliation Act, 1996. The Parties will at first seek to mutually agree to a sole

arbitrator and in the event the Parties are unable to agree to a sole arbitrator within a

period of sixty (60) days from the date of issuance of a notice for arbitration, then.

each party will appoint one arbitrator and the two arbitrators so appointed shall
nominate the third arbitrator and the panel of such three arbitrators shall undertake
the arbitration. The seat of arbitration shall be New Delhi, Delhi.

S7
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g Miscellaneous

i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right,

power or privilege hereunder shall operate as a waiver thereof or a consent thereto;

nor shall any single or partial exercise of any such right, power of privilege preclude

any other of further exercise thereof or the exercise of any other right, power of
privilege. The remedies provided are cumulative and not exclusive of any remedies

provided by applicable law.

ii. Entire Agreement

This Agreement constitutes the entire agreement between the parties and includes

all promises and representations, express of implied, and supersedes all other prior
agreements and representations, written or oral, between the Parties relating to the
subject matter hereof. Anything which is not constituted in this instrument is not

part of this Agreement.

lii. Amendments

ent shall be effective if it is

Any amendment of any provision of this Agreem
lex And Paper Mills Pvt Ltd

evidenced in writing and signed by both Garg Dup
and Nuvoco.

iv. Further Assurance

Fach Party shall prorhptly take such actions and execute such documents as are
necessary to give full effect to the rights of the other Party contained in and/or

contemplated by this Agreement.

v. Rights Cumulative

and remedies provided in this Agreement are

The rights, powers, privileges
e of any rights, powers, privileges or remedies

cumulative and are not exclusiv
provided by law or otherwise.
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vi. Assignment

parties shall not assign or transfer their rights or obligati
i - obligations und i
without the written consent of Nuvoco. ] erithis Adreement

vii. No Partnership

Neither this Agreement nor the performance by the Parties of their respective
obligatiolns under it shall constitute a partnership, joint venture or any association
of persons between Nuvoco and Garg Duplex And Paper Mills Pvt Ltd or
between Nuvoco, Garg Duplex And Paper Mills Pvt Ltd and any other person.

d.

its obligations under this Agreement as an independent

b. Each Party shall perform
loyee or representative of the other Party.

counter-party and not as an agent, emp

viii. Partial Invalidity/Severability

If any term or provision of this Agreement shall be held to be illegal, void or
unenforceable in whole or in part, the term or provision shall to that extent be

deemed not to form part of this Agreement and the enforceability of the remainder
of this Agreement shall not be affected. In that event, the Parties agree to negotiate
in good faith to reach an equitable agreement, which shall give effect as nearly as

possible to the intention of the Parties as set out in this Agreement.

ix. Compliance

Garg Duplex And Paper Mills Pvt Ltd shall comply with all laws, rules and
regulations, insofar as they are binding upon or affect operations of Garg Duplex

And Paper Mills Pvt Ltd shall fully comply with the Plastic Waste Management

Rules 2016 (“Rules”) and all statutory modifications/amendment thereof, and shall -
duties under this Agreement in

perform its services/obligations and discharge its
accordance with these Rules or any prescribed guidelines under these Rules or by
State Pollution Control Board/Central Pollution Control Board.
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IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and
y an

year first above written.

For Garg Duplex And Paper Mills Pvt Ltd For Nuvoco Vistas Corporation Ltd

.

| JName: - Name: Name:

Name: 7

(Signature &Stamp)

Witnesses 1: (ﬁw\ ﬁﬂ-{j’w

Name: Hrow Rt

(Signaturé)\f \‘Q/ ‘

Witnesses 2: V| MO >

R AW an S

o ll,

Name:

60
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| 1577
B NUVOCO

_ IVOCO VISTAS CORP. LTD. Shaping a new world

| :-15.11.2022
| Ref. no. - NVCL/CCP/Env./2022-23/206 Dated

Certificate of material received for Co-processing
It is to certify that we have received the plastic waste materials set out below, collected
from "M/s Garg Duplex & Paper Mills (P) Ltd. situated 8.1/2, KM Bhopa road,
Muzaffarnagar (U.P.), (GST Reg # 09AABCG1393C1ZV) for co-processing in Cement Kiln

at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District-
Chittorgarh (Raj.) during the month of Oct’22.

Detail as is mentioned below:-

|] Month Type of Waste Qty Received (MT)
| Oct'22 Plastic Waste 29.65
Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

° Vistas Corp, |4

b
tEMment

Plant, villane e
_1{)9799}3622'£'d85#8nawa|1ya. Tehsil. Nimbahera, Dist. - Chittorgarh, Rajasthan- 312620 (India)
Pd Office. g < | Website : www.nuvoco.com | CIN : L26940MH1999PLC1 18229

(0) 25 66305é1fx Business Park, Tower-3, East Wing, 4th floor, Off. Bandra-Kurla Complex, LBS Road, Kurla (West), Mumbai 400070
1| Fax: +91 (0) 22 66306510

g



1578 62

koco VISTAS CORP. LTD. NUVO CO

Shﬂ‘ping a new world

Ref, no. - NVCL/CCP/Env./2022-23/227 Dated: - 9.12.2022

ificate ri -

It is to certify that we have received the plastic waste materials set out below, collected
from “M/s Garg Duplex & Paper Mills (P) Ltd. situated 8.1/2, KM Bhopa road,
Muzaffarnagar (U.P.), (GST Reg # 09AABCG1393C1ZV) for co-processing in Cement Kiln
at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District-

Chittorgarh (Raj.) during the month of Nov'22.

Detail as is mentioned below:-

|| Month Type of Waste Qty Received (MT)

‘ Nov'22 Plastic Waste 29.27

Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

Istas Corp. Ltd,

ent Plant, Village Bhawaliya, Tehsil. Nimbahera, Dist. - Chittorgarh, Rajasthan- 312620 (India)

9799186222
‘. | Website : www.nuvoco.com | CIN : | 26940MH1999PLC1 18229
Office: Equinox Business Park, Tower-3 East]ng. Ath floor, Off. Bandra -Kuria Complex, LBS Road, Kurla (West), Mumbal 400070

| 2266306511 | Fax: +91 (0) 22 66306510
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NUVOCO VISTAS CORP. LTD. NUVO

Shaping a new worlg

Ref. no. - NVCL/CCP/Env./2022-23/253 Dated: - 17.1.2023

Certificate of material received for Co. :

It is to certify that we have received the plastic waste materials set out below, collected
from “M/s Garg Duplex & Paper Mills (P) Ltd. situated 8.1/2, KM Bhopa road,
Muzaffarnagar (U.P.), (GST Reg # 09AABCG1393C1ZV) for co-processing in Cement Kiln

at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District-

Chittorgarh (Raj.) during the month of Dec’22,

Detail as is mentioned below:-

Month Type of Waste Qty Received (MT)
L Dec'22 Plastic Waste 26.24
Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Furohit

(Environment Cell- Chittor Cement Plant)

/

TRUE COPY

uvoco Vistas Corp. Ltd. (1ndia)

A : -312620
ittor Cement plant, Village Bhawaliya, Tehsil. Nimbahera, Dist. - Chittorgarh, Rajast:an 31 —
!+ +91 09795186207 | Website : www.nuvoeo.com | CIN - L26940MH1999PLC11822 ex, LBS Road, Kurla (West,) Mum

-Kurla Compl
'ﬁ‘t"ﬂl Office : Equinox Business Park, Tower - 3 East Wing, 4th Floor, Off. Bandra-Kuria
**91(0) 22 66306511 | Fay : 491 (0) 22 66306510
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Government of Uttar Pradesh :
e-Stamp
Cortificate No. IN-UP20250126546554U
Certficate Issued Dale L 0e1-2022 0561 PM
Account Relerenea ; NEWIMPAGG (SV)/ Up11554804/ MUZAFFARNAGAR SADAR/ UR-LIJF
Unique Doe. Roferenca + SUBIN-UPUP1455480433 166030907626U
Purchased iw . SHREE SIDHBALI PAPER MILLS PVT LTD B IOPA ROAD MZ1
3escription of Document Aricle 4 Affidavit
Property Dascription Nol Applicable
First Party . SHIREE SIDHBALI PAPER MILLS PVT LTD BHOPA ROAD Mz
B SecondPady — T NotApplicable —~ — T T T - -

Stamp Duty Paid By SHREE SIDHBALI PAPER MILLS PVT LTD BHOPA ROAD MZN
Stamp Duty Amount(Rs.) 100

(One Hundred only)

] ‘}
S N Mk

NOTARIAL NOTARIAL
Lo 2
£,
\ ¥
Ny A
. O

Memorandum of Understanding :

Between

SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED
&

Dew Resource Management

for Pre-processing of the Plastic Waste

This Memorandum of Understanding (

"MOU") entered into on this 30th OCT 2022
Between %
Dew Resource Management, @ partnershia firm and having its register
36/5 PART, PRASHANTI NAGAR, IDFL, KUKATPALLY,
{hereinafter known as "DRM")

- And

.

L 3
YA A5

ed office at 5-36/6 AND 5-

Mecchal-Malkangiri, Telangana,500072
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SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED, a company Incorporated under the
Companies Act 1956 and having Its registered office at 9™ KM., BHOPA ROAD, MUZAFFFARNAGAR -

(UP),251003 (hereinafter known as “Shree Sidhbal”)

DRM and SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED shall be collectively addresscd as

“the parties” herein after in this MOU,

WHEREAS SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED is in business of
manufacturingpaper boards and specialty papers at its plant situated at 9™ KM., BHOPA ROAD,
MUZAFFFARNAGAR-(UP),251003 (plant address) (hereinafter referred as SHREE SIDHBALI
PAPER MILLS PRIVATE LIMITEDManufacturing Plant) and is in search of an economical and
environment friendly method of disposing Plastic Waste generated during its manufacturing process

(hereinafter referred to “Plastic Waste”);

AND WHEREAS, DRM is in the business of collection and “Pre-processing” of different kinds of Non-
Hazardous waste and send pre-processed material for co-processing& utilization toCement kilns
and Power Plants Hybrid Boilers. DRM has the capability to safelyPre-process the waste material in
an environment friendly manner and converting waste to energy recovery in the cement
manufacturing process ¢

(hereinafter referred to as “Co-Processing”).

AND WHEREAS,DRM has evaluated the samples of the Plastic Waste and based on the evaluation
results, DRM has offered to Pre-process the Plastic Waste generated by SHREE SIDHBALI PAPER
MILLS PRIVATE LIMITED szt its manufacturing piant located (hereinafter referred to as the

“DRM's Processing Plant”).

AND WHEREAS, SHREE SIDHBALI PAPER MILLS PRIVATE LIMITED and DRM have agreed thatl
DRM shall provide the services which include weighment, unloading, storage Treatment (Pre-
processing) of the Plastic Waste (hereinafter referred to as the “Services”), subject to both the
parties intimating the concerned authorities regarding the Services and complying with any
additional requirement, as may be applicable or directed by the authorities for the said services.

NOW, THEREFORE, for and in consideration of mutual provisions herein contained, the parties

agree as follows:

Genecral Responsibilities of the Parties

67
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DEW RESOURCE MANAGEMENT gf,q ory

Pracessing Plant at its own cosl

anize Lo transport the Plastic Waste to DRM's
and risk and shall arrange to deliver the agreed quantum of
Plastic Waste through road transportation as per the mutually agreed delivery schedule.
DEW RESOURCE MANAGEMENT shall arrange to pack the Plastic Waste properly and then
cover the same with HDPE tarpaulin cover so that there should be no dripping/ no spillage
of waste during transportation,

DRM shall arrange for welghment, testing for conformance, unloading and storage and pre-

processing of Plastic Waste.

ORM shall organize to take the representative sample from each consignment prior to
unfoading the consignment and check for the conformity of the Plastic waste.

In case ORM is in receipt of any consignment that contains banned items as per
Annexure-2 or materials other than agreed between the parties, then DRM shall be entitied
‘o refuse the acceptance of such consignment and shall intimate the same to SHREE
SIDHBALI PAPER MILLS PRIVAT LIMITED within 24hrs of the receipt of consignment at
DRM's Processing plant and SHREE SIDHBALI PAPER MILLS PRIVAT LIMITED shail
arrange to transport that consignment at its own cost and risk within 48 hrs from the time
of intimation from DRM on the refusal of acceptance of such consignment,

The risks and liability associated with the Plastic Waste shall lie with SHREE SIDHBALI
PAPER MILLS PRIVAT LIMITED til the DEW RESCURCE MANGAMENT Plastic \Vaste
consignment by TRANSPORT ARRANGEMENT is accepted by DRM. T

After receipt of material, DRM will issue acceptance letter. If DRM fails to issue acceptance
letter within 24 hours, then it is deemed that material is accepted by DRM, sy
DRM and SHREE SIDHBALI PAPER MILLS PRIVAT LIMITED shall intimate 1o the
concerned authorities and ensure the compliance of the statutory requirements, if any

orior to the Services and thereafter.

Term & Termination

2.1.This MoU shall be valid for a period of 1(ONE) year from the date of execution and upon
expiry of the term hereof, this MoU may be renewed by the Parties hereto on mutually
agreed terms and conditions. 2

2.2.In case of breach of terms and conditions of this MOU by either of the Parties the other
Party may issue @ notice of 30 days to the defaulting Party, demanding it to remedy such
breach. If the defaulting Party fails to remedy the breach within the notice period, then the
other Party shall have the right to terminate this MOU with immediate effect. e

2.3.If either Party goes into liquidation or is ordered to be wound up by any court of law, the
other Party shall have the right to terminate this MOU with immediate effect,

68
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Annexure 3 attached tq the Mou.

4. Charqges towards

5. Accepted Material and guantity .
Sl.Ng - Material Name

Quantity (ton/month)
1 | Plastic Waste I
3 T '_‘___‘_'___________‘_‘__,:—‘—__ T
YOS =y

- b

6. Payment Terms

C.1. SHREE SIDHBALT PAPER MILLS PRIVATE LIMITED shall is

[E s
WHTN

SUe a debit note on monthly basig

E MANAGEMENT against ser
of Plastic Waste processed during previg

relevant s-bperting documents TO DEW RESOQURC vices
rendered on the bass of quantity us month.

The MOU shall be exacuted simultaneousty in two (2) counterpart originals, but s

hall nevertheless
together constitute one anc the same instrument,

SIGNED AND DELIVERED for and on behalf of

SHREE SIDHBALI PAPR MILLS PRIVATE

LIMITED, by the hand of its authorized
5ignat9ry,
e 1 y Dayis & Qo
QI FRADEER N ympg & ipema FE p B
Signature y ) 4
in the presence of:
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\
1 k 5: 'tl‘ \ L
' S\ YT VYA
Sianature of Witness 1, (Name G}Litnesrs&i‘;é_qhm W
A
\ S y
S N R
Signature of Witnesg 2, (Name_of Witness s 2) WhGal
Daw R

e(S't;urce Management, by the hand of it authorized signatory,
\ i Il ™ - 5

W | %

| Pl M A D O AN A
v | AL T A P ﬂ\ E“x_ 1'»{_ 5’1 73 5'2\ ,}{h’{‘\ F_J i
Signature o, o

in the presence of:’

MR HIMAYZ 1o RAslC.
_.—‘—‘—————_________ ————-_______ —_—
Signature of Witness 1, (Name of Wltness 1)

\!* )
2 R0 S -—-—__._.ML“L_\ £y ‘_\f“_ﬂ_- .
S:gnature of Witness 2, {Name of Witness 2)

ANNEXURE 3

Format for Certificate of Pre-grocessing

DEW RESOURCE
Issued to:

Reference:
Date:

This is to certify that we have received the following quantities sent by M/S, XXX

processing site Muzaffarnagar,UPand the same quantity has been processed.

70
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Month Type of Waste Material o Quantity Received (ton)

ven ~ra L3 fEeo

= VWSS "ECOT: 2318 578 a5 yrder
YOU T2 \Wiss =2:312 278 gs undar

£
Date Vehicle No Company Name ' State ' Location | Material name_-l_th{MT? '

i I I

: i |
|

| i " TTOTAL —

or DEW RESOURCE MANAGEMENT
Director/ Authorized Signatory
L W C T
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DEW RESOURCE
MANAGEMENT

Authorization No: 164745/UPPCB

Receipt & Processing Certificate

Issued to: M/S. Shree SIDHBALI Paper Mills Private Limited
Reference: DEW/SSPM/001
Date: 25-November-2022

This is to certify that we have received the following quantities sent by M/S.SHREE SIDHBALI PAPER
MILLS PRIVATE LIMITED at our processing site Surju, Muzaffarnagar, UP and the same quantity has

been processed.

72

Month Type of Waste Material Quantity Received (ton)
|
October Plastic Waste 19.79
Vehicle wise receipt details are as under.
Date Vehicle No | Company Name State | Location Material Qty (MT)
name
Shree Sidhbal
31-10-2022 | UP12BD6256 | Paper Mills Private | UP Muzaffarnagar | Plastic waste | 9.57
Limited
Shree Sidhbali _
31-10-2022 | UP12AX5606 | Paper Mills Private up Muzaffamagar | Plastic waste | 10.22
B Limited
'.{ b TOTAL 19.79
@
\\v\'f
QURCE MANAGEMENT
L WS
Direct‘&i{_ﬁf\ulhoriz?ﬂl Signatory
Daie 25:}{_;.’_'_‘::': [ j
| I
r:’ | 1o 1827/1, 1829/1, 1830/1 & 183141, Sujru, Pargana, Dislt -Muzaffamagar-251003 (U P.)
<7 S/ 1+919911013931  www.dewrm.com | ' info@dewrm.com
v

4 GSTIN : 09AATFD2410L127
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DEW RESOURCE
MANAGEMENT

Issued to: M/S. Shree Sidhbali Paper Mills Private Limited

Receipt & Processing Certificate

Reference: DEW/SSPM/002
Authorization No: 164745/UPPCB
Date: 13-December-2022

This is to certify that we have received the following quantities of Plastic waste sent by M/S.SHREE
SIDHBALI PAPER MILLS PRIVATE LIMITED at our processing site Surju, Muzaffarnagar, UP and
the same quantity has been processed.

Month Type of Waste Material | Quantity Received (MT)
November | Plastic Waste 34.21
Vehicle wise receipt details are as under.
Date Vehicle No | Company Name | State | Location Material name | Qty (MT) |
Shree Sidhbali
10-11-2022 | UP12BK6857 | Paper Mills Private upP Muzaffarnagar | Plastic waste | 12.89
Limited
Shree Sidhbali _
18-11-2022 | UP12AX5606 | Paper Mills Private | UP Muzaffarnagar | Plastic waste | 11.74
Limited
Shree Sidhbali ‘
30-11-2022 | UP12BJ3744 | Paper Mills Private upP Muzaffarnagar | Plastic waste | 9.58
Limited
TOTAL 34.21

GSTIN : 09AATFD2410L127

4o 1827/1,1829/1, 183011 & 183171, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)
7+919911013931 | I www.dewrm.com | LI info@dewrm.com
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Receipt & Processing Certificate

Issued to: M/S. Shree Sidhbali Paper Mills Private Limited

Reference: DEW/SSPM/003
Authorization No: 164745/UPPCB
Date: 06-January-2023

This is to certify that we have received the following quantities of Plastic Waste sent by M/S. SHREE
SIDHBALI PAPER MILLS PRIVATE LIMITED at our processing site Surju, Muzaffarnagar, UP and

the same quantity has been processed.

Month | Type of Waste Material | Quantity Received (ton)

December_| Plastic Waste 18.68
Vehicle wise receipt details are as under.
Date Vehicle No 1 Company Name | State | Location Material name | Qty (MTﬂ
08-12-2022 | UP12BJ4437 | SSPPMPL UpP Muzaffarnagar | Plastic waste | 8.49
26-12-2022 | UP12BJ4437 | SSPPMPL urP Muzaffarnagar | Plastic waste | 10.19

TOTAL 18.68
For DEW RESOURCE MANAGEMENT
Authorized Signatory
TRUE COPY

o 1827/1, 1829/1, 1830/1 & 1831/1, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)

:+91 9911013931 |
GSTIN : 09AATFD2410L1Z7

www.dewrm.com | L info@dewrm.com
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I UTTAR PRADESH '

SUPPLY AGREEMENT BETWEEN
Nuvoco Vistas Corpor-atiou Limited
AND

Meenu Paper Mills Private Limited

For MEENU PAPER MILLS (P) LTD.

k™

FY 791439
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THIS SUPPLY AGREEMENT (PLASTIC WASTE) is made at Mumbai

Nuvoco Vistas Corporation Limited a Company incorporated under the
Companies Act, 1956, having its registered office at Equinox Business Park
Tower-3, 4th floor. LBS Marg, Kurla (West), Mumbai 400070, and its Eastern
Operations Office at DLF L.T. Park 1, Block C 11th floor, New Town, Rajarhat,
Kolkata 700 156-India hereinafter referred to as "Nuvoco", (which expression
shall unless it be repugnant to the context or meaning thereof, be deemed to
mean and include its affiliates, successors-in-interest and permitted assigns) of
the FIRST PART
' And

Meenu Paper Mills Private Limited having its registered office at 9.5 Km,
Bhopa Road Muzaffarnagar, Uttar Pradesh which expression shall, unless
repugnant to the meaning or context thereof, include its successors and assigns
of the SECOND PART

NUVOCO & Meenu Paper Mills Private Limited shall be individually
referred to as Party and collectively as Parties

WHEREAS

A. Nuvoco is an entity engaged in the business of manufacturing and sale of
different types and grades of cement. Nuvoco has the capability, expertise and
experience in using its cement manufacturing process for the purpose of
disposal/co-processing of waste material in an environmentally-friendly
manner, while simultaneously producing cement of desired quality in a single
combined operation through the cement kilns at its cement plants all over India.

B. Meenu Paper Mills Private Limited is undertaking to supply plastic waste
(Herein-after referred to as "Waste), in various states across India, and is
desirous of delivering this waste to the Nuvoco Cement Plant for its
scientificDisposal/co-processing.

NOW IT IS HEREBY AGREED AS FOLLOWS:

For MEENU PAPER (P -

|

Director

/8
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1. Supply and Disposal

i Subject to and in accordance with the terms and conditions set forth in
this Agreement, Meenu Paper Mills Private Limited shall deliver the Waste to
Nuvoco for co-processing through Harshit Trading Company thereof

il Meenu Paper Mills Private Limited hereby represents and assures
Nuvoco that it will obtain and maintain all approvals, clearances, registrations
or any permission needed to supply the Waste to Nuvoco Plant for co-
processing as also complywith all applicable laws issued by Central and State
Government and Statutory Bodies Authorities or agencies. Upon request of
Nuvoco Meenu Paper Mills Private Limited shall furnish copies & field visits to
its sites thereof for Nuvoco's record as Nuvoco is assured also to comply with
the guidelines for co-processing of plasticWaste in its Kiln as per rule 5 (b) of
Plastic Waste Management Rules 2016 andits subsequent (amendments) in the
rules. ' .
iii. Meenu Paper Mills Private Limited hereby specifically agrees and
confirms that it is fully authorized to undertake the work entrusted herein and
will adhere to theProvisions of the Environment Protection Act 1986 read with
plastic waste management rule 2016 and subsequent (amendments) in rules and
any otherapplicable rules, as amended from time to time.

iv.  Nuvoco shall process and dispose of the Waste delivered by Meenu
Paper Mills Private Limited, by co-processing of the plastic waste in its Kiln as
per rule's (b) of Plastic Waste Management Rules, 2016 and its subsequent
(amendments) in the rules.

V. Parties shall carry but monthly reconciliation of Waste accepted by
Nuvoco. '

vi.  Meenu Paper Mills Private Limited hereby specifically agrees and
confirms that allwastes for co-processing in Nuvoco cement plant from its
premises will be only carried out thorugh M/s Harshit Trading Company who
has been engaged as afacilitator by Nuvoco for the supply.

For MEENU PAPER P%U_S (P) ED.

79
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2. . Facilitator

Nuvoco has engaged facilitator M/x Harshit Trading Company for facilitation of
different activities le. Segregation, Sorting. Drying, Shredding & Transportation
of waste as desirous for co-processing in its Cement plant after the waste has
been carried from Meenu Paper Mills Private Limited.

3 Disposal Certification

Subject to and in accordance with the terms and conditions set forth in this
agreement, Nuvoco shall issue a certificate to Meenu Paper Mills Private
Limited certifying the scientific disposal of the monthly quantity of Waste
delivered by Meenu Paper Mills Private Limited and accepted for disposal by
Nuvoco at the Cementplants within 10 days after the month end supply. Nuvoco
shall issue Disposal Certificate to Meenu Paper Mills Private Limited 9.5 Km
Bhopa Road Muzaffarnagar

Novoco will issue the waste disposal certificate mentioning the name of Meenu
Paper Mills Private Limited along with the quantities of Waste delivered
through the facilitator at the Nuvoco Cement Plants.

4. Confidentiality

During the Term, the Parties may have access to or obtain certain confidential
information from either party. The Parties undertake to maintain
confidentialityof information so derived and not either by itself or through its
employees,agents or subcontractors, disclose to any third party or use for any
purpose otherthan mentioned in this Agreement, without the written permission,
except asmay be required under any law. This clause will not apply to
informationavailable in public domain.

5: Terms and Termination:
| Term
This Agreement shall be valid and binding from the date of its execution till

two(2) years of its execution. The Parties may mutually agree to extend the
periodof this Agreement by such additional period as they may deem fit.

For MEENU PAPER MILLS (P) LTD.

e ™
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5.2 Termination

5.2.1 This Agreement can be terminated by Nuvoca, by giving 15 days' notice
period, on any of the following grounds.

L. Any permission is found to have not been obtained or maintained by
Meenu Paper Mills Private Limited with respect to collection, 'supp]y, storage
and delivery of Waste.

I1. Any permission is found to have not been obtained or maintained by
Meenu Paper Mills Private Limited in relation to allowing the delivery and
disposal of the relevant Waste at Nuvoco Cement Plant.

5.2.2. Parties may terminate the Agreement after giving a notice in writing of
Sixty (60) days to the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms

5.3.1. All commercials terms as applicable in this agreement will be settled
between Meenu Paper Mills Private Limited and M/s Harshit Trading with
respect to handling of the waste in the premises of Meenu Papér Mills Private
Limited and its transportation from Meenu Paper Mills Private Limited to the
facilitation yard priorto sending the waste from facilitator promises to Nuvoco
Cement Plant for co-processing.

5.3.2. Based on the commercial terms as agreed between Meenu Paper Mills
Private Limited and M/s Harshit Trading, Nuvoco & the facilitator M/s Harshit
Trading will be having separate commercials for the same.

6.Force Majeure

The Parties hereby agree that in the event performance, in whole or in part, of
any obligation under this ,Agreement by any Party hereto, is prevented by
circumstances or events that are beyond the reasonable control of such Party, or
by causes against which the Party could not reasonably make provision
(including but not limited to acts of God strike or lockout fire, explosion
shutdown of Cement Plant for any reason, failure of essential means of
transportation or communication, rots, insurrections, tidal waves, flood,
earthquakes industrial disturbance, inevitable accidents, war (undeclared or
declared), embargoes, blockages, legal restrictions or governmental restrictions
and the like), pandemic, epidemic, the Party who is prevented from performing

For MEENU PAPER MILLS (P) LTD.
irector

{
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shall be excused from performing for a reasonable period of time, taking into
account the cause and its duration (or potential duration).

7- Governing Law & Dispute Settlement

i.

ii.

This Agreement shall be construed and interpreted in accordance with
andgoverned by the laws of India and the courts at Mumbai, India
shall havejurisdiction over all matters arising out of or relating to this
Agreement.

The Parties agree that any dispute, difference, disagreements arising
out of orrelating to this Agreement ("Dispute") shall be first sought to
be settled through amicable discussions between high level officials of
each Party and if no amicable settlement to any such Dispute is
achieved within sixty (60) days of the notice of such Dispute existing
by either Party to the other, then the Parties shall resolve such Dispute
through arbitration. The arbitration shall be governed by the
Arbitration and Conciliation Act, 1996. The Parties will at first seek to
mutually agree to a sole arbitrator and in the event the Parties are
unable to agree to a sole arbitrator within a period of 'sixty (60) days
from the date of issuance of a notice for arbitration, then each party
will appoint one arbitrator and the two arbitrators so appointed shall
nominate the third arbitrator and the panel of such three arbitrators
shall undertake the arbitration. The seat of arbitration shall be New
Delhi, Delhi,

8- Miscellaneous

. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising,

any right, power or privilege hereunder shall operate as a waiver thereof or a
consent thereto; nor shall any single or partial exercise of any such right, power
or privilege preclude any other of further exercise thereof or the exercise of any
other right, power or privilege. The remedies provided are cumulative and not
exclusive of any remedies provided by applicable law.

For MEENU PAPER MILLS (P) LTD.

R
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il Entire Agreement

This Agreement constitutes the entire agreement between the parties and
includes all promises and representations express or implied, and supersedes all
other prior agreements and representations, written or oral between the Parties
relating to the subject matter hereof. Anything which is not constituted in this
instrument is not part of this Agreement.

iii. Amendments

Any amendment of any provision of this Agreement shall be effective if it is
evidenced in writing and signed by both Meenu Paper Mills Private Limited-
and Nuvoco

iv. Further Assurance.

Each Party shall promptly take such actions and execute such documents as
are necessary to give full effect to the rights of the other Party contained in
and/or contemplated by this Agreement.

V. Rights Cumulative

The rights, powers, privileges and remedies provided in this Agreement are
cumulative and are not exclusive of any rights, powers, privileges or remedies
provided by law or otherwise.

Vi. Assignment

Meenu Paper Mills Private Limited shall not assign or transfer their rights or
obligations under this Agreement without the written consent of Nuvoca
Notwithstanding anything contained herein, no consent of Meenu Paper Mills
Private Limited shall be required for an assignment by Nuvoco to any
thirdparty. ,

vii.  No Partnership '

a. Neither this Agreement nor the performance by the Parties of their
respective obligations under it shall constitute a partnership, joint venture
or any association of persons between Nuvoco and Meenu Paper Mills
Private Limited or between Nuvoco, Meenu Paper Mills Private Limited
and any other person.

For MEENU PAPER MILLS @‘}m.
2

Director
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b. Each Party shall perform its obligations under this Agreement as an
independent counter-party and not as an agent, employee or
representative of the other Party

viii. Indemnification:

Meenu Paper Mills Private Limited agrees and undertakes to indemnity
Nuvocofor any liability, claims, legal actions against Nuvoco or any of its
directors or employees arising out of any negligent action or wilful misconduct
of MeenuPaper Mills Private Limited. Meenu Paper Mills Private Limited also
agrees to indemnify Nuvoco and its directors or employees, from and against all
losses, actions, proceedings claims, demands costs, wards and damages
however arising, directly or indirectly, as a result of breach of this Agreement
due to action or inaction. '

ix.  Partial Invalidity/Severability

If any term or provision of this Agreement shall be held to be illegal, void or
unenforceable in whole or in part, the term or provision shall to that extent be
deemed not to form part of this Agreement and the enforceability of the
remainder of this Agreement shall not be affected. In that event, the Parties
agree o negotiate in good faith to reach an equitable agreement, which shall
give effect as nearly as possible to the intention of the Parties as set out in this
Agreement.

X. Exclusivity

Meenu Paper Mills Private Limited in consideration of Nuvoco agreeing to
undertake the disposal of the Waste at the Cement Plant, hereby represents and
assumes Nuvoco that it shall supply the entire Waste that it generates
exclusively to Nuvoco or such Group Company or affiliate of Nuvoco as
Nuvoco may in writing notify Meenu Paper MillsPrivate Limited undertakes not
to enter into any discussions, negotiations agreements or arrangements of any
nature for the disposal of Waste generated by it with any other pérson/party.

For MEENU PAPER MILLS (P) LTD.

\ / g
i r

84



1601

Xi. Compliance.

Meenu Paper Mills Private Limited shall comply with all laws, rules
andregulations, insofar as they are binding upon or affect operations of Meenu
PaperMills Private Limited.

Meenu Paper Mills Private Limited shall fully comply with the Plastic Waste
Management Rules 2016 (Rules) and all statutory modifications/amendment
thereof, and shall perform its services/obligations and discharge ‘its duties under
this Agreement in accordance with these Rules or any prescribed guidelines
under these Rules or by State Pollution Control Board/Central Pollution Control
Board.

IN WITNESS WHERE OF, the parties hereto have executed this Agreement
as of the day and year first above written.

For Meenu Paper Mills Pvt. Ltd. For Nuvoco

For MEENU PAPER (P) LTD.
MW |

Name: Name:; P’Jcta K"P"[?f

[S {':.‘.ur-ﬁam"-,@

4
-5 4

(Signature &Stamp)

Witnesses 1:

Name: PL&SL‘\P“'\QIM ICLIW
(Signature) '

Witnesses 2:

Name: A&LLT (UF TH

o

(Signature)™
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Memorandum n in

Between

PAPER MILLS PRIVATE LIMIT

&
Dew Resource Management

for Pre-pracessing of the Plastic Waste

This Merlorandum of Understanding ("MOU") entered on 30 November 2022

Between-l

.

For MEENU PAPER

ILLS (P)L

FY 791436



Dew Resource Management, a partnership |’irm1.60®ving .. registered office at 5-36/6 AND 5-
36/5 PART, PRASHANTI NAGAR, IDPL, KUKATPALLY, Medchal-Malkangiri, Telangana, 500072
(hereinafter known as "DRM")

And

MEENU PAPER MILLS PVT. LTD., a company incorporated under the Companies Act 1956 and
having its registered office at 9.5 KM, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH
251001 (hereinafter known as “MPM")

DRM and MEENU PAPER MILLS PVT. LTD. shall be collectively addressed as “the parties” herein after
in this MOU.

WHEREAS MEENU PAPER MILLS PVT. LTD. is in business of manufacturingpaper KRAFT PAPER at its
plant situated at 9.5 KM, BHOPA ROAD, MUZAFFARNAGAR, UTTAR PRADESH 251001 (plant
address) (hereinafter referred as MEENU PAPER MILLS PVT. LTD. is Manufacturing Plant) and is in
search of an economical and environment friendly method of disposing Plastic Waste generated

during its manufacturing process (hereinafter referred to “Plastic Waste”);

AND WHEREAS, DRM is in the business of collection and “Pre-processing” of different kinds of Non-
Hazardous waste and send pre-processed material for co-processing& utilization toCement kilns
and Power Plants Hybrid Boilars. DRM has the capability tc safelyPra-process the waste material in
an environment friendly manner and converting waste to energy recovery in the cement
manufacturing process or Power plant Boilers having high temperature and long residence time

(hereinafter referred to as “Co-Processing”).

AND WHEREAS,DRM has evaluated the samples of the Plastic Waste and based on the evaluation
results, DRM has offered to Pre-process the Plastic Waste generated by MEENU PAPER MILLS PVT.
LTD. at its manufacturing plant located (hereinafter referred to as the “DRM’s Processing
Plant”).DRM processed the Plastic waste at its processing Plant located at 1827/1 &amp; 1829/1 to
1831/1, Sujru, Arihant Lane, Meerut Road Behind ITI, Muzaffarnagar,251003, Uttar Pradesh.

AND WHEREAS, MEENU PAPER MILLS PVT. LTD. and DRM have agreed that DRM shall provide the
services which include weighment, unloading, storage Treatment (Pre-processing) of the Plastic
Waste (hereinafter referred to as the ‘Services”), subject to both the parties intimating the

concerned authorities regarding the Serv.ces ainG COMpiying with any additional requiremant, as’

may be applicable or directed by the authorities for the said services.

NOW, THEREFORE, for and in consideration oi mutual provisions herein contained, the paruel;RT

L

agree as follows:

For MEENU PAPER MILLS (P) 7D, "~

e
h{(
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1.2,

1.3

1.4,

15,

1.6.

1,7,

2.

3.

General Responsibilities of the Parties 1 604

DRM shall organize to transport the Plastic Waste to DRM’s Processing Plant at its own cost
and risk and shall arrange to deliver the agreed quantum of Plastic Waste through road
transportation as per the mutually agreed delivery schedule.

DRM shall arrange to pack the Plastic Waste properly and then cover the same with HDPE
tarpaulin cover so that there should be no dripping/ no spillage of waste during
transportation.

DRM shall arrange for weighmeni, testing for conformance, unloading and storage and Pre-
processing of Plastic Waste.

DRM shall organize to take the representative sample from each consignment prior to
unloading the consignment and check for the conformity of the Plastic waste.

The risks and liability associated with the plastic Waste shall lie with Meenu paper Mills after
dispatch from the premises of Meenu Paper Mills till the plastic waste consignment is
accepted by DRM.

After receipt of material, DRM will issue acceptance letter, if DRM fails to issue acceptance
letter within 24 hour, then it is deemed that material is accepted by DRM.

DRM and Meenu Paper Mills shall intimate to the concerned authorities and ensure the
compliance of the statutory requirements, if any prior to the Services and thereafter.

Term & Termination

2 1.This MoU shall be valid for a period of 2(Two) year from the date of execution and upon
expiry of the term hereof, this MoU may be renewed by the Parties hereto on mutually
agreed terms and conditions.

2.2.1In case of breach of terms and conditions of this MOU by either of the Parties the other
Party may issue a notice of 30 days to the defaulting Party, demanding it to remedy such
breach. If the defaulting Party fails to remedy the breach within the notice period, then the
other Party shall have the right to terminate this MOU with immediate effect.

2.3.If either Party goes into liquidation or is ordered to be wound up by any court of law, the
other Party shall have the right to terminate this MOU with immediate effect,

2 4.The Parties hereto may terminate this MOU due to business exigencies by mutual

discussion, which shall be confirnied in @ written document executed by Parties.

Certificate of completion of Pre- processing

For MEENU PAPER MILLS ,(P) LTD.

irector

88




DRM shall at the beginning of each month‘lcsﬂns the term of this MoU, issue to the Meenu

Paper Mills Pvt. Ltd. the “Certificate of Completion of Pre-Processing” for the Plastic Waste

processed during the previous month in the format set out in Annexure 3 attached to the MoU.
4. Service Charges towards pre-processing

Meenu Paper Mills Pvt. Ltd. Shall not pay to DRM, any Service charges towards pre-processing

of Plastic Waste and goods and service tax is applicable as per latest guidelines.

5. Accepted Material and Quantity

i S.NO | Material Name Quantity (ton/riontn)
“1 Plastic Waste o 50-70 MT per Month
| Total 50-70 MT per Month

The MOU shall be executed simultaneously in two (2) counterpart originals, but shall nevertheless
together constitute one and the same instrument.
SIGNED AND DELIVERED for and on behalf of

MEENU PAPER MILLS PVT. LTD. by the hand of its authorized signatory,

For MEENU PARER MILLS (P) WTD.
Wﬂﬁw Manigh eapeod”

Signature in the presence of Director

. e “Tuhperdon (Ciwen™ /27

Signature’of Witness 1, (Name of Witnes: 1)

=)
=
L
w A
:

2, JHL—XTji— ﬂhh"}— 6\”‘—{} @‘?‘-.—ﬂatﬂ"ﬁ'—‘
Signature of Witness 2, (Name of Witness 2) S

DBw Resource Management, by the hand of its authorized signatory,

IS AT AIAY DAL

Signature in the presence of: (Name of authorized Sign)

\\W}* PARTNE

Srgnat' re of "'itneqs 1, (Name of Witnes~ 1}

Signature of Witness 2, (Name of Witness 2)
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NUVOCO VISTAS CORP. LTD.

Ref. 110. - NVCL/CCP/Env./2022-23/195

during the month of Qct'22.
Detail as is mentioned below:-

Month

Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

Nuvoco Vistas Corp. Lid.
Chittar Cernent Plant; Village SBhaw
Tel. : +981 09799186

from “M/s Meenu Paper Mills Pvt. Ltd.
(u p.) (GST Reg # 09AACCMO0296K1Z7)"
Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District- Chittorgarh (Raj.)

Type of Waste
Plastic Waste

rgarh, Rajasthan-

1606

N
NuvVoco

Dated: - 15.11.2022

i f -

It is to certify that we have received the plastic waste materials set out below, collected
situated at 9.5 km Bhopa road, Muzaffarnagar

for co-processing in Cement Kiln at our Chittor

Qty Received (MT)

312620 (India)
PLC118229

adraskuria Comolex. LBS Roac
dra-Kurla Complex, LBS Road, Kurla (West), Mumbai 400070

C

A

{

)0




1607 S 9

NUVOCO VISTAS CORP. LTD. NU\IOCO

Shaping a new world

Ref. no. - NVCL/CCP/Env./2022-23/220 Dated: - 9.12.2022

Certificate of material received for Co-processing

It is to certify that we have received the plastic waste materials set out below, collected
from “M/s Meenu Paper Mills Pvt. Ltd. situated at 9.5 km Bhopa road, Muzaffarnagar
(u p.) (GST Reg # 09AACCMO0296K1Z7)" for co-processing in Cement Kiln at our Chittor
Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District- Chittorgarh (Raj.)

during the month of Nov'22.

Detail as is mentioned below:-

- Month Type of Waste ' Qty Received (MT) ‘

L

Nov'22 | Plastic Waste 14.22 ‘

Thanking you with regards

. For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

a2 Tehs(l. Nimbanera, Dist. - Chittorgarh, Rajasthan- 312620 (India)
{: LPE940MHI990PLC1 18229
ling, 4th figer, Off. Bandra-Kurla Complex, LBS Road, Kurla (West), Mumbai 400070

+31 (0) 22 66306
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DEW RESOURCE

MANAGEMENT

Receipt & Processing Certificate

Issued to: M/S. Meenu Paper Mills Private Limited

Reference: DEW/MPMPL/001

Authorization No: 164745/UPPCB
Date: 06-January-2023

This is to certify that we have received the following quantities of Plastic Waste sent by M/S. MEENU
PAPER MILLS PRIVATE LIMITED at our processing site Surju, Muzaffarnagar, UP and the same

quantity has been processed.

Month Type of Waste Material | Quantity Received (ton)
December | Plastic Waste 50.47
Vehicle wise receipt details are as under.
Date Vehicle No | Company Name | State | Location Material name Qty
(MT)
01-12-2022 | UP12BF6918 | MPMPL UpP Muzaffarnagar | Plastic waste 16.08
01-12-2022 | UP12AM7650 | MPMPL UpP Muzaffarnagar | Plastic waste 17.78
26-12-2022 | UPBE6918 MPMPL uP Muzaffarnagar | Plastic waste | 16.61
TOTAL 50.47
Authorized Signatory
TRUE COPY

o 1827/1, 1829/1, 1830/1 & 1831/1, Sujru, Pargana, Distt.-Muzaffarnagar-251003 (U.P.)

+91 9911013931 | &

www.dewrm.com | =

GSTIN : 09AATFD2410L1Z7

info@dewrm.com




TIN : 09GQCPS8548R1ZI . Mob. : 9837040681 93
G.S 0 e ® 1609 9997575481
1;70113 Bhopa Road, MUZAFFARNAGAR-251001 (Uttar Pradesln
NEXURE-6 |COLLY|

ROE NO. ' ..iiivvensiois Date : ............. Tt

Date: 24.01.2023

TO WHOMSOEVER IT MAY CONCERN

This is to be certify that M/s Bulk Ash Suppliers Muzaffarnagar has purchased Fly ash quantity Avg.
683.33 Mt per month in last three months (October 2022 to December-2022) from M/s Tehri Pulp &
Paper Ltd, Muzaffarnagar (U.P) and entire quantity of fly ash is sold out to various Cement

Industries.

For BULK ASH SUPPLIERS
W‘d\ﬁ'ﬂ\"
(PROPRIETOR)

This certificate is issued on request of M/s Tehri Pulp & Paper Ltd, 9" Km Stone, Bhopa Road
Muzaffarnagar (U.P).

Yo

TRUE COPY
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FLYASH
UTILIZATION

M/S Bulk Ash Suppliers
Muzfernagar (U.P.)

Sub: Confirmation for utilization of Fly Ash quantity lifted from M/S Bulk Ash Suppliers

Dear Sir,

We hereby confirm that the Fly Ash quantity of 21500

. [Ty ash-based products viz. bricks, blocks, tiles, fiber cement
| _= _J’iheets , pipes, boards, panels
| ¢ C

s Fpﬂ.} mer-based construction material
Li

MT lifted during FY 2022-23.

Description

Mention the
Quantity

ement mdnufacturmg,

| Construction of raad and fly over embankment, Ash and Geo- |

Construction of dam
hllmg up of low-lying area

F:llmg of mine voids
| Man ufacturmg of sintered or cold bonded ash aggregdte

] Agru.ulture in a controlled manner based on soil testing

Constructlon of shoreline protec’uon structures in coastal

For, __ LWTRATECH cemENT LTD.

Roorkee Cement Works ’
‘). ¥ g v ?‘} =—
G

Slafmmr

Name and Designation of the Authorized Signatory with Seal

94
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This Co-Processing Agreement (hereinafter referred to as the “Agreement”), is made and entered on

s dayof Novemlerols,

By and Between:

TEHRI PULP & PAPER LTD., a Company incorporated under the provisions of the Companies Act,
1956 having its Registered Office at 216, AGGARWAL PRESTIGE MALL, PITAMPURA, NEW DELHI -
110034 (hereinafter referred to as “TPPL", which expression shall, unless repugnant to the context,
mean and include its successors and permitted assigns) through its Authorized Signatory Mr. SACHIN
AGARWAL, of the One Part. ‘

And
UltraTech Cement Limited, a Company incorporated under the provisions of the Companies Act,
1956, having its Registered Office at Ahura Centre, B Wing, lind Floor, Mahakali Caves Road, Andheri
East, Mumbai - 400093 (hereinafter referred to as the “UltraTech”, which expression shall, unless
repugnant to the context, mean and include its successors and permitted assigns) through its
Autharized Signatory Mr. Bimal Kumar Modi of the Other Part.

TPPL and UltraTech are collectively referred to as “Parties” and each individually as “Party”.

RECITALS

A. WHEREAS, TPPL, is engaged in the business of Manufacturing of Paper and has its Manufacturing
Plant located at TEHRI PULP AND PAPER LTD, 9 KM STONE, BHOPA ROAD, MUZAFFARNAGAR,
UTTAR PRADESH - 251001.

B. WHEREAS, during the course of its manufacturing process, TPPL generates some waste materials
like Plastic Waste and has to dispose of the said waste materials produced at TPPL's above said
Manufacturing Plant and these Waste Materials do not amount to and/or are not classified as
hazardous waste by the state pollution control board/competent authority.

C. WHEREAS, TPPL is in the search of an economical and environment friendly method to dispose
of the waste materials;

D. AND WHEREAS, UltraTech is in the business of manufacture and sale of different types and
grades of Cement and building products solutions and has represented to TPPL that it has the
capability to co-process the waste materials in an environmerit friendly manner in cement kilns
of cement plants of UltraTech;

E. AND WHEREAS, the Parties have decided to enter inta this Agreement which records the terms
on which TPPL shall deliver the waste materials to UltraTech and UltraTech shall Co-Process the
Waste Materials, at its Cement Plant as stated in this Agreement;

F. The Co-Processing of waste materials at UltraTech’s Cement Plant shall be subject to each Party
obtaining all statutory clearances, consents, no objection certificates, writings and confirmations
as may be applicable from various authorities for the said purpose under various Central and State
Legislatures including but not limited to Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.

Agreement No: UTCL/TPPL/102019/093

NT LTD.

KUMAR MODI

- AFR

98
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NOW, THEREFORE, for and in consideration of the forgoing premises and of the mutual covenant
herein after stipulated, the Parties hereto, do hereby agree as follows:

1. DEFINITIONS

[y | In this Agreement, the following words and expressions shall have the meaning hereby
assigned to them, except where the context otherwise requires:

1.1.1  “Accumulated Quantity of Waste Materials” means the quantity of Waste Material already
accumulated and lying in the Manufacturing Plant of TPPL as on the Effective Date of this
Agreement as mentioned in Clause 3.1.1 to this Agreement.

1.1.2 “Co-Processing Agreement/Agreement” means this Co-Processing Agreement between
TPPL and UltraTech including all annexures attached hereto and any amendments as may
from time to time be made to this Agreement between the Parties in writing.

1.1.3 “Co-Process/Co-Processing” means the use of Waste Materials of TPPL in manufacturing
processes, (that is in the Cement kiln of UltraTech);

1.1.4 “Day” means a Calendar Day.

1.1.5 “Delivery” means the delivery of Waste Materials of TPPL at the cost and responsibility of
TPPL to UltraTech’s Cement Plant.

1.1.6 "“Effective Date” means the date this Agreement comes into effect in accordance with the
provisions of Clause 2 herein below.

1.1.7 “Laboratory Test” means the Test conducted at the Laboratory of UltraTech’s Cement Plant
in accordance with the provisions of Clause 8 here in below.

1.1.8 “Manufacturing Plant of TPPL” shall mean and refer to TPPL's Manufacturing Plant located
at TEHRI PULP AND PAPER LTD, 9 KM STONE, BHOPA ROAD, MUZAFFARNAGAR, UTTAR
PRADESH - 251001.

1.1.9 “Month” means the calendar month according to the Gregorian calendar.

1.1.10 “Monthly Generated Quantity” means the quantity of Waste Materials generated every
month by the Manufacturing Plant of TPPL as mentioned in Clause 3.1.1 to this Agreement.
1.1.11 “Rules” shall mean and refer to the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.
1.1.12 “Term” means the duration of this Agreement in accordance with the provisions of Clause 4
herein below.
1.1.13 “UltraTech’s Cement Plant” shall mean the following Cement Plants located at:
1.1.13.1 Aditya Cement Works, P.O.: Adityapuram, Shambhupura,,Chittorgarh: 312 612, Rajasthan.
1.1.13.2 Pin 585292.
1.1.13.3 Vikram Cement Works, P.O. Khor, Dist. Neemuch, Pin: 458 470, Madhya Pradesh
1.1.13.4 Dalla Cement Works:- SH 5 Kota, PO Dalla, Sonebhadra District, Uttar Pradesh, Pin: 231207
1.1.13.5 Siddhi Cement Works, Bagwar,, Sarada, Madhya Pradesh 486776
1.1.13.6 Bela Cement Works, Hinauti Mode, Jaypee Puram, Bela, Rewa, Madhepur, Madhya Pradesh
486450
1.1.13.7 Dhar Cement Works, Tonki Umarband road, Village—Tonki, Tehsil-Manawar, Dist-Dhar, Pin-
454446, Madhya Pradesh

cmzam o =
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1.1.14 “Waste Materials/Waste Materials of TPPL” shall mean the following waste materials
generated at the Manufacturing Plant of TPPL, that is: (1) Plastic Waste. These Waste

Materials do not amount to and/or are not classified as hazardous waste by the state

pollution control board/competent authority. It does not include materials that form part of
the Banned items mentioned in Annexure A of this Agreement.

1.2 In this Agreement;

1.2.1 The headings and the paragraph number are for convenience only;

1.2.2 The singular includes the plural and vice versa; ‘

1.2.3 References to any enactment, ordinance or regulation shall include any amendment or any
replacement in whole or in part thereof;

1.2.4 References to any Agreements shall include any amendments or replacements thereof; and

1.2.5 References to clauses and annexures, unless the context otherwise requires, are references

to Clauses and Annexures to this Agreement;

2. EFFECTIVE DATE

2.1  This Agreement shall come into effect on the day when the last of the Parties to this
Agreement sign this Agreement. The date mentioned in the execution page of this Agreement
by the last of the Parties to this Agreement shall be the effective date of this Agreement.
(“Effective Date”) For the sake of clarity, if either of the Parties fail to mention the date in the
execution page of this Agreement, the date already mentioned by the other Party shall be
deemed to be the Effective Date of this Agreement.

3. SCOPE OF AGREEMENT

3.1  From the Effective Date and for the duration of the Term TPPL shall transfer and deliver to
UltraTech’s Cement Plant the following Waste Materials:
3.1.1 Accumulated Quantity and Monthly Generated Quantity of Waste Materials as shown herein

below:
Sr. Accumulated Quantity as on Meonthly Generated
Waste Type Q tyaso l ont -y Generate
No. date (tonnes) Quantity (tonnes)
% Plastic Waste 30 4 50

3.2 After Delivery of the Waste Materials to UltraTech’s Cement Plant, if the Waste Materials
delivered by TPPL complies with other conditions as stated in this Agreement, UltraTech shall
Co-Process the Waste Materials in accordance with the terms of this Agreement.

3.3  The transfer and Delivery of Waste Materials to UltraTech’s Cement Plant shall be free of all
costs to UltraTech and with zero invoice value to UltraTech.

3.4  The responsibility of transferring and delivering the Waste Materials to UltraTech’s Cement
Plant by transporters shall be at the risk, cost and liability of TPPL.

s
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35 Prior to TPPL sending the Waste Materials to any of the UltraTech’s Cement Plant, it shall be
the responsibility of TPPL to enquire whether the UltraTech’s Cement Plant is operational or
is under shut down for maintenance.

3.6 TPPL, prior to the Delivery to UltraTech’s Cement Plant shall ensure that the Waste Materials
confirms to the specifications as set out in Clause 8 to this Agreement. It shall be the
responsibility of TPPL to ensure that the Waste Materials do not contain any of the items in
the banned item list as set out in Annexure A to this Agreement.

3.7  Itshall be the responsibility of TPPL to obtain all necessary permits, licenses for transportation
of the Waste Materials under the applicable laws and the rules as well as the provisions laid
down by the State and Central Pollution Control Board and/or any Statutory Authority or
government authorities from time to time.

3.8  TPPL agrees and confirms that the details pertaining to TPPL as stated in Annexure B is
correct.

4, TERM

4.1  This Agreement shall be valid for a term of six (06) months from the Effective Date. Upon
expiry of the term hereof, this Agreement may be renewed by the Parties hereto by way of a
written agreement on mutually agreed terms and conditions provided that TPPL has
delivered sufficient quantity of waste to UltraTech as mentioned herein above in Clause 3.1.1.

5. CO-PROCESSING CHARGES AND PAYMENT TERMS

5.1  In consideration of UltraTech Co-Processing the Waste Materials, TPPL shall pay to UltraTech
co-processing charges towards co-processing the Waste Materials at the base rate, as
mentioned in the following table.

Sr. No. Waste Materials Base Rate (Rs./tonne)
=L Plastic waste 0

5.2  TPPLshall maintain sufficient advance with ULTRATECH before sending the waste material.

5.3 UltraTech shall issue invoice to TPPL towards Co-processing charges, if any, for the Waste
Materials Co-processed.

54  TPPL shall make balance payment, if any, towards the invoice amounts within seven 7 days
of the date of receipt of the invoice.

5.5  The charges stated herein above in Clause 5.1 shall be excluding all applicable taxes.

5.6  The co-processing charges stated in Clause 5.1 shall be reviewed periodically.

6. TRANSPORTATION OF WASTE MATERIALS

6.1
6.2

6.2.1
6.2.2

The Transportation of Waste Materials shall be at the risk, cost and responsibility of TPPL,

It shall be the responsibility of TPPL to ensure that the Waste Materials transported by the
Transporters adhere to the following:

That the trucks carrying the Waste Materials have transport authorization from the RTOs.
TPPL shall provide with each truck driver a “Hazardous Waste Manifest”, if applicable.

6.2.2.1 The Hazardous Waste Manifest, if applicable shall be signed by TPPL as well as the

Transporter.

Agreement No: UTCL/TPPL/102019/093

101



1618

6.2.2.2 The Hazardous Waste Manifest, if applicable shall indicate the quantity of Waste Material

being transported as well as the Hazardous Waste type.

6.2.2.3 That the driver transporting the Waste Materials has proper license.

6.3

6.4

The responsibility of ensuring that the Transporter who is transporting the Waste Materials
is in due compliance of labour laws, ESI, Provident Fund and other applicable laws and
regulations shall be that of TPPL.

TPPL shall ensure that the trucks carrying Waste Materials does not exceed the permissible
weight as provided under the applicable law,

]

7. OBLIGATIONS OF TPPL PRIOR TO TRANSPORTATION OF WASTE MATERIALS

7.1

72

fiE:

7.4

TPPL shall, at its own cost, arrange to get each consignment of Waste Materials weighed at
the weigh-bridge at TPPL"s Manufacturing Plant.

After weighment at TPPL’s Manufacturing Plant, TPPL shall issue the weighbridge challan to
waste transporter while dispatching any consignment of Waste Materials from its
Manufacturing Plant to the UltraTech’s Cement Plant,

Along with the Weighment challan, TPPL shall provide to the transporter/driver all the
required documents. It shall be the responsibility of TPPL to provide all documents required
under the applicable law and regulations.

TPPL shall take necessary safety precautions while packing and transporting each
consignment of Waste Materials.

8. UPON ARRIVAL OF THE WASTE MATERIALS AT ULTRATECH’S CEMENT PLANT

E

8.1

8.2

8.3

8.4

8.5

8.6

8.7

Upon arrival of TPPL’s truck at UltraTech’s Cement Plant, TPPL shall ensure that all applicable
documents are provided to UltraTech.

The Quantity of consignment of Waste Materials delivered by TPPL to UltraTech’s Cement
Plant shall be determined by the electronic weighbridge installed at the UltraTech’s Cement
Plant.

The Parties agree that the quantity of consignment as recorded by the electronic weighbridge
installed at the UltraTech’s Cement Plant shall be conclusive, final and binding between the
Parties.

After the Weighment of the truck at UltraTech’s Cement Plant, a sample of Waste Material is
taken from the truck and is tested at the Laboratary of UltraTech in the UltraTech’s Cement
Plant.

The Laboratory Test is conducted to ascertain whether the Waste Materials taken from the
truck falls under any of the Banned items mentioned in Annexure A of this Agreement and to
ascertain the chemical analysis of the Waste Materials &s mentioned in Clause 8 to this
Agreement

TPPL agrees and accepts that the test results of the Laboratory Test conducted in UltraTech’s
Cement Plant shall be conclusive, final and binding between the Parties.

The acceptable range of the composition of Waste Material shall be as follows:

Parameters Acceptable Range
% Moisture <=20
% Sulpher <=2.0
% Chloride Z=1.5
% P20s =10
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% Na;0 <=1.0
% K0 <=3.0
Calorific Value, kcal/kg >3,500
Ash Content, % <=
Heavy Metals (ppm)

Chromium VI <=100
Hg <10
Cd+ Hg+Tl <100
As+Co+Ni+Se+Te+Sb+Cr+Sn+Pb+V <2,500

Note: The plastic waste should not contain any metallic object/foreign materials/metallic wires, long plastic
malas etc.

8.8

8.8.1
8.8.2

In the event the Laboratory test shows variation in the chemical analysis in accordance with
the tabular column in clause 8.7 shown herein above, UltraTech at its sole discretion shall
decide whether:

To accept the consignment of Waste Material; [Or]

To reject the consignment of Waste Material;

9. ACCEPTANCE OF WASTE MATERIALS

9.1

9.2

9.3

9.4

8.5

8.6

9.7

In the event UltraTech accepts the consignment of Waste Materials, then under such
circumstance Stores/Quality department of UltraTech’s Cement Plant shall acknowledge the
Hazardous Waste Manifest or challan copy, as the case may be, and provide one copy of the
duly acknowledged Hazardous Waste Manifest or challan copy, as the case may be, (“Said
Acceptance Receipt”) to TPPL within three (3) working days from the date of Delivery of the
Waste Materials consignments by TPPL at UltraTech’s Cement Plant.

If UltraTech delays issuance of Said Acceptance Receipt beyond three (3) days from the date
of delivery of any consignment of Waste Materials by TPPL, it shall be deemed that UltraTech
has accepted the consignment of Waste Materials after the end of the three (3) days.

The Said Acceptance Receipt shall be conclusive, evidencing the acceptance of the
consignment of Waste Materials by UltraTech.

UltraTech shall provide space for unloading, storage and handling of the Waste Materials
delivered by trucks from TPPL's Manufacturing Plant.

The costs related to unloading, handling and storage of Waste Materials in UltraTech’s
Cement Plant shall be borne by UltraTech. o

The risk and liability related to unloading, handling and storage of Waste Materials in
UltraTech’s Cement Plant during the acceptance process shall be with TPPL, unless caused by
gross negligence or material breach on the part of UltraTech, and TPPL shall indemnify
UltraTech in case of any loss, costs, expenses arising out of such liability and incurred by

UltraTech.
TPPL undertakes and confirms to keep a record of Waste Materials delivered to UltraTech.

10. LIQUIDATED DAMAGES

10.1
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other than that of the Waste Materials as stated in this Agreement UltraTech shall be entitled
to refuse acceptance of such consignment of Waste Materials and inform in writing to TPPL
its refusal to accept such consignment of Waste Materials.

10.2  In such an event, TPPL shall arrange to collect the Waste Materials and transport back the
same at its cost and risk, within ten (10) days from the date of written intimation from
UltraTech. If TPPL fails to lift the Waste Materials within ten (10) days, TPPL shall be liable to
pay liquidated damages amounting to Rs. 10,000/- (Rupees Ten Thousand Only) per day or
part thereof, for every day’s delay from the date of written intimation in addition to the cost
of storage incurred by UltraTech in storing the Waste Material.

11. WASTE CHARACTERIZATION CERTIFICATE

11.1 On or after Effective Date and prior te the dispatch of each and every consignment from the
Manufacturing Plant of TPPL, TPPL shall submit Waste characterization certificate to
UltraTech’s Cement Plant as and when required.

11.2  TPPL shall provide the Waste characterization certificate for the purposes of ascertaining the
chemical composition of the Waste Materials. However TPPL acknowledges and confirms that
the results of the Laboratory Test stated herein above shall prevail over the Waste
characterization certificate and shall always be final and binding between the Parties to this
Agreement.

11.3 After the Acceptance Receipt is issued by UltraTech, UltraTech shall be responsible for Co-
Process of Waste Materials. UltraTech shall be responsible for maintaining a record of Co-
processing of Waste Materials.

11.4 TPPL shall at all times and as and when required by UltraTech depute its representatives to
attend the meetings relating to Waste Materials and answer any queries raised by UltraTech
relating to the safe handling and storage of Waste Materials.

11.5 Subject to the provisions of this Agreement, and any required limitations contained in
applicable laws and regulations, on acceptance of Waste Materials at the UltraTech’s Cement
Plant, the risk associated with the Waste Materials shall pass from TPPL and vest in UltraTech.

11.6 In the event UltraTech is required to comply with any additional statutory regulations and
guidelines framed by the concerned authorities or Government Agency relating to emission
monitoring for demonstrating the perfarmance of Co-processing of the Waste Materials at
UltraTech’s Cement Plant pursuant to this Agreement, the same shall be complied with by
UltraTech in consultation with TPPL, provided, the reasonable costs for the same shall be
mutually agreed in advance and shall be borne by TPPL,

12. TAXES AND DUTIES

12.1 The Parties agree that all taxes, levies, imposts, deductions, charges, duties or withholdings
which are assessed, levied, imposed or collected by any Government Central or State, and
any taxes or levies arising in connection with the Agreement (other than income tax payable
by UltraTech) shall be included in the invoice raised by UltraTech for Co-processing charges
and other charges, if any, and shall be payable by TPPL in addition to the Co-processing
charges and other charges, if any. TPPL agrees to provide the relevant certificate in respect
of the income tax deduction at source on the amounts to be paid towards Co-processing
charges to UltraTech.

12.2 Without prejudice to the generality of the foregoing TPPL shall be responsible for the
payment of the stamp duty applicable to this Agreement.
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13, STATUTORY COMPLIANCE

13.1 TPPL shall be responsible for the following under applicable laws:

13.1.1 Obtain statutory registrations, clearances, licenses, no objection certificates, writings and
confirmations from the concerned authorities and Government agencies, file returns, if
required, relating to the loading, transportation and Delivery of the Waste Materials to the
storage area(s) of UltraTech’s Cement Plant.

13.1.2 Pay all applicable taxes, cesses, duties or other levies on (i) the supply of Waste Materials to
UltraTech and (ii) transportation of Waste Materials from TPPL's Manufacturing Plant to
UltraTech’s Cement Plant. !

13.2 UltraTech shall be responsible for the following under applicable laws:

13.2.1 Obtain statutory registrations, clearances, licenses, no objection certificates, writings and
confirmations, if required, from concerned authorities and government agencies for the
purpose of Co-processing of Waste Materials of TPPL.

13.2.2 File returns with the concerned authorities or Government agencies, if required, relating to
Co-processing of Waste Materials.

13.2.3 Pay all applicable taxes, cesses, duties or other levies on Co-processing.

13.3 Both Parties shall comply with their own respective applicable code of ethics and their own
respective policy on anti-bribery, if any.

14. CONFIDENTIAL INFORMATION

14.1 Both Parties shall hold in strict confidence all confidential information in whatever form
acquired, directly or indirectly, relating to the other Party and/or performance of the other
Party to this Agreement. Confidential information shall include this Agreement, negotiations
for formalization of this Agreement, facts, trade-secrets, know-how, documents, data,
whether technical or not, whether written, graphic, oral or recorded on any media and/or
activities of the other Party and which relates to the business, technology, products,
marketing and/or activities of the other Party and in particular, knowledge of formulae and
know-how, including in their research, development, manufacture, testing, analysis and
marketing. Both Parties shall not publish or otherwise disclose otherwise than as may be
required to perform its obligations under this Agreement.

14.2 The above said provision shall not apply to:

14.2.1 any information in the public domain otherwise than by breach of this Agreement;

14.2.2 information in the possession of the either Party thereof before disclosure by the other Party,
and which was not obtained under any obligation of confidentiality; and

14.2.3 information obtained from a third party who is free to disclose the same, and which is not
obtained under any obligation of confidentiality. y

143 The Parties shall minimize the risks of disclosure of information of a confidential nature
disclosed to it by any other Party by ensuring that only such of its officers and employees
whose duties will require them to possess any of such information shall have access thereto,
and that they will be instructed to treat the same as confidential.

14.4  The obligations of confidentiality shall survive termination or expiry of this Agreement and
shall continue in full force and effect for a period of Three (3) years thereafter.
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14.5 Upon termination of this Agreement, each Party shall return to the other Party all confidential
information (without retaining copies thereof) provided for the purposes of this Agreement
except where the applicable law, regulation requires either of the Party to retain copy of such
confidential information. In such an event, either Parties shall inform the other Party and
provide details of retention of confidential information. The obligations of confidentiality
shall extend to such documents retained.

15. FORCE MAJEURE

15.1 Parties shall not be in breach of any of its obligations under this Agreement to the extent that
its performance is prevented, hindered or delayed by an act, event or circumstance whether
of the kind described herein or otherwise, which is not reasonably within the control of the
Parties as the case may be, acting in accordance with prudent practices (" Force Majeure").
Acts, events or circumstances constituting Force Majeure shall include but not be limited to
the following:

15.1.1 fire, flood, atmospheric disturbance, lightning, storm, typhoon, tornado, earthquake,
landslide, perils of the sea, soil erosion, subsidence, washout, epidemic or other acts of God;

15.1.2 war, riot, civil war, blockade, insurrection, acts of public enemies, civil disturbance, terrorism
and sabotage and threats of such action;

15.1.3 strikes, lock-out or other industrial disturbances or labour disputes in relation to any of the
UltraTech’s Cement Plant legally and validly declared and conducted in accordance with law;

15.1.4 loss of, serious accidental damage to, or inoperability of the UltraTech’s Cement Plant;

15.1.5 legal or administrative action taken by a Competent Authority or any order, decision or
direction of a court, tribunal, judicial or quasi-judicial authority resulting in the omission to
perform any of the UltraTech’s obligations under this Agreement;

15.2 Procedures

15.2.1 The Parties claiming Force Majeure relief shall:

15.2.1.1 Give immediate notice to the other Party of the event said to constitute Force Majeure,
and the obligations whose performance could be delayed, reduced, hindered or prevented
thereby, and as soon as practicable provide information about the circumstances of such
event, in as much detail as is then reasonably available, and the steps and time believed
necessary to mitigate and remedy the Force Majeure situation;

15.2.1.2 supplement and update the above notice on a weekly basis during such claimed Force
Majeure period;

15.2.1.3 give or procure access, at the request, expense and risk of the other Party and at
reasonable times for a reasonable number of the other Party’s representatives, to examine
the scene of the event which gave rise to the Force Majeure claim; and

15.2.1.4 proceed with diligence and at its own expense to take such steps as would be taken in
accordance with prudent practices to mitigate and remedy the failure as soon as possible.

16. TERMINATION OF AGREEMENT

16.1 This Agreement shall come to an end under the following circumstances:

16.1.1 On the expiry of the Term of the Agreement, that is, six (06) months from the Effective Date.
16.1.2 By mutual agreement in writing of both Parties to this Agreement
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16.1.3.1 If TPPL has failed to remedy a breach of this Agreement within thirty (30) days of
UltraTech’s written notification to TPPL of such a breach, UltraTech shall be entitled to
terminate this Agreement by a further immediate notice to TPPL.

16.1.4 At the instance of UltraTech by an immediate notice of Termination:

16.1.4.1 In the event the Pollution Control Board or other statutory authorities require additional
emission monitoring measures to be completed by UltraTech and this additional emission
monitoring measures involves additional cost to UltraTech then Parties shall mutually
decide the sharing of additional costs. In the event the Parties are unable to agree upon
sharing of additional costs, the Parties agree that UltraTech shall have the option to
discontinue co-processing of Waste Materials from TPPL by issuing a notice of termination
with immediate effect and upon such issuance of notice this Agreement shall stand
terminated with immediate effect.

16.1.5 At the instance of TPPL by a notice of thirty (30) days:

16.1.5.1 If UltraTech has failed to remedy a breach of this Agreement within thirty (30) days of
TPPL's written notification to UltraTech of such a breach, TPPL shall be entitled to
terminate this Agreement by a further immediate notice to UltraTech.

16.1.6 At the instance of both Parties to this Agreement:

16.1.6.1 If the Force Majeure Event continues for a period of Ninety days (90) then both the Parties
shall be entitled to terminate this Agreement by a notice of termination.

16.16.2 If either Party files an application or petition seeking protection under any applicable
bankruptcy laws or an action by a third party seeking such protection is filed against either
Party and the concerned Party is not discharged within Ninety (90) days of the other
Party’s written notification, the Party not in default shall be entitled to terminate this
Agreement by a further notice to the other Party.

16.1.7 By Both Parties without assigning any reason:

16.1.7.1 Both the Parties to this Agreement shall be entitled to terminate this Agreement by giving
to the other Party a notice in advance of One hundred and eighty (180) days without
assigning any reason. This Agreement shall stand automatically terminated on the expiry
of One hundred and eighty (180) days.

17. EFFECT OF TERMINATION

17.1 The rights, duties and responsibilities of each Party shall continue to be in full force and effect
during the notice period of termination till the date the termination of the Agreement comes
into effect including the obligation of UltraTech to complete the Co-Processing of unfinished
portion of the Waste Materials and the obligation of TPPL to settle all dues and/or invoices
for the Co-Processing completed by UltraTech till the date the termination of the Agreement
comes into effect and/or expenses incurred till the date the termination of the Agreement
comes inta effect.

17.2  Both the Parties under this Agreement shall not be liable or responsible to the other Party for
any indirect and/or consequential, speculative damages.

18. GOVERNING LAW AND SETTLEMENT OF DISPUTES

18 1 This Agreement shall be exc!uswely governed by the Iaws of Indfa
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In the event any dispute arises between the Parties in connection with this Agreement, the
construction of any provision of this Agreement or the rights, duties or liabilities of the Parties
hereto under this Agreement the dispute shall be resolved by reference to a Sole arbitrator
to be nominated by both Parties under the Arbitration and Conciliation Act, 1996. The seat
of arbitration shall be Mumbai. The arbitration proceedings shall be conducted in English.
The Sole arbitrator shall pass an award within six months of entering upon reference. Any
award made in such arbitration shall be final and binding on the Parties.

The courts in Mumbai, India shall have exclusive jurisdiction to decide interim measures
under the Arbitration and Conciliation Act, 1996.

The performance under this Agreement shall be continued during the Arbitratioh proceeding
unless the continuation of performance itself is in dispute before the Arbitral proceeding.

19. COMMUNICATION/NOTICES

19.1 All daily communications to be sent to either Party shall either be sent in the English language
by E-mail. Important notices in which rights and/or obligations are involved shall be sent in
the English language by E-mail followed by courier service. The addresses and the E-mail
address of the Parties to whom all communications and notices shall be addressed is:

19.1.1 For TEHRI PULP & PAPER LTD. :

Mr. SACHIN AGARWAL
(Authorized Signatory)
216, AGGARWAL PRESTIGE MALL, PITAMPURA, NEW DELHI - 110034
Email address of Mr. SACHIN AGARWAL: accounts@tehripaper.com
19.1.2 For UltraTech:
Mr. Bimal Kumar Modi
Head — AFR
UltraTech Cement Limited
Ahura Centre, B Wing, lind Floar,
Andheri (East), Mumbai 400093
Email address of Mr. Bimal Kumar Modi: trc@adityabirla.com

20. INDEMNITY

20.1 Each Party hereby indemnifies, defends and hold harmless the other Party, its directors,
employees and agents from and against any and all claims, demands, fines, losses, damages,
costs, penalties, expenses, actions, suits or proceeding$, injuries, monetary liability on
account of death of any person, costs of response to any governmental inquiry, liability for
loss of or damage to property or for loss or damage arising from attachments, liens or claims
of materials, men or laborers, and reasonable attorney and consulting fees and costs relating
to any of the foregoing ("Claims"), arising from either Party’s performance of the Agreement
or resulting from either Party's acts or omissions or material breach of the Agreement. The
foregoing indemnification shall not apply to the extent such Claims are the result of a Party’s
gross negligence or willful default.

21. RELATIONSHIP

21.1

Agreement No: UTCL/TPPL/102019/093
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Agreement shall be taken as constituting TPPL as an employee or agent of UltraTech.

21.2 The Parties undertake that none of their respective employees and staff shall be construed
in any manner, either expressly or by implication, as the employees of the other Party and
the other Party shall not in any manner be liable for any claims, demands and the like made
by them. Further, UltraTech and TPPL acknowledge that:

21.2.1 Neither is the legal representative, agent, joint venturer or partner of the other Party for any
purposes; and

21.2.2 Neither of them has any right or authority to assume or create any obligations of any kind, or
to make any representations or warranties, whether expressed or implied, on behalf of the
other, or to bind the other in any respect.

22. SOLE AND ENTIRE AGREEMENT

22.1 This Agreement including all Annexures attached hereto embodies the full understanding
between the Parties and is the sole and entire Agreement between the Parties hereto, with
respect to the subject matter hereof, and the transactions contemplated hereby, and
supersede all former understandings, proposals, writings, representations, authorizations,
contract written or oral relating to the subject matter hereof.

23. WAIVER

23.1 Unless a Party expressly waives its rights in writing, no delay, neglect or forbearance by either
Party in enforcing against the other Party any term or condition of this Agreement shall either
be or be deemed to be a waiver or in any way prejudice any right of that Party under this
Agreement. No right, power or remedy in this Agreement conferred upon or reserved for
either Party is exclusive of any other right, power or remedy available to that Party.

23.2  The failure at any time of either Party to demand strict performance by the other of any of
the terms, covenants or conditions set forth herein shall not be construed as a continuing
waiver or relinquishment thereof, and either Party may, at any time, demand strict and
complete performance by the other of such terms, covenants and conditions.

24, ASSIGNMENT

24.1 Neither Party shall have the right to assign or transfer its rights and obligations under the
Agreement to any third party or person without the prior written consent of the other Party.

25, AMENDMENT AND SEVERABILITY

A

25,1 This Agreement shall not be changed, modified or amended except by written amendment
signed by both the Parties hereto.

25.2  If any provision of this Agreement is held invalid or unenforceable, the other provisions of
this Agreement will remain in full force and effect. Any provision of this Agreement held
invalid or unenforceable only in part or degree will remain in full force and effect to the extent
not held invalid or unenforceable.

26. SURVIVAL

26.1  Any provisions of the Agreement which either expressly or by their nature extend beyond the

— - T —— - e —
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expiration or termination of this Agreement shall survive such expiration or termination,
including, without limitation, Clause 5, (Co-Processing charges and payment terms), Clause
10, (Liguidated damages), Clause 12 (Taxes and duties), Clause 13 (Statutory compliance),
Clause 14(Confidential Information), Clause 17 (Effect of Termination), Clause 18 (Governing
Law and Settlement of Disputes), Clause 20 (Indemnity).

27. REPRESENTATION AND WARRANTIES

27.1 Each Party represents and warrants to the other Party that:

27.1.1 This Agreement has been duly and validly signed by an authorized representative of either
Party.

27.1.2 It has taken all necessary action to authorize the execution, delivery and performance of this
Agreement.

27.1.3 This Agreement constitutes a legal, valid and binding obligation enforceable against the
Parties in accordance with the terms hereof.

28. COUNTERPARTS

28.1 This Agreement shall be executed in two (2) counterparts each of which will be deemed an
original for all purposes.

For ULTRATECH CEMENT
‘\/\. cg-‘v/

(UMAR MODI

s T

Agreement No: UTCL/TPPL/102015/093
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Annexure A

List of Banned Items

The Waste Materials dispatched by TPPL's manufacturing plant to ULTRATECH’s cement plant shall
not contain following items that are in the banned item list of ULTRATECH for co-processing.

* Asbestos containing Wastes
s Bio-medical Wastes

e Electronic Scrap

s Entire Batteries

e Explosives

e Corrosives

¢ Mineral Acid Wastes

» Radioactive Wastes

¢ Unsorted Municipal Garbage

For ULTRATECH CEMENT LTD., |
N_élu-/__.

AL KUMAR MoD|

Agreement No: UTCL/TPPL/
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Annexure B

1)

2)
3)
4)

5)

(Please provide applicable details as under)

1)
2)

Co processing Customer Registration Form

Name and Address of the
Organization

Telephone No.
Fax No.
Name, Phone No. & Email of Key

Person for Contact

Registered Office Address
Address for Raising Invoice

Nature of Business
Scale of Industry

PAN No.(*)
GST No(*)

(*) Mandatory

TEHRI PULP AND PAPER LTD, 9 KM STONE, BHOPA
ROAD, MUZAFFARNAGAR, UTTAR PRADESH - 251001

011-47527700 ‘
011-45527777

Kishor Kumar Gupta

7088003430, 9758124277
environment@tehripaper.com

216, AGGARWAL PRESTIGE MALL, PITAMPURA, NEW
DELHI—-110034
TEHRI PULP AND PAPER LTD, 9 KM STONE, BHOPA
ROAD, MUZAFFARNAGAR, UTTAR PRADESH - 251001
Manufacturing of Paper

Small

AAACT02858B

09AAACT0285B1Z0 ,;,g;ﬂ/“ "J<

o
I 5%
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EXECUTION PAGE

IN WITNESS WHEREOF this Agreement is executed in two counterparts on the day, month and year
first above written. Each Party hereto shall preserve one counterpart of the Agreement.

SIGNED AND DELIVERED for and on behalf of

TEHRI PULP & PAPER LTD., by the hand of its authorized signatory,

“L £9.72 . 2619

Signature Date of Execution

Mr. SACHIN AGARWAL

In the presence of:

Q’d\
1. @7 My Jauwk GMIDE_ CA

Signature of Witness 1 (Name of Witness 1)

2. A ,@‘:’J M~ Kishoy Kumar ﬁuPTq_ GM- Fuv

Signature of Witness 2, (Name of Witness 2)

SIGNED AND DELIVERED for and on behalf of

UltraTech Cement Limited by the hand of its authorized signatory.

BIMAL KUMAR MODI P g
Mr. Bimal K Modi HEAD -AER - 5 NO\J Iq
Signature Date of Execution
In the presence of:
» .
e T AT
Signature of Witness 1, (Name of Witness 1)
2 W AbRTSnew PRL
Signature of Witness 2, (Name of Witness 2)
Agreement No: UTCL/TPPL/102019/093 e Page 19
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Nuvoco Vistas Corporation Limited, a Company incorporated under the Companies Act.
1956, having its registered office at Equinox Business Park Tower-3, 4th floor, LBS Marg,
Kurta (West), Mumbai 400070. and its Eastern Operations Office at DLF IT Park - 1, Block G,
11th floor, New Town, Rajarhat, Kolkata 700 156 - India, hereinafter referred to as "Nuvoco”,
(which expression shall unless it be repugnant to the context or meaning thereaf, be
leemed to mean and include its affiliates, successors-in- interest and permitted assivng of
the FIRST PART; :

l And

9
'ts registered office at 216, Agarwal Prestige Mall, Plot No. 02, Community Centre, Rani
Bagh, Pitampura, New Delhi-110034 which expression shall unless repugnant to the
meaning or context thereof, include its successors and assigns of the SECOND PART.

l Tehii Pulp and Paper Limited, 9 KM Stone, Bhopa Road, Muzaffamaaé}:-{u.P.) having

NUVOCO & Tehri Pulp and Paper Limited shall be individually referred to as Party and
collectively as Parties.
x@"?‘ﬁ’ P
 Lid /‘\:\R " Q
. .',& ‘/ﬂh‘:'\ —:-{IS.
) {, .‘,\_;»;:‘J\ N
< ‘;2?‘_\1 <
- RS i e
; A G /&
N = . = i
WH,E{EAS EAN Sy
KG_QVT >
A. Nuvoco is an entity engaged in the business of manufacturing and sale of different
g types and grades of cement. Nuvoco has the capability, expertise and experience in

using its cement manufacturing process for the purpose of disposal/co-processing of
waste material in an environmentally-friendly manner, while simultanecusly
producing cement of desired quality in a single combined o@on through the
cement kilns at its cement plants all over India. 7 4

B. Tehri Pulp and Paper Limited, Muzaffarnagar is undertaking to supply nlastc
waste (hereinafter referred to as "Waste”), in various states across india and
desirous of delivering this waste to the Nuvoco Cement Plant for its scientific

disposal/co-processesing.
e, For Tehri Pulp & Paper Ltd. .
.‘:;. e

- ——

Director
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NOW IT IS HEREBY AGREED AS FOLLOWS:

1. Supply and Disposal

Subject to and in accordance with the terms and conditions set forth in this Agreement,
Tehri Pulp and Paper Limited, Muzaffarnagar shall deliver the Waste to Nuveco fol
co-processing through Harshit Trading Company thereof. = y

.. Tehri Pulp and Paper Limited, Muzaffarnagar hereby represents and assures Nuvoco
that it will obtain and maintain all approvals, clearances, registrations or any permission
needed to supply the Waste to Nuvoco Plant for co-processing as also comply with alt
applicable laws issued by Central and State Government and Statutorng< Bodies
Authorities or agencies. Upon request of Nuvcco, Tehri Puip and Paper Limited,
Muzaffarnagar shall furnish copies & field visits to its sites thereof for Nuvoco's record
as Nuvoco is assured also to comply with the guidelines for co-processing of plastic
waste in its Kiln as per rule ‘5 (b)’ of Plastic Waste Management Rules, 2016 angd .its
subsequent (amendments) in the rules. e

Ii. Tehri Pulp and Paper Limited, Muzaffarnagar hereby specifically agrees and confirms
that it is fully authorized to undertake the work entrusted herein and will adhere to the
provisions of the Environment Protection Act, 1986 read with plastic waste managsfh“:éni
rule 2016 and subsequent (amendments) in rules and any other applicable rules, as
amended from time to time. Y "

'v. Nuvoco shall process and dispose-of the Waste delivered by Tehri Pulp and Paper
Limited, Muzaffarnagar by co-processing of the plastic waste in its Kiln as per rule = (b)
of Plastic Waste Management Rules, 2016 and its subsequent (amendments) in the rules.

—

2

v. Parties shall carry out monthly reconciliation of Waste accepted by Nuvoco £

vI. Tehri Pulp and Paper Limited, Muzaffarnagar hereby specifically agrees 2nd confirms
that all wastes for co-processing in Nuvoco cement piam‘ from its premises will be only
carried out thorugh M/s Harshit Trading Company who has been engaged as a facilitator
by Nuvoco for the supply.

Fo Tehri Pulp & pa ' RGN
& mr L \. N 4
Director

= _':‘!‘.‘_"""-
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2. Facilitator

Nuvoco has engaged facilitator M/s Harshit Trading Company for facilitation of different
activities i.e., Segregation, Sorting, Drying, Shredding & Transportation of waste as desirous
for co-processing in its Cement plant after the waste has been carried from Tehri Pulp and
Paper Limited, Muzaffarnagar.

.

3 Disposal Certification

Subject to and in accordance with the terms and conditions set forth in this Agreement,
Nuvoco shall issue a certificate to Tehri Pulp and Paper Limited, Muzaffarnagar certifying
the scientific disposal of the monthly quantity of Waste delivered by Tehri Pulp and Paper
Limited, Muzaffarnagar and accepted for disposal by Nuvocp-atthe Cement plants within
10 days after the month end-supply. Nuvoco shall issue Diésal Certificate to Tehri Pulp

< and Paper Limited, Muzaffarnagar. AINT
Nuvoco will issue the waste disposal certificate mentioning the name of Tehri Pulp and
Paper Limited, Muzaffarnagar, (Unit 1&2) along with the gquantities of Waste delivered
through the facilitator at the Nuvoco Cement Plants.
4 Confidentiality /
During the Term, the Parties may have access to or o.bta.?g certain confidential
information from either party. The Parties undertake to maintain confidentiality of
information so derived and not, either by itself or through its employees, agents or
subcontractors, disclose to any third party or use for any purpose other than mentioned
in this Agreement, without the written permission, except as may be required under any
law. This clause will not apply to information available in public domain
v -
5 Terms and Termination: /

'?;{_(.

5.1 Term
This Agreement shall be valid and binding from the date of its execution till two (2)
years of its execution. The Parties may mutually agree to extend the period of this
Agreement by such additjonal period as they may deem fit.

/ sl
e
5.2 Termination

5.2.1 This Agreement can be terminated by Nuvoco, by giving 15 days’ notice period, on

any of the following grounds: T ﬁy
;fc:g”&’w””“:» )

F@rT&hﬁ Pw f‘.’ ." s *{*!g"'g::‘é: \._\ ¢
ri Pulp & Paper Ltd, = JEC S

i Ww{ T R

N e
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Any permission is found to have not been obtained or maintained by Tehri Pulp and
Paper Limited, Muzaffarnagar with respect to collection, supply, storage and delivery -
of Waste.

Any permission is found to have not been obtained or maintained by Tehri Pulp and
Paper Limited, Muzaffarnagar in relation to allowing the delivery and disposal of the
relevant Waste at Nuvoco Cement Plant.

522 Parties may terminate the Agreement after giving a notice in writing of Sixty (60)
days to the other Party of its intention to terminate the Agreement.

5.3 Commercial Terms : '

531 All commercials terms as applicable in this agreement will be settled between Tehri
< Pulp and Paper Limited, Muzaffarnagar and M/s Harshit Trading with respect to
handling of the waste in the premises of Tehri Pulp and Paper Limited,
Muzaffarnagar and its transportation from Tehri Pulp and Paper Limited,
Muzaffarnagar to the facilitation yard prior to sending the waste from facilitator

premises to Nuvoco Cement Plant for co-processing.

532 Based on the commercial terms as agreed between M/s Tehri Pulp and Paper
Limited, Muzaffarnagar and M/s Harshit Trading, Nuvoco & the facilitator M/s
Harshit Trading will be having separate commercials for the same.

¥k ¢

6 Force Majeure

The Parties hereby agree that in the event performance, in whole or in part, of any
obligation under this Agreement, by any Party hereto, is prevented by circumstances or
events that are beyond the reasonable control of such Pamy, or by causes against which
the Party could not reasopably make provision (including but not limited to acts of God,
strike or lockout, fire, explosion, shutdown of Cement Plant for any reason failure of
essential means of transportation or communication, riots, insurrections, tidal waves,
flood, earthquakes, industrial disturbance, inevitable accidents, war (undeclared or
declared), embargoes, blockages, legal restrictions or governmental restrictions and the
like), pandemic, epidemic, the Party who is prevented from performing shall be excused
from performing for a reasonable period of time, taking into account the cause and its
duration (or potential duration).
' ,m‘.s"*ﬁ‘{ e
HN o
/4 anRY |
For Tehri Pulp & Paper Ltd, _ ,Qm o

I \
S ] P R A
(| |

~ i
= T
Director \ ob W g
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7 Governing Law & Dispute Settlement

i This Agreement shall be construed and interpreted in accordance with and governed
by the laws of India and the courts at Mumbai, India shall have jurisdiction over all
matters arising out of or relating to this Agreement.

il. The Parties agree that any dispute, difference, disagreements arising out of or relating
to this Agreement ("Dispute”) shall be first sought to be settled through amicable
discussions between high level officials of each Party and if no amicable settlement to
any such Dispute is achieved within sixty (60) days of the notice of Such~Dispute
existing by either Party to the other, then the Parties shall resolve such Dispute
through arbitration. The arbitration shall be governed by the Arbitration and
Conciliation Act, 1996. The Parties will at first seek to mutually agree to a sole
arbitrator and in the event the Parties are unable to agree to a sole arbitrator within a

< period of sixty (60) days from the date of issuance of a notice for arbitration, then

each party will appoint: one arbitrator and the two arbitrators so appointed shall
nominate the third arbitrator and the panel of such three arbitrators shall undertake
the arbitration. The seat of arbitration shall be New Delhi, Delhi. '

PRI,

8 Miscellaneous {
i. No Waivers

No failure on the part of any Party to exercise, and no delay in exercising, any right,
power or privilege hereunder shall operate as a waiver thereof or a consent thereto,
nor shall any single or partial exercise of any such right, power or privilege preciude
any other of further exercise thereof or the exercise of any other right, power or
privilege. The remedies provided are cumulative-and not exclusive of any remedies
provided by applicable law.

® ii. Entire Agreement L
This Agreement constitutes the entire agreement between the parties and includes
all promises and representations, express or implied, and supersedes all other prior
agreements and representations, written or oral, between the Parties relating to the
subject matter hereof. Anything which is not constituted in this instrument is not
part of this Agreement. )

Yl /ABRY’

O
f \ T
P .,.ﬁf:k‘:' h
I R S

s, Ry
{ %ﬁ%;‘v St % i

oLl e~ 8/
| | ~opr

Director

iii. Amendments
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Any amendment of 'any provision of this Agreement shall be effective it it is
evidenced in writing and signed by both Tehri Pulp and Paper Limited,
Muzaffarnagar and Nuvoco.

iv. Further Assurance

Each Party shall promptly take such actions and execute such documents as are
necessary to give full effect to the rights of the other Party contained in and/or
contemplated by this Agreement.

v. Rights Cumulative

—

The rights, powers, privileges and remedies provided in this Agreement are
cumulative and are not exclusive of any rights, powers, privileges or remedies
provided by law or otherwise,

vi. Assignment e

Tehri Pulp and Paper Limited, Muzaffarnagar shall not assign or transfer their
rights or obligations under this Agreement without the written consent of Nuvoco
Notwithstanding anything contained herein, no/consent of Tehri Pulp and Paper
Limited, Muzaffarnagar shall be required for(an assignment by Nuvoco to any
third party.

: . AN
vii. No Partnership i

a. Neither this Agreement nor the performance by the Parties of their respective
obligations under it shall constitute a partnership, joint venture or any association
of persons between Nuvoco and Tehri Pulp and Paper Limited, Muzaffarnagar
or between Nuvoco, Tehri Pulp and Paper Limfted, Muzaffarnagar and 20y
other person. _'

b. Each Party shall perfc;rm its obligations under this Agreement as an independent
counter-party and not as an agent, employee or representative of the other Party

viii. Indemnification:
Tehri Pulp and Paper Limited, Muzaiffamaé-ar agrees and undertakes to indemnify

Nuvoco for any liability, claims, legal actions against Nuvoco or any of its directors of
employees, arising out of any negligent action or wilful misconduct of Tehri Pulp

and Paper Limited, Muzaffarnagar. H_H
? ol F il
For Tehri ?uip & Paper Ltd. " A ’e / p&é‘ ;\ o
A k ad a)a
Director * \4%:"5 & -J
' X (:!h = l'"\<( /

120
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Tehri Pulp and Paper Limited, Muzaffarnagar also agrees to indemnify Nuvoco
and its directors or employees, from and against all losses, actions, proceedings,
claims, demands, costs, wards, and damages however arising, directly or indirectly, as
a result of breach of this Agreement due to action or inaction.

ix. Partial Invalidity/Severability

If any term or provision of this Agreement shall be held to be E}iégai, void or
unenforceable in whole or in part, the term or provision shall to that extent be
deemed not to form part of this Agreement and the enforceability of the remainder
of this Agreement shall not be affected. In that event, the Parties agree-to negotiate
in good faith to reach an equitable agreement, which shall give effect as nearly as
possible to the intention of the Parties as set out in this Agreement

=

- - S

x. Exclusivity
Tehri Pulp and Paper Limited, Muzaffarnagar in consideration of Nuvoco agreeing
to undertake the disposal of the Waste at the Cement Plant, hereby reprasents arid
assumes Nuvoco that it shall supply the entire Waste that it geperates exclusively to
Nuvoco or such group company or affiliate of Nuvoco as Nlvoco may in writing
notify Tehri Pulp and Paper Limited, Muzaffarnagar undertakes not to enter into
any discussions, negotiations, agreements or arrangements of any nature for the
disposal of Waste generated by it with any other person/party. _

SR

xi. Compliance

Tehri Pulp and Paper Limited, Muzaffarnagar shall comply with all faws, rules and

regulations, insofar as they are binding upon or affect operations of Tehri Pulp and

Paper Limited, Muzaffarnagar shall fully comply with the Plastic Waste Management

Rules 2016 ("Rules”) and all statutory modifications/amendn/‘ﬂﬁ/wﬁherem‘ and shall

perform its services/obligations and discharge its duties urider this Agreement in

accordance with these Rules or any prescribed guidelines under these Rules or by State

Pollution Control Board/Central Pollution Controf Board. .

e ! %

' L]
IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and
year first above written.

For Tehri Puip & Paper LE% | S\
W}

Director {\\@_VE .9‘3/ l

v
‘f
s
A
'3:-:' 3 )
S —
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or Tehri Pulp and Paper Limited (Unit 1&2) ﬁﬁ” 2 For Nuvoco:-

Name: Sachin Agarwal

P & Paper tq, = 5/
islgnature &Stw M = {S‘lgnature &l Stamp}

Witnesses 1:

(Signature) — 2y
Witnesses 2: A / A

6z~

Name: Sunil Gup\}} &A}“Q (fh “4
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NUVOCO VISTAS CORP. LTD. N
. Shaping

Ref. no. - NVCL/CCP/Env./2022-23/207 . Dated: - 15.11,2022

Certificate of material received for Co-processing

It is to certify that we have received the plastic waste materials set out below, collected
from “M/s Tehri Pulp & Paper Ltd. situated 9th KM stone, Bhopa road, Muzaffarnagar
(U.P.) Muzaffarnagar (U.P.), (GST Reg # 09AAACT0285B1Z0) for co-processing in Cement
Kiln at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District-

Chittorgarh (Raj.) During the month of Oct'2Z.

Detail as is mentioned below:-

Month ‘ Type of Waste Qty Received (MT)
Oct'22 | Plastic Waste 50.76 |
e—LJ
Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant) o

Yaad, HKurla (West), Murnmbar 4

‘'0co

a new world

0007C
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NUVOCO VISTAS CORP. LTD. N OCO

Shaping a new world

24

AL

4

} Ref. no. - NVCL/CCP/Env./2022-23/226 Dated: - 9.12.2022

\ Certificate of material received for Co-processing

It is to certify that we have received the plastic waste materials set out below, collected

from “M/s Tehri Pulp & Paper Ltd. situated 9th KM stone, Bhopa road, Muzaffarnagar

-

(U.P.) Muzaffarnagar (U.P.), (GST Reg # 09AAACT0285B1Z0) for co-processing in Cement
; Kiln at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera, District-
| Chittorgarh (Raj.) During the month of Nov'22.
| Detail as is mentioned below:-
|
Month Type of Waste Qty Received (MT)
Nov'22 Plastic Waste 0 112.83
|
Thanking you with regards
] For Nuvoco Vistas Corp. Ltd.
S

/ - -
Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

sil. Nimbahera. Dist. - Chittorgarh, Rajz
CIN: L26940MH1595P

st Wing. 4tk flaor, Off. Bandra-Kurls Complex, LBS Road, Kurla (West). Mumba) 400070
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Ref o, - NVCL/COR/Env./2022-23/252 Pated: - 17.1.2023

it 5w wmﬁ? thiat we haw received the Wﬂ waste materials set out below, collected
i Sth KM stone, Bhopa road, &mﬁarm

: }, (GST ;a% # DOAAACTOZBS8120) for co-processing in Cemunt
: ¢ Esvpate gw Bhawaiiva, Tehsil Kimbahera, District

T Month | me [} Qtyﬁemweﬁ MT)

bl e F I T
Bec'22 i Pﬁs&kwﬂm 7030
Thanking you with regards
,
[ ]
L
rsvoco Vistas Corp. bid )
: i i w_w-mm;mm

AN S RETET | e mmg oo TN EDEE 4
. ous  Sopdines BusisesyFerk, Tewar . meaﬁrmmw;a-m;w
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ANNEXURE-7 [COLLY]
FORM 1

CONSENT SEEKING FORM

(To be submitted in triplicate)
(See RULE 27)

Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

IF'rom . Dated
TIRUPATI BAALAIJI FIBERRS LIMITED, 9th KM 25/06/2021
. Bhopa Road. Muzaffarnagar (U.P),MUZAFFAR

NAGAR.2351001

City:

Block:MuzaffarNagar

District MUZAFFARNAGAR

To.

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir:
I/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act.

1981(14 of 1981) to make emission from Industrial Plant owned by (1)
NAVEEN AGARWAL for a period upto 5 years

2 The annexure, appendices other particulars and plans in triplicate are attached herewith.

3: I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. [/We hereby submit that in casc of change either of the point or the quantity of discharge or its
quality. a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. | /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of'its being called by the Board.

7. Bank Details.

}Zank DeaftNe: . o _ID8E _ ~ |Amount ]

Accompaniments:-

|. C.A. Certificate (Attached)
Yours faithfully,
Signature

Name of the applicant: NAVEEN AGARWAL
TRUE COPY
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ANNEXURE TO FORM
Existing

NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to an action under the provisions of the Act .

While filling this Annexure the applicant shall in respect of such of the items as do not pertain to his activity
state 'not applicable' and shall not leave blank .

7. State Working scason per year of the  : Jan to Dec
plant:
3. (a) Number of workers attending the : 80

factory shift wise &/ or per day
(b) Number of workers residing inthe : 02
premises

9. Indicate the present use of the land in the vicinity(5 Km.radius) of the:

\Namc of Surrounding ‘ Distance(in meters) Description J

10.  Climatological and Meterological
Details(if available)

(a) Indicate the climate conditions at : Semi Arid
the site(arid and semi-arid etc.)
(b) Rainfall(yearly average range) : 700
(c) Temperature(seasonal range) : 38
(d) Information on speed and direction : -
of wind
(e) Humidity and Solar radiation : Normal
11. Give list of all materials in the process:
Raw Materials Name Raw Materials Quantity Principal use
Old Used Rubber Tyres, 10

Pyro Fuel Oil - 4 Mt/Batch,
Wet Waste Plastic - 10 Carbon Black - 3 Mt/Batch,
Mt/Batch | B Steel Wire - 1.5 Mt/Batch

A process flow diagram must be included with this statement showing entry and exit points of all raw

materials, intermediate products, by products and finished products, Detail process and control equipment.:
(See Enclosure)

12. Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorilic Ash Sulphur Others
Comsumpt value contents contents
ion(T/day)
Wood / 4 Metric 0 0 0 -
Coal Tonnes/D
ay J
13. Atmospheric Emission from cach stack



14.
I5.
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Fotal no. of stacks: I
i

!\“Intcrial for construction of
Stack:

MS Stack Attached With Heating Furnace .

Stack Attached to: The Fuel Heater

Height above ground level(in 12.5
metres): -
Height above roof(in metres): 0.

| Stack Top: Round -

Inncr dimensions (in meters): 0,

Gas quantity-m~3/hr;

0
Flue gas temperature 'C: 0
Exit velocity of gas/sec: 0

(a) Flue gas emission

-
Stack | Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates

fuel/hr '
1 Wood / |4
Coal

(b) Process Emission

[ ] T i
Quantity of | So2 Co2 Analysis of [ Particulates | Other
gas (in vent in mg/Nm3 Specify
Nm*3/hr) hydrocarbon

s

(c) Particulate analysis

(d) Chemical Composition(if available) :

: Available

Give details of flue gas sampling arrangements

Give details of laboratory facilities available for
analysis of emission

Is there sufficient space available for installing air
pollution control equipment

Details of Air Pollution :-

: Stack Monitoring Done By Outsider
Approved Laboratory By SPCB / CPCB &
MOEF On Paid Basis

' Stack Name ’ Equipment Name

State

State the total quantity of air handled by ventilation equipments,specify size and no.of

equipments, installed or to be installed

Euipmcnt Name ' Equipment Size BO of equipments | Status

Give the following details
(a) Total investment in the factory and the year of
investment.

(b) The estimated expenditure for implementation of :NA
the scheme to control air pollution

: lnvcstrpent:-C.A. Certificate Enclosed
Year of Investment is :-2021
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(c) Expenditurf: incurred to update progress
achieved(physical) for air pollution control, if any
and the year/years of investment along with physiéal
progress achieved. The firm should give details of
action taken to date and the expenditure incurred and
the time required for the scheme.

(d) Annual operation and maintenance-cost of Air
Pollution Control Plant, if any

() Further action that is being taken up by the firm
to control air pollution.

Other relevent information, if any

129

. Installed

: NA

: Regular Monitoring Done

: NA
Signature
Name and Address of the applicant on

behalf of : NAVEEN AGARWAL.,9TH
KM BHOPA ROAD MUZAFFARNAGAR

Name and Address of the Firm on behalf
of which application is made : NAVEEN
AGARWAL.,9TH KM BHOPA ROAD
MUZAFFARNAGAR
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FAplanatory Notes for filing in form and the 4-1204\'.1161'0

-”]L‘ notes : i .
CS are e . i .
arc given only for those items for which explanations is considered desirable .

Form-

I

C;):]llt:li'fu?l(i:g:ozrtlxlz nalmc o‘f:thc‘ meer o['th.e Iand!premises. if other than lhe‘applicnm industry or I'acu?r_\' in
gal business as per Air (Prevention and Control of Pollution) Act.1981. If the
land/premises belongs to the factory/ industry. say self

2. Here mention the date up to which the consent is sought for.

Anncxure to form-

'Existing ‘'means that which is operation at the time of applying for consent .

‘New' that which has been modified due to change in quantity and/or quality of emission.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge ctc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act O8Il
land/premiscs belong to the factory/industry say self .

ltem 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

ltem 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carricd out.

ltem 6 : Applicable to only those are as which are prohibited arcas such astheOrdinance Factories, Mint, clc.

ltem 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon scas on.

ltem 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The

above information can be had from representative Meterological centre .

ltem 13 : Analysis of the flue gas emission. process emission and particulars analysis should be done for

cach stack. emissions. Where ever stacks are not provided the shop floor specific concentration should be

reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as

organic matter .metals ,non-metals , redioactive, substances, asbastos, silicates etc.

ltem 17 : Here mention the detailed specifications of control system used or proposed to be used with
officiency . Also furnish ihe layout of the control system with dimensions.

ltem 18 : Here state the total quantity of ventilation air handled by cquipments' such as roof extractors.
Evaporative coolers ete

Additional Documents suggested for submission:

| : Separate Demand Draft towards consent fee Water & Air .

5 . Annual Report or certificate frorn Chartered Accountants in support of fixed assets.current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,
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pe

alt pollution control devices, hazardous waste treatment and disposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial licenses. clearances from the Department or any
other relevant document (ifapplicable) . N
7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities . e a5 S
8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acls 1SSuU€

Unit .
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Common General Information required for consent to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.

12

VD]

6.

-(a) Full name of the applicant with address

(b) Is the firm registered?

(c) If yes. give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(¢) Names. designation and full address of persons like :

Partners. Managing Director/Manager etc.

(N Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
[.and/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as

prohibited arca:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

NAVEEN AGARWAL.9TH KM
BHOPA ROAD MUZAFFARNAGAR

(Tel. No.) -
YES

3

NAVEEN AGARWAL
9TH KM BHOPA ROAD
MUZAFFARNAGAR
MUZAFFAR NAGAR
0897281631

large

TIRUPATI BAALAIJI FIBERRS

LIMITED

Address:9th KM
Muzaffarnagar (U.P),MUZAFFAR
NAGAR,251001

Tel. No.:-

E-mail :paper.tirupatibalaji@gmail.com

DistricctMUZAFFARNAGAR
Town/Village:

City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:NA

April,2014

Other

DistriccMUZAFFARNAGAR
Corporation:

Village Panchayat
Contonment;

Defence Deptt:

State Govt;

Prohibited areas:

Others:

NO

. Bhopa Road.

132
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—
——————
M UTTAR PRADESH POLLUTION CONTROL BOARD
%‘3‘!5‘\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com
CONSENT ORDER
o Dated : 06/07/2021

129881/UPPCB/Muzaffa rNagar(UPPCBRO)/CT
O/water/MUZAFFARNAGAR/2021

To ,

Shri NAVEEN AGARWAL

M/s TIRUPATI BAALAIJI FIBERRS LIMITED

9th KM . Bhopa Road, Muzaffarnagar (U.P).MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. TIRUPATI BAALAJI FIBERRS LIMITED

Reference Application No :12581839 _ Dated :06/07/2021

I For disposal of effluent into water body or drain or land‘under The Water (Prevention and control of
Pollution) Act.1974 as amended (here in after referred as the act ) M/s. TIRUPATI BAALAII
FIBERRS LIMITED is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to gencral and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 01/08/2021 to 31/07/2026 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

Ly D

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

SINGH, R
ANKIT ?;;Eg:;:z;lﬁ?i? Regional Officer
UPPCB, Muzaffarnagar

Enclosed : As above
(condition of consent):

Copy lo:

Regional Officer
UPPCB, Muzaltarnagar
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.TIRUPATI BAALAJI FIBERRS LIMITED vide

Consent Order No. 12581839/ Water

4

4(a)

4(b).

6.

9.

Dated : 06/07/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Pyro Fucl Oil 4 MT/Batch.

Carbon Black 3 MT/Batch, Stee!l Wire 1.5 MT/Batch .

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
— . ) o discharge,KL/day discharge point
1 L Domestic _ 02 Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated cffluent .

ll— _ orms d = .

i Domestic Effulant
- S.No j i Parameter ‘ Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

- - Industrial Effulant
i _S.No _ ) [ Parameter Standard
1 { Quantity of Discharge 0.0 (Cooling water shall be
S recycled)

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments ctc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Acl. 1986 or otherwisc mandatory .

The other poliutant for which norms have not been prescribed. the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed ol on one disposal point. This common clMuent disposal point should have arrangement for
flow meter/V Notch for measuring cffluent and its log book be maintained . -

The Unit will file the renewal application at lcast 2 months prior to the expiry of this Order

Specific Conditions: SINGH potrsases

by SINGH ANKIT

AN K‘T Dare 7021 07 06

151912 105" 30
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Ini . . . o s et e valid only for domestic
L Unitshould not discharge any hind of industrial efuent, This consent 15 valid only

discharge. Cooling water shall be recyeled

i-l,ll}!;;-“ L"I‘"-\‘:‘Hl :x valid only for pmdL)lclion of Pyro FFuel Oil 4 MT/Batch, Carbon Black 3

\ atch. Steel Wire 1.5 M'T/Batch by using 01 heating furnacc. ;

3. Unit should comply the provisions o)i‘ Water (Prevention and Control ofPollu}:or‘l)NA::}OLzFé?sc”

?lj‘{cndcd and Environment (Protection) Act, 1986, and dircction issued by Hon ble Nationz
ribunal, New Delhi, ; :

4‘iU"i‘ should develop minimum green belt 20 meter wide zn'oufnd pl‘cllJTESCs ﬂ,f:f’;ﬁal]h?ca of land

whichever is minimum. covered by the plantation of tall trees of suitable SpECICS &

guidelines set up by the Board vide its (I)I'ﬁcc Order no.l1- 16405/220/2018/02 dL. 16/02/2018. The

copy ol this guideline is available at URI. htlp:s’fwww.uppclu:omf’pdIf(;rccn—BcIl-

Guidle 160218.pdf. % . . hange in

5. The board have right to modify any condition as & wher:irgquu'e in compliance of any chang

environmental guide lines and llon’ble courts orders passed time to time. < : ;

6. Industry shall comply with various Waste Management Rules as notified by MoEf&CC i.e. Plastic

Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other

Wastes (Management and Transboundary) Rules. 2016, E-waste (Management) Rules, 2016,

Construction and Demolition Waste Management Rules, 2016 L.

7. This consent is valid only Tor products and quantity mentioned above. Industry shall obtain prior

approval before making any modilication in product/process/discharge/plant machincry failing

which consent would be deemed void. . .

8. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green

Tribunals. Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection

and safeguard of environment from time to time.

9. Industry shall use only liquid fuel/gaseous fuel for heating furnace.

10. The unit should be operated in fully covered shed.

11. The unit shall be operated in an environment friendly and sustainable manner and should not

have any adverse impact on surrounding environment. ]

12. The industry will have to ensure permission Irom the SGWA before groundwater extraction and

it will be the responsibility of the industry to comply with the various conditions of the permission

taken.

13. Industry will operated according to Standard Operating Procedures (SOP) issued by Ministry of

Environment, Forest and Climate Change, Govt. of India vide letter No. F.N0.23-61/2015-HSMD

dated 24.11.2015 and compliance report submit to this office within two months from the date of

issue of consent to operate. .

14. The industry must be submit the balance consent fee. if fee slab changes as per balance sheet in

subsequent years.

15. In case of violation of above mentioned conditions or reccived any public complaint and found

correcl, the consent shall be withdrawn.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .

SI N G H Digltally signed

by SINGH ANKIT

e 3021, Regional Officer
ANKIT D.[ 202:0?0? (=]
119321053 UPPCB, Muzaffarnagar
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UTTAR PRADESH POLLUTION CONTROL BOARD

-
T
%?m{\"" Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: infof@uppcb.com, Website: www.uppch.com
~ CONSENT ORDER
Ref No. - Dated : 06/07/2021
129686/UPPCB/M uza!TarNagar(UPl‘CBRO)!CTOz‘airIMUZAFFA RN
AGAR/2021
To ,

Shri NAVEEN AGARWAL
M/s TIRUPATI BAALAJI FIBERRS LIMITED
9th KM . Bhopa Road, Muzaffarnagar (U.P), MUZAFFAR NAGAR,251 001
MUZAFFARNAGAR

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. TIRUPATI BAALAJI FIBERRS LIMITED

Reference Application No. 12555640

Dated : 06/07/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
TIRUPATI BAALAJI FIBERRS LIMITED. under Air Act 1981. It is being authorised for said
emissions. as per the standards, in environment, by the Board as per enclosed conditions .

SRS

This consent is valid for the period from 01/08/2021 to 31/07/2026 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under scction 21 {6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

Fnclosed : As above

(condition of consent):

Copy 1o:

For and on behalf of U.P. Pollution Control Board

SINGH
ANKIT

Digitally signed
by SINGH ANKIT .
Date; 2021 07.06 Regional Officer

1513:21 10530 .,
' UPPCB, Muzaffarnagar

Regional Officer
UPICR, Muzattarnagar
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L.P. Pollution Control Board

Dated : 06/07/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Pyro Fuel Qil 4 MT/Batch,

Carbon Black 3 MT/Batch, Steel Wire 1.5 MT/Batch.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Po!lmion Source Details.

———— |

Air Pollution Source Details

S.No Air Polution | Type of Fuel | Stack No. Parameters Height
o . Source | N -
1 Heating Fuel Oil 01 Particulate | 12.5 M. High
Furnace Matter from Ground
| (Ractor) . . Level

The emissions by various stacks into the environment should be as per the norms of the Board .

i _Emission Quality Details Detail
~S.No Stack No Parameter Standard
1 01 Particulate Matter As per E.P. Rules

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherw isc mandatory .

The equipment for air pollution control system and monitoring .as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms ol the Board/MOEF
& CC/or otherwise mandatory .
The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the rencwal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

S INGH Digitally signed

by SINGH ANKIT

Date: 2021.07.
ANKIT 3555 vosaor

137
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I!\r;lelll(:ftl(?q)l{l]slt\lflbef(??ll’°“!“':rcasf: the height of Stack attached to Heating Furnace (Reactor) from 12.5
prcvioual} installé(rilct 11? three months and sul?m_lt the compliance report to this office.
2 lnduv:lr\ shall subm)i(tC (Ll';enl;}llsl e s 4 ke two‘monlhs. : .
et fied piovad Iabnrzclllory. y monitoring reports of all stacks and ambient air quality from a
I?\/ﬂlz]’l};q L‘(lllbt:‘nl is valid only for production of Pyro Fuel Oil 4 MT/Batch, Carbon Black 3
atch. Steel Wire 1.5 MT/Batch by using 01 heating [urnace.

tﬁlﬂd.u;s\u:}-' shall comply with various Waste Management Rules as notified by Mol:f&CC i.e. Plastic

aste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other
Wastes (Managcment and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016,
Construction and Demolition Wastc Management Rules, 2016.
S. Unit should develop minimum green belt 20 meter wide around premises or 33% total area of land
whichever is minimum. covered by the plantation of tall trees of suitable species as per the
auidelines set up by the Board vide its Office Order no.H- 16405/220/2018/02 dt. 16/02/2018. The
copy of this guideline is available at URL hnp:flwww.uppcb.com/pdf/Green-Belt-
Guidle 160218.pdf.
6. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in productfprocessffueh’planl machinery failing which
consent would be deemed void.
7. Industry shall ensure proper operation and maintenance of Air Pollution Control Devices.
8. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals. Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.
9. Industry shall use only liquid fucl/gaseous fuel for heating furnace.
10. The unit should be operated in fully covered shed.
| 1. The unit shall be operated in an environment friendly and sustainable manner and should not
have any adverse impact on surrounding environment.
12. Industry will operated according to Standard Operating Procedures (SOP) issued by Ministry of
Environment, Forest and Climate Change. Govt. of India vide letter No. F.N0.23-61/2015-HSMD
dated 24.11.2015 and compliance report submit to this office within two months from the date of
issue of consent to operate.
13. The industry must be submit the balance consent fee, if fee slab changes as per balance sheet in
subsequent years.
14. In case of violation of above mentioned conditions or received any public complaint and found
correct, the consent shall be withdrawn.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
S[NGH Digitally signed

by SINGH ANKIT

ate: 07, RCUiOII'ﬂ.l Ofﬁccr
AN D: 202: 07.06 o
KIT 1513470510 UPPCB, Muzaffarnagar




NUVOCO VISTAS CORP. LTD.

Ref. no. - NVCL/CCP/Env./2022-23/107
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Shaping a new world

Dated: - 17.08.2022

Certificate of material received for Co-processing

It is to certify that we have received the plastic waste materials set out below, collected from
“M/s Tirupati Balaji Fibers Pvt. Ltd. situated at 9th km. Bhopa road Muzaffarnagar-
251001 (U.P.)” (GST Reg # 09AAACB3161E1Z3) through our business associate M/s Harshit
Trading Company (GST Reg # 08CILPS3622P1ZI) at our Chittor Cement Plant, Chittorgarh

during the month of July’22.

M/s Harshit Trading Company (GST Reg # 08CILPS3622P1ZI) collects segregates & reduces
the moisture in the material. After proper sorting & drying of the material, M/s Harshit
Trading Company then supplies the same to us in dedicated vehicle for co-processing.

M/s Harshit Trading Company (GST Reg # 08CILPS3622P1ZI) has collected Plastic waste
from M/s Tirupati Balaji Fibers Pvt. Ltd. (GST Reg # 09AAACB3161E1Z3) Muzaffarnagar,

Uttar Pradesh- 251001: -

Month

Type of Waste

Qty Received (MT)

July'22

Plastic Waste

13.56

Thanking you with regards

For Nuvocg Vistas Corp. Ltd.

Bhars Kumari Purohit

(Environment Cell- Chittor Cement Plant)

Nuvoco Vistas Corp. Ltd. -

Chittor Cement Plant, Village Bhawaliya, Tehsil. Nimbahera, Dist.

- Chittorgarh, Rajasthan- 312620 (India)

Tel. : +91 09799186222 | Website : www.nuvoco.com | CIN : L26940MH1999PLC118229

Registered Office: Equinox Business Park, Tower-3, East Wing, 4th floor, Off,

Tel: 491 (0) 22 66306511 | Fax: +91 (0) 22 66306510

Bandra-Kurla Complex, LBS Road, Kurla (West), Mumbai 400070



1656 ::?_?_ 14 @?
NUVOCO VISTAS CORP. LTD. | NUVOCO

Shaping a new world
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Ref. no. - NVCL/CCP/Env./2022-23/158 Dated: - 6.10.2022

Certificate of material received for Co-processing

T\ It is to certify that we have received the plastic waste materials set out below, collected
. from “M/s Tirupati Balaji Fibers Pvt. Ltd. situated at 9th km. Bhopa road
Muzaffarnagar-251001 (U.P.)” (GST Reg # 09AAACB3161E1Z3) for co-processing in
Cement Kiln at our Chittor Cement Plant located at village- Bhawaliya, Tehsil- Nimbahera,

District- Chittorgarh (Raj during the month of Sept'22.

Detail as is mentioned below:-

~ Month Type of Waste Qty Received (MT)

~ Sept22

Plastic Waste 1531 a

Thanking you with regards

r_ For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

TRUE COPY

Nuvoco Vistas Corp. Ltd.
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S +311-45220000 adamigesriikoement oo
2% vy i s
» ' ANNEXURE-8 [COLLY
PURCHASE ORDER
Vendor Details Bill To address PO NO: 4100197412
Code : 1122959 J.K. CEMENT WORKS, ALIGARH PO Date: 01.04.2022
BINDALS PAPERS MILLS LIMITED Aligarh, Kasimpur Road, Quotation Reference:
8th Km Village - Santha, Pargana-Morthal, e-mail
Bhopa Road Tehsil - Koil, District - Aligarh Ver. No.: 0
Muzaffarnagar-251001 Pin Code - 202127, Uttar Pradesh Our Reference: JK
DIST-Muzaffarnagar Uttar Pradesh GST No 09AABCJ0355R472 ALIGARH
Mob.: 9639014607 i, TN

Email id : santosh kumar@bindalpapers.com
GST No: 09AADCB0282B1Z6

Central Excise Range:

Central Excise Division:

Central Excise Commissionerate:
Service Tax No.:

With reference to your quotation and subsequent negotiations, we are pleased to place this Purchase Order on vou for the supply/service of following

items subject to terms and conditions stated below and printed overleaffattached with this document.

S No.| Item Code & Item Description Unit |Quantity| Rate Per Amount
PR NO. Unit (INR)
(INR)
00011300001 DRY FLY ASH TO  |12,150.714 100. 00 1215071
Tax Code GG GST:IN: CGST(Z2.5%)
SGST(2.5%)
Delivery Date :01.04.2022
Freight Vendor :HEMKUNT TRANSPORT
COMPANY
Freight Rate : 900.00
0002300001 DRY FLY ASH TO 15,000 100.00 1500004
1000248197 | Tax Code : GG GST:IN: CGST(2.5%)
SGST (2.5%)
Delivery Date :31.03.2023
Freight Vendor :HEMKUNT TRANSPORT
COMPANY
Freight Rate : 750.00
Gross Value: 2715071.00
Discount : 0.00
Total Amount: 2715071.00
CGST 67876.78
SGST 67876.78
Freight Chrg:| 22,185,639.00
Total PO 25036463.54
value:

Total (in Words):

Two Crore Fifty Lakh Thirty Six Thousand Four Hundred
Six Paise Only

Sixty Three Rupees Fifty

Header Text:

Shipping Instruction:

LK. EEMENT WORKS, ALIGARH
Aligarh, Kasimpur Road,

Village - Santha, Pargana-Morthal,
Tehsil - Koil, District - Aligarh

Pin Code - 202127, Uttar Pradesh
GST No 09AABCJ0355R1Z5

Inco Terms: EXW Muzaffarnagar

Rate terms and condition as per e-mail dated 14th July and final negotiation with you.

Terms of Payment: 15 days credit from Dt of recipt material/services
fortnightly billing with 07 days credit for material and trasnportation

-
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Vendor Code: 1122959 - BINDALS PAPERS MILLS LIMITED PO NO: 4100197412
leportant Terms & Conditions: l
GST CLAUSE;

Goods and Service tax (GST), extra as applicable at the time of billing / invoicing. Supplier shall be responsible for providing proper
GST invoicing in a manner as prescribed by the government for purchaser to avail 100% credit against GST payment. In case

recovered from the supplier dues

General Terms & Conditions:
As per the attached Annexure-A

For JK. CEMENT LTD.

g

YAGYESH KUMAR GUPTA
(PRESIDENT COMMERCIAL)

This is an electronically signed document and does not require any physical signature. Page: 2 of5
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GSTIN : 09GQCPS8548R1ZI Mob. : 9837040681
9997575481

M/S BULK ASH SUPPLIERS

870/13, Bhopa Road, MUZAFFARNAGAR-251 001 (Uttar Pradesh)

------------------------------

Date: 24.01.2023

TO WHOMSOEVER IT MAY CONCERN

This is to be certify that M/s Bulk Ash Suppliers Muzaffarnagar has purchased Fly ash
quantity Avg. 604.33 Mt per month in last three months (October 2022 to December-2022)
from M/s Bindals Papers Mills Ltd, Muzaffarnagar (U.P) and entire quantity of fly ash is sold
out to various Cement Industries.

For BULK ASH SUPPLIERS
P
(PROPRIETOR)

This certificate is issued on request of M/s Bindals Papers Mills Ltd, 8" Km Stone, Bhopa
Road Muzaffarnagar (U.P).

JLKASH SUPPLIER

\%«‘\ff\ (v

Propriei
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FLYASH
UTILIZATION

M/S Bulk Ash Suppliers
Muzfernagar (U.P.)

Sub: Confirmation for utilization of Fly Ash quantity lifted from M/S Bulk Ash Suppliers

Dear Sir,

We hereby confirm that the Fly Ash quantity of 21500

__MTlifted during FY 2022-23.

[ 8. I Mention the
I Na. | Lscription Quanm} ‘
e _r_!_'[\ ash-based produets viz. bricks, blocks, tiles, fiber cement ‘ ' ‘
i sheets, pipes, boards, panels | ?
I'< ‘ement ﬁﬁﬂiﬁ{,mnﬁg, - ' T pisoo T
7} Construction of road and fly over embankment, Ash and Geo- -
> polymer-based constr uction material
i..._i_ Construction of dd_{;:lm_ - T o
i a_ 1*1‘1111;: up of lnv 1 'E;, dIBd _—__—__ _—_ :t___ |
| 6. Filingof m!nev 1 - -
7. fanufacturing of sintered or cold bonded ash ash aggl (,gat{,
8. _{gl iculture in a controlled manner based on soil testing o |
d C-r;mtluc‘m"xTE shoreline protection structures in coastal | o —,
 districts :
For, T

Name and Dt,blgllcll ion of lhc, Authormnd Signatory with Seal

TRUE COPY

144



145=

~ ANNEXURE-9 [COLLY
R e LA

== s 5 3
\ o

\

SHREE BHAGESHWAR PAPERS PRIVATE LIMITED

Subhash Ch

- X I.—J
DIS%&I T NOT\RY ©
MUZAFFAR NAGAR

SYAN 2023
OB IAN 28 TRUE COPY




R IR

. 1662 146

This Fly ash di
Uttar :ra des:z;:;;f Agreement (Agreement) is made on this 01 Day of January 2023 at Muzaffarnagar
1 by and between and the agreement shall be effective from 01.1.2023

Sh - - e T
ree Bhageshwari Papers Private limited(U21012UP1996PTC020389), a company registered under the

Companies Act 1956 and having its registered & Works office at 9 KM Bhopa Road, Muzaffarnagar,Uttar
Pradesh 251001. (Hereinafter called as First Party")

AND Yy,

j,
L
Ah .

Green House Bio Energy Private Limited, a company registered under the Companies Act 2013 and

having its Principal Business at 09, Village Shikarpur, Shamli, Muzaffarnagar, Uttar Pradesh, 251319
(hereinafter called as "Second Party)

b .,';rﬂq‘?)‘

A. First Party has a plant at 9 KM Bhopa Road, Muzaffarnagar, Uttar Pradesh 251001 which generates Fly
Ash and it need to be disposed off in an environmental friendly and useful manner,

B. Green House Bio Energy Private Limited is a Manufacturer of bricks, intends to utilize Dry Fly ash
generated from First Party as raw material %

C. First Party offered to supply Fly Ash per month and Second Party agreed to lift per months from the
plant of First Party.

NOW THIS AGREEMENT WITNEESESTH AS UNDER

o,

1. Scope of Supply .?‘?}.

1.1 First party will supply fly ash generated at plant to Second Party and Second Party barring shall lift
the fly ash barring unforeseen situations, annual shut down and routine break down maintenance and

reason beyond the control of Second Party, However Second Party may increase lifting quantity based
on their requirement under the said agreement T&C and

1.2 First party would be ina position to allot the fly ash subject to its availability and force majeure

conditions. MOTR,,

1.3 First party would provide priofity Joading to the trucks vehic!e%'losed body trucks of Second Party.
g 2

%,

o~ W SHREF BHAGESHWARI PAPERS PRIVATE LIMITED

Gl N o —

NI¥ECTOR

: %,
L b
03 -

will
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2. Working hours

Loading and delivery of fly ash in fully covered carriers shall be allowed round the clock on all days
including Sundays and holidays as per the decision of plant head/Engineer-in Charge of First Party,
3. Delivery Point
\
3.1 Second Party shall arrange to transport the fly ash by road and all costs towards transportation will

be borne by Second Party and no liability towards transportation of any type or any nature will be
borne by First Party Yo,

3.2 Second Party shall comply with all required legal Formalities Including necessary permission &
permission for removal & transportation of fly ash from power plants. M :

3.3 Second Party shall strictly adhere to all statutory & regulatory requirements concerning Environment

health & safety (EHS) and also comply with relevant prevailing statutory & EHS norms for such
Industries. Yo, '

3.4 Second Party will not be responsible and not liable for payment for any damages & compensation its

authorized transporter will be held responsible for anyéind of injuries or accidents to their employees,
laborers, drivers, cleaners and others )}"-

3.5 This agreement shall be come into effect or effective for both the parties’ w.e.f 01.01.2023 and shall
be on force for 5 years from the effective dates of agreement. However we both will be mutually
reviewing the contract as and when for sustainable long term business relationship.

Each of the parties represents & warrants to others party that 4'0

x
The execution of this agreement has been duly authorized and constitute valid and legally binding
obligation of the parties, enforcement in accordance with its terms.

The execution, delivery and performance of this agreement does not constitute a violation of any legal
or contractual constraint validated applied to it.

%
2
A4
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The parties shall obtain and maintain all consents, permission for performing its responsibility under this
agreement.

The ?anies shall act and conduct themselves in such a manner so as not to have an adverse effect on
the rights & entitlement of the other party under this agreement.

Governing Law and Jurisdiction b

This agreement shall be governed by and construed in accordance with the laws of India and Courts of
Uttar Pradesh shall have exclusive jurisdiction under this agreement.

Relationship 4'0

%
The arrangement under this agreement between the parties shall be on Principal to Principal basis and
shall not create any principal and agent relationship nor shall this agreement be deemed to create any

partnership, joint venture, association, and trust between parties.

IN WITNESS WHEREOF the parties have set their hands and signed this agreement on the day and date
in presence of the witnesses therein below.

A,
024
For St_arg_gBrgag_esh_\gra,;__l_i_.’,gpg[_s:_,griﬂﬁimigsd For Green House Bio Energy Private Limited
ill
Authorized Signatory Authorized Signatory
- {

In presence of witnes

Oy

\
1. TARUN GUPTA 5/O b
SHREE CHAND GUPTA ‘
23 GANGA RAMPURA, MZN
IKL alu by ni
2. KUNWAR JAGAT SINGH CHAUHAN 3% {;} § )Pi“z .
1272 RAM LILA TILA M2ZN Sut: &A
giﬂ/‘"‘
D! H

F 10N 203 r

——
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UTCL/AC/AFR/DC/SBPPL/NOV-22/01

; Certificate of Material received for Co-processing
This is to certify that we have received the Plastic waste materials set out below, collected
J from “SHREE BHAGESHWARI PAPERS PRIVATE LTD “at our Aditya Cement Waorks, Chittaurgarh
9
:H [ R during the month Nov-22
‘ Month Type of Waste Material Qty. Received (MT)
S Nov-22 Plastic Waste 45.420 .
4* The vehicles wise receipt details are as below:
‘5"| Sr.No | Received Date Challan No ~ Net Qty. (MT) Vehicle No.
7 1 10-11-2022 12 26500 RIG6GC 1081
| 2 13-11-2022 13 22.920 RJ0SGD4884
é Total 49.420
%
Vanl®r
1
4 Authorized Signatory

;
]
";, .

i ULTRATECH CEMENT LIMITED Tel +91 1472 221011/12/13/15 Regd. Office .

X (Unit : Aditya Cement Works) Fax +91 1472 221020 ’ | Rrfiney b P 3
s Adityapuram - 312 622, Chittorgarh (Raj.) India Email adityacement@adityabiria con ! Mahakalt aves Road, Anther (East
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UTCL/AC/AFR/DC/SBPPL/SEP-22/01

Certificate of Material received for Co-processing

This is to certify that we have received the Plastic waste materials set out below, collected
from “SHREE BHAGESHWARI PAPERS PRIVATE LTD. “at our Aditya Cement Works, Chittaurgarh

during the month Sep-22

Month Type of Waste Material Qty. Received (MT)
Sep-22 ~ Plastic Waste 24.370 *
The vehicles wise receipt details are as below:
Sr. No Received Date Challan No Net Qty. (MT) Vehicle No.
1 29-09-2022 10 24370 RJ06GC 1091
Total 24.370
( v -.'-C."I Lay
e
Authorized Signatory
ULTRATECH CEMENT LIMITED 31 1472 22001312113
(Unit © Aditya Centent Waiks) | <91 1472 223020 B' Wing, Abuta Centen dnd Foor
Adityapuram - 312 622 Chitorgarh (Ray.i India £ -rivanl ad wvacement@aditvabaria con Mahakall Caves Boad, Ancihen (Bast:

CIN NUMBER : L26940MHZ000PLC128420 Websme  www uitratechcement.com

Mumbai - 400 0593 Tel 027-56917300



See Rule 46 of CCST Rules 2017 Read with Section 31 of CCST & UPGST Act 2017
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s H R E E Ll 1667 TRIPLICATE FOR SUPPLIER

(9)] BHAGESHWARI TAXINVOICE

PAPERS PRIVATE LIMITED pe——
" Works & Regd Office -
GSTIN : 09AAACB9178R1ZR 9th Km Stone. Bhopa Road. Q
CIN . U21012UP1996PTC020389 Muzaffarnagar - 251001 U, (INDIA)
PAN . AAACB9178R O131-2468389, 2468390, 246839 ©
MSME : UDYAM-UP-58-0000606 e BABEE BEGHLE sbppimzn@grmailcom (g
Tax Invoice No. :  2022-23/1665 Vehicle No.  : p1an4273
Invoice Date :  23-Nov-2022 Transport ! BANSAL LOGISTIC
Total Amount :  3:575.00 G.R./Freight : 6942 & 23-Nov-2022/Paid
Name & Address of the Recipient Delivery Address on the Instruction of Recipient

> SHRI BALAJI POLYPACKS SHRI BALAJI POLYPACKS %

o KHASRA NO.542 JANSATH ROAD KHASRA NO.542 JANSATH ROAD 2
, SHERNAGAR SHERNAGAR 3

o MUZAFFARNAGAR 251001 MUZAFFARNAGAR 251001 s

§ GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R e

a State  Uttar Pradesh-09 State  Uttar Pradesh-09 E‘”

| |
Item Description ‘ HSN "Ctg[:;t‘ QTY. | uQc | RATE | Total Value of Supply

1 OLD WASTE PLASTIC SCRAP 391580 1 11350 Kgs 0.30 3.405.00

3,405.00
Authentication Signature of;
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED
Insurance 0.00
Freight 0.00
Diréctor / Auth. Signatory Taxable Amt 3.405.00
CGST@ 2.50 % 85.00
SGST@ 2.50 % 85.00
TCS @ 0%
Net Amount 3,575.00

IRN : 2ee60bc47e0732be5bf2bb8b1226480676718744b2a9773c68318fea3c8aledd
Ack. No. 1 142211945939381  Ack. Dt. : 2022-11-23 17:36:00  e-Way Bill No. : 451294005534

Total Tax Invoice Value in Words:

Rs. Three Thousand Five Hundred And Seventy Five Only.

insured From : United India Insurantfe!/Cl Lombard General Insurance Company Ltd.
Co. Ltd. Kashipur | Vide Policy No. 2001/242720503/00/000 Certified that the particulars given above are true and correct

Bank Details For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED

sTATE BANK OF INDIA, Jansath Road, Muzaffarnagar

N ) 30106239537 | IFS Code : SBINOOG61196
20 Days from the Date of Tax Invoice a
Due Date y Directol/Aut¥ Signatory
AS
ditions:
T.I":'.:J‘r:s‘l:g;:‘l paise per kg per day after due date - i //'_
1 goods sold will not be taken back n? | s
2 subject to Muzaffarnagar Jurisdiction only i
i Thlslis reciplent’s responsibility to collect transporter copy of l = Prepared By c By

Tax Involce from driver We will not be responsible for its avallability




SHREE"
BHAGESHWARI

PAPERS PRIVATE LIMITED

CIN  :U21012UP1996PTC020389

TRIPLICATE FOR SUPPL|IER

TAX INVOICE

Works & Regd. Office -
. Bhopa Road.

. 8RI1ZR 9th Km Stone
I i Muzaffarnagar - 251001 UP, (INDIA)

2

PAN : AAACB9178R 0131-2468389. 2468390, 2468391 ©
MSME : UDYAM-UP-58-0000606 R T — iyt
Vehicle No. :
Tax Invoice No. : 2022-23/1664 UP12AE9606
Invoice Date  :  23-Nov-2022 Transp BANSAL LOGISTIC
Total Amount : 4,371.00 G.R./Freight : s941 & 23-Nov-2022/Paid
Name & Address of the Recipient Delivery Address on the Instruction of Recipient
>
> SHRI BALAJI POLYPACKS SHRI BALAJI POLYPACKS §
g KHASRA NO.542 JANSATH ROAD KHASRA NO.542 JANSATH ROAD =
(‘D SHERNAGAR SHERNAGAR 8
I‘C-J MUZAFFARNAGAR 251001 MUZAFFARNAGAR 251001 S
S GSTIN  09ADUFS9886R1Z7 , PAN ADUFS9886R GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R 8
5_“" State  Uttar Pradesh-09 State  Uttar Pradesh-09 o

|
Item Description HSNIRItEm | QTY. ‘ uQc RATE }Total Value of Supply

Count ‘

1 OLD WASTE PLASTIC SCRAP 391590 1 13875

Kgs 0.30

Authentication Signature of:
For SHREE GESHWARI PAPERS PRIVATE LIMITED

Insurance
( Freight
Difector / Auth. Signatory Taxable Amt
<5 BHIM UPI D 9837066491@UPI CCST @ 2.50 %
SGST @ 2.50 %
¢ Tax Payable on Reverse Charge Basisyg ! TCS @ 0%
Net Amount

IRN - f771b2699b4b245ab09d81 1 Bed1fc820ced391 69589d238203d508b86489f290
Ack. No. : 142211945802810 Ack. Dt. : 2022-11-23 17:18:00 e-Way Bill No. : 431293996671

Total Tax Invoice Value in Words;

Rs. Four Thousand Three Hundred And Seventy One Only.

Insured From : United India Insurania!Cl Lombard General Insurance Company Ltd.
Co. Ltd., Kashipur | Vide Policy No. 2001/242720503/00/000 Certified that the

Bank Details : For SHREE BHAG
STATE BANK OF INDIA, Jansath Road. Muzaffarnagar.

4,163.00

4,163.00

0.00
0.00
4,163.00
104.00
104.00

4,371.00

particulars given above are true and correct

ESHWARI PAPERS PRIVATE LIMITED

A/c No. : 30106239537 | IFS Code : SBINOD61196
Due Date : 20 Days from the Date of Tax Invoice
‘Auth. Signatory

Terms & Conditions:

1. Interest @ 1 paise per kg per day after due date
2 Goods Sold will not be taken back. |
3 Subject to Muzaffarnagar Jurisdiction only. |

4 This is recipient’s responsibility to collect transporter copy of
Tax Inveice from driver. We will not be responsible for its availability.

Prepared By 4§2§ By
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|

SHREE"

GSTIN : 09AAACB9178R1ZR

CIN  :U21012UP1996PTC020389
PAN :AAACB9178R

MSME : UDYAM-UP-58-0000606

BHAGESHWARI

PAPERS PRIVATE LIMITED

THE PAPER PEOPLE

See Rule 46 of CGST Rules 2017 Read with Section 31 of CGST & UPGST Act 2017

TRIPLICATE FOR SUPPL|ER

TAX INVOICE

Works & Regd. Office - G
9th Km Stone, Bhopa Road. LQJ

Muzaffarnagar - 251001 UP. (INDIA)
0131-2468389. 2468390, 2468391 ()
sbpplmzn@gmailcom (<

Tax Invoice No. : 2022-23/1641
Invoice Date 21-Nov-2022
4,387.00

Total Amount

Vehicle No.
Transport

G.R./Freight

UP12AES606

BANSAL LOGISTIC

6928 & 21-Nov-2022/Paid

Name & Address of the Recipient
SHRI BALAJI POLYPACKS
KHASRA NO.542 JANSATH ROAD
SHERNAGAR

MUZAFFARNAGAR 251001

State Uttar Pradesh-09

Place of])pply

Delivery Address on the Instruction of Recipient

SHRI BALAJI POLYPACKS
KHASRA NO.542 JANSATH ROAD

SHERNAGAR

MUZAFFARNAGAR 251001

GSTIN 09ADUFSS886R1Z7 , PAN ADUFS9886R

GSTIN 09ADUFS9886R1Z7 , PAN ADUFSS886R
State  Uttar Pradesh-09

Place of Delivery

Item Description

OLD WASTE PLASTIC SCRAP

Authentication Signature of:
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED

-

Director / Auth. Signatory

Item

Count |

13930

IRN : ea1d83e33ce7471d102a0589753dfce8ed940015/854bed5c26591 8a22f033de

Ack. No. : 142211936384400  Ack. Dt. : 2022-11-21 17:07:00

Total Tax Invoice Value in Words:

: |. i
| QTY. | UQC | RATE | Total Value of Supply

Kgs 0.30 4,179.00

4,179.00
Insurance 0.00
Freight 0.00
Taxable Amt 4,179.00
CGST@ 2.50 % 104.00
SGST @2.50 % 104.00
TCS @ 0%
Net Amount 4,387.00

e-Way Bill No. : 461293452101

Rs. Four Thousand Three Hundred And Eighty Seven Only.

Insured From: United India II_.s’._”ameICIC‘.I Lombard General Insurance Company Ltd.

Co. Ltd., Kashipur | Vide Policy No, ~ 2001/242720503/00/000

Bank Details :

STATE BANK OF INDIA, Jansath Road. Muzaffarnagar.
| IFS Code : SBINDO61196
Due Date : 20 Days from the Date of Tax Invoice

Afc No.:

Terms & Conditions:
1. Interest @ 1 paise per kg per day after due date
? Goods Sold will not be taken back

3. Subject to Muzaffarnagar Jurisdiction only

4 This is recipient’s responsibility to collect transporter copy of

Tax Invoice from driver. We will not be responsible for its availability

O [

Certified that the particulars given above are true
t and correct
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED

Direetor/Auth. Signatory

R

Checked By

Prepared By
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see Rule 46 of CGST Rules 2017 Read wic 1 Z~¢’icr 31 of CGST & UPGST Act 2017

. . TRIPLICATE FOR SUPPLIER
™
SHREE

BHAGESHWARI TAX INVOICE

E LIMITED
PAPERS PRIVAT Works & Regd. Offce. @)

IN : 09AAACB9178RI1ZR 9th Km Stone. Bhopa Road.,
glsr\lT . U21012UP1996PTC020389 Muzaffarnagar - 251001 UP. (INDIA)
PAN ' AAACB9I178R 0131-2468389. 2468390, 2468391 I%

: ailcom
MSME : UDYAM-UP-58-0000606 THE PAPER PEOPLE sbpplmzn@gm
Tax Invoice No. : 2022-23/2060 Vehicle No. :  UP12BL1497
Invoice Date  : 13-Jan-2023 Transport :  BANSAL LOGISTIC
2,349.00 ; . 8297 & 13-Jan-2023/Paid
] G.R./ Freight :
Total Amount :
; i i f Recipient
Name & Address of the Recipient Delivery Address on the Instruction o o]

i SHRI BALAJI POLYPACKS SHRI BALAJI POLYPACKS Fa
a KHASRA NO.542 JANSATH ROAD KHASRA NO.542 JANSATH ROAD .g
fk SHERNAGAR SHERNAGAR 2
5 MUZAFFARNAGAR 251001 MUZAFFARNAGAR 251001 S

@ GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R GSTIN 09ADUFS9886R1Z7 ,PAN ADUFS9886R g
E State  Uttar Pradesh-09 State  Uttar Pradesh-09 g
a

Item Description ggumnt QrY. ‘ FoF ‘ sl ‘TotaIValueofSupply
1 OLD WASTE PLASTIC SCRAP

391590 1 7455 Kgs 0.30 2,237.00

2,237.00
Authentication Signature of:
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED
Insurance 0.00
( Freight 0.00
D#éctor / Auth. Signatory Taxable Amt 2,237.00
CGST @ 2.50 % 56.00
Tax Payable on Reverse Charge Basis NO TCS @ 0%
Net Amount 2,349.00
IRN : aca44d5d40a560cdc967768d4 a8a93a3358b3065533c39663361 2098a38a1adb
Ack. No. : 142312170735877  Ack. Di. : 2023-01-13 17:53:00 e-Way Bill No. : 491306011645
Total Tax Invoice Value in Words:

Rs. Two Thousand Three Hundred And Forty Nine Only.

ICICI Lombard General Insurance ¢
Insured From : United India Insurance 2001/2

42720503/0 i Ll
Co. Ltd,, Kashipur | Vide Palicy No. 0000

Certified that the Particulars given above are true and correct

Bank Details : For SHREE BHAGESHWAR| PAPERS PRIVATE LIMITED

STATE BANK OF INDIA, Jansath Road. Muzaffarnagar,
A/c No.:30106239537 | IFS Code : SBINOOG1196
Due Date : 20 Days from the Date of Tax Invoice

Terms & Conditions :

1. Interest @ | paise per kg per day after due date

2 Goods 50ld will not be taken back

3. Subject to Muzaffarnagar Jurisdiction anly.

4.This is recipient’s responsibility to collect tr
Tax Invoice from driver. We will not be res

Director/Auth. Sig natory

ansporter copy of
ponsible for its availability

Prepared By Checked By
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See Rule 46 of CGST Rules 2017 Read with Section 31 of CGST & UPGST Act 2017 1 5 5

; ™ TRIPLICATE FOR SUPPLIER
SHREE

BHAGESHWARI TAXINVOICE

PAPERS PRIVATE LIMITED
Works & Regd. Office @
o0

GSTIN : 09AAACB9178R1ZR 9th Km Stone. Bhopa Road.
CIN U221 O]ZUP] 996PTC020389 Muzaﬁarnagar - 251001 UP. (INDIA)
PAN ~ : AAACBOII78R 0131-2468389, 2468390, 2468391 ®

MSME : UDYAM-UP-58-0000606 mervangaslaom 59

THE PAPER PEOPLE

Tax anOiCE No. : 2022"23,2072 Vehicle No. x UP12AX5606
Invoice Date 14-Jan-2023 Transport *  BANSAL LOGISTIC
2,927.00 . ;
Total Amount G.R./Freight : 8457 & 14-Jan-2023/Paid
Name & Address of the Recipient Delivery Address on the Instruction of Recipient
o SHRI BALAJI POLYPACKS SHRI BALAJI POLYPACKS P
& KHASRA NO.542 JANSATH RDAD KHASRA NO.542 JANSATH ROAD g
Q SHERNAGAR SHERNAGAR g
5 MUZAFFARNAGAR 251001 MUZAFFARNAGAR 251001 ‘5
8 GSTIN  09ADUFS9886R1Z7 , PAN ADUFS9886R GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R 8
g State  Uttar Pradesh-09 State  Uttar Pradesh-09 =
a

[
tem ‘ QTY. ‘ uQc |! RATE | Total Value of Supply

Item Description HSN ‘ Count
_ |

[ T —

1 OLD WASTE PLASTIC SCRAP 391580 1 9290 Kgs 0.30 2.787.00

2,787.00
Authentication Signature of:
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED
Insurance 0.00
( 4 Freight 0.00
DirBcYsr / Auth. Signatory Taxable Amt 2.787.00
CGST @ 2.50 % 70.00
&¥- Tax Payable on Reverse Charge BasisNO TCS @ 0% ’
Net Amount 2,927.00
IRN : bf83dff106e2dc5291a6c073a10766876438a3fef22cf2e229fa68c4d118c616
Ack. No. : 142312174178724  Ack. Dt. : 2023-01-14 16:07:00 e-Way Bill No. : 401306222589
\
Total Tax Invoice Value in Words:
" "}
Rs. Two Thousand Nine Hundred And Twenty Seven Only.
ICICI Lombard General Insu
Insured From: Ur'!ited lns_:!ia Insurance 2001/242720503/00/000 i Company Ltd.

Co. Ltd., Kashipur | Vide Policy No. Certified that the particulars given above are true and correct
Bank Details : For SHREE BHAGESHWARI PAPERS PRI E LIMITED
STATE BANK OF INDIA, Jansath Road, Muzaffarnagar. Q '
A/c No. : 30106239537 | IFS Code : SBINODG1196 >
Due Date : 20 Days from the Date of Tax Invoice Director/Auth. Si

irector/Auth. Signatory

Terms & Conditions:
1. Interest @ 1 paise per kg per day after due date.
2 Goods Sold will not be taken back
3 Subject to Muzaffarnagar Jurisdiction only.
4. This is recipient’s responsibility to collect transporter copy of
Tax Invoice from driver. We will not be responsible for its availability.

Prepared By D@&{y
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SHREE "
BHAGESHWARI

PAPERS PRIVATE LIMITED

2

09AAACB9178RIZR

. U21012UP1996PTC020389
: AAACB9178R
UDYAM-UP-58-0000606

GSTIN
CIN
PAN
MSME :

See Rule 46 of CGST Rules 2017 Read with Section 31

THE PAPER PEOPLE

f CGST & UPGST Act 2017 _
- 156

TRIPLICATE FOR SUPPLIER

TAX INVOICE

Works & Regd. Office
oth Km Stone, Bhopa Road. £49
Muzaffarnagar - 251001 U.P (INDIA)
0131-2468389, 2468390, 2468391 ®
sbpplmzn@gmail.com 4

0)

Tax Invoice No. : 2022-23/2097

16-Jan-2023
3,091.00

Invoice Date

Total Amount

Vehicle No. UP12AX5606
Transport BANSAL LOGISTIC
G.R./Freight 8476 & 16-Jan-2023/Paid

SR AR S ST e

Name & Address of the Recipient
SHRI BALAJI POLYPACKS

KHASRA NO.542 JANSATH ROAD

SHERNAGAR

MUZAFFARNAGAR 251001

GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R

State  Uttar Pradesh-09

Place @lSupply

uction of Recipient

Delivery Address on the Instr
SHRI BALAJI POLYPACKS
KHASRA NO.542 JANSATH ROAD
SHERNAGAR

MUZAFFARNAGAR 251001
GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R

State Uttar Pradesh-09

Place of Delivery

Item Description

1 OLD WASTE PLAST}&SICRAF’ 391590
s

Authentication Signature of:
For SHREE BHAGESHWARI PAPER PRIVATE LIMITED

[2( tor / Auth. Signatory '

BHIM UPI ID : 9837066491@UP!

Tax Payable on Reverse Charge Basis NO &

IRN
Ack. No. : 142312180137472

Ack. Dt. : 2023-01-16 16:18:00

Total Tax Invoice Value in Words:

Item Total Value of Suppl

o | ery. ‘ uQc ‘ RATE | a PRY

0 9810 Kgs 0.30 2,943.00

2,943.00

Insurance 0.00
Freight 0.00
Taxable Amt 2,943.00
CGST @ 2.50 % 74.00
SGST @ 2.50 % 74.00
TCS @ 0%
Net Amount 3,091.00

- b6a95d036cce2656ff9ab511e57c6da7fefdb3 181 0448ef55bf1d1dd916085d6
e-Way Bill No. : 461306555946

Rs. Three Thousand Ninety One Only.

ICICI Lombard General Insurance Company Ltd.

Insured From:: United India Insurance
L elaci | i FaleyNG s 30 1242720505/00,000

Bank Details:

STATE BANK OF INDIA, Jansath Road, Muzaffarnagar.
Afc No.: 20106239537 | IFS Code : SBINOOG61196

Due Date: 20 Days from the Date of Tax Invoice

Terms & Conditions :

Certified that the particulars given above are true and correct
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED

Direet6r/Auth. Signatory

1 Interest @ | paise per kg per day after due date.
3 Goods Sold will not be taken back.
3, Subject to Muzaffarnagar Jurisdiction enly.
4. This is recipient’s responsibility to collect transporter copy of
Tax Inveice from driver. We will not be responsible for its availability.
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TRIPLICATE FOR SUPPLIER

TAXINVQIGE

Works & Regd. Office : @
oM

See Rule 46 of CGST Rules 2017 Rear y-it~ S~ction 31 of CGST & UPGST Act 2017

'SHREE"
BHAGESHWARI

PAPERS PRIVATE LIMITED

GSTIN : 09AAACB9178R1ZR _ 9th Km Stone. Bhopa Road,
CIN  :U21012UP1996PTC020389 Muzaffarnagar - 251001 UP. (INDIA)
PAN : AAACB9178R 0131-2468389, 2468390. 2468391 ©

MSME : UDYAM-UP-58-0000606 sbpplmzn@gmail.com [

THE PAPER PEOPLE

Tax Invoice No, : ~ W2022-23/979 Vehicle No. : UP12BA7920
Invoice Date 18-Jan-2023 Transport : BANSAL LOGISTIC
2,810.00 \ s i
Total Amount ; G.R. / Frelght 8494 & 18-Jan-2023/Paid
Name & Address of the Recipient Delivery Address on the Instruction of Recipient
S SHRI BALAJI POLYPACKS SHRI BALAJI POLYPACKS >
q KHASRA NO.542 JANSATH ROAD KHASRA NO.542 JANSATH ROAD 9
é’ SHERNAGAR SHERNAGAR g 4
g MUZAFFARNAGAR 251001 MUZAFFARNAGAR 251001 <
g GSTIN 09ADUFS9886R1Z7 , PAN ADUFS9886R GSTIN 09ADUFS9886R1Z7, PAN ADUFS9886R 9
g State  Uttar Pradesh-09 State  Uttar Pradesh-09 g

Item Description HSN ‘Ictgg:-nt‘ QTY. ‘ uQc ‘ RATE || Total Value of Supply

1 OLD WASTE PLASTIC SCRAP 391590 1 8920 Kgs 0.30 2,676.00

2,676.00
Authentication Signature of:
For SHREE BHAGESHWARI PAPERS PRIVATE LIMITED
Insurance 0.00
{ Freight 0.00
Director / Auth. Signatory Taxable Amt 2,676.00
CGST @ 2.50 % 67.00 *
SGST @ 2.50 % 67.00
TCS @ 0%
Net Amount 2,810.00

IRN : b05dc69002db20e809b8093dfa726954a7d7e4ab51304d11 8e98705b3e2ee443
Ack. No. : 142312188633981  Ack. Dt. : 2023-01-18 15:55:00 e-Way Bill No. : 491307085777

Total Tax Invoice Value in Words:;
Rs. Two Thousand Eight Hundred And Ten Only.

LCICI Lombard General Insurance Company Ltd.

rom : United India insurance 51 4950c02100/000

insured Fd.. Kashipur | Vide Policy No.

sy Certified that the particulars given above are true and correct

For SHREE BHAGESHWAR| PAPERS PRIVATE L

BANK OF INDIA, Jansath Road, Muzaffarnagar,
; 301 06239537 | IFS Code : SBINOO61196
s "e ~20 Days from the Date of Tax Invoice

TRUE COPY

irector/Auth. Signatory

erms & °ﬂf“!,ﬁ'é’$a per d;grcaﬁer e
1. Interest @ld il not be tak;eunnsdict-,on only j
2 Goods ?0 UZ‘.’rfamaog:;ibNilY to collect transporter copy of
5 subjec At's resp We will not be responsible for its availability, Prepared By Checked By

5 o ipie
4. This IS r@icclt?‘:';'lror‘ﬂ driver.
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NUVOCO VISTAS CORP. LTD. NUVOCO

shqping a new wor\g

ANNEXURE-10 [COLLY

Rel. no. - NVCL/CCP/Env./2022-23/199 Dated: - 15.11.2022

Certificate of material received for Co-processing

It is to certify that we have received the plastic waste materials set out below, collected
from "M/S GALAXY PAPERS PVT LTD. SITUATED AT 113-B New Mandi Muzaflfarnagar
' 251001 (GST Reg # 09AABCG1394F1Z0) for co-processing in Cement Kiln at our Chittor

Coment Plant located at village- Bhawaliya, Tehsil- Nimbahera, District- Chittorgarh (Raj.)

During the month of Oct'22.

Detail asis mentioned below:-

Month  Type of Waste Qty Received (MT)

0ct'22 Plastic Waste 13.14 |

Thanking you with regards

For Nuvoce Vistas Corp. Ltd.

Bharti Kumari Purohlit

(Environment Cell- Chittor Cement Plant)

TRUE%PY

Nuvoco Vistas Corp. Ltd.

MLt Carmia it Blaite 1o ores B =

LN~ it Plant, Villzge Bnawaliva, Tebsid Mimbaher 0l ' 3 i

- it T L = s Lo Mt L i a, [hsl Crullareael), Rajasthan 112620 (Intha)

[I"':I 07 DATIBEIZD | Webste  waw oo com | G | ---'|_'.:."-|L 10GREC ] [RF2D <

eRisterad Office - Equinos Business Park. Tawer-3 BT, ekai et e Sl

" i Uftige- Er Businnss #a avier-3 Fas) Wing 4tnf T, L ne pe ¥ W [ T
I I":_-_l.‘ {11 I—;:_\- E_l':E':E"_T:'lJ. Faw +97 I'I_l_:- |-‘-\. Ei':':l!’lf-'-f-lu - urla Gt I | e v Raarl, Furka fWoesty Mumiba A007 0



1675 199

NUVOCO VISTAS CORP. LTD. NUVOCO

Shaping a new world

\\\:\- :
Ref. no. - NVCL/CCP/Env, /2022-23 /224 Dated: -9.12,2022
Certi raterial received for Co-processing
d

[t is to certify that we have received the plastic waste materials set out helow, collecte
& from “M/S GALAXY PAPERS PVT LTD. SITUATED AT 113-B New Mandi Muzaffarnagar
251001 (GST Reg # 09AABCG1394F1Z0) for co-processing in Cement Riln at our Chittor

Cement Plant located at villape- Bhawaliya, Tehsil- Nimbahera, District- Chittorgarh (Raj.)

During the month of Nov'2Z4.

Detail as is mentioned below:-

Month ~ Type of Waste I Qt} Received (MT)

Nov'22 | Plastic Waste 13.24 |

Thanking you with regards

For Nuvoco Vistas Corp. Ltd.

Bhatti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

Nuvoco Vistas Corp. Ltd. )
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NUVOCO VISTAS CORP. LTD. Ny OCO

Shaping o new world

Rel. no.- NVCL/CCP/Env./2022-23/251 Dated: - 17.1.2023

Cerlificate ol material recejved for Co-processing

ILis to certify that we have recelved the plastic waste materials set oul below, collectad
fram “"M/S GALAXY PAPERS PVT LTI, SITUATED AT 113-B New Mandi MuzafTarnagar
251001 (GST Reg # 09AABCG1394F170) for co-processing in Cement Kiln at our Chittor

Cement Plant located at villape- Bhawaliva, Tehstl- Nimbahera, District- Chittorgarh [Ray)
During the month of Dec'22.

Detail as is mentioned below:-

Month _'l B Typf:uﬁ-'nstr: Qty Received (MT) |

Dec'22 Plastlc Waste 2058 =

Thanking you with rezards

For Nuvoco Vistas Corp. Ltd.

Bharti Kumari Purohit

(Environment Cell- Chittor Cement Plant)

Nuvoco Vistas Corp. Ltd. TRUE COPY
ot Comant Prasl Woiagr BRawmalya Tehv] Mambaners Dl - CReteegam, Bagtihan - 317470 [Indial
Tol  aR) AATHARAIID D mma oD o | O LIESAENSELSTIRLIL LB
Brgtercd e Iguines Egbness Bare Towrs 31 Womg, 41 Tiaoe 09 Daresra Nurs Corrcine, L85 Raad pusta (et | Mot S000TD
Tl =%} ) AP LEADETLT 1Fan +31 (O} 22 EEIDRSID
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